223

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Original Application No.233/2024/EZ
IN THE MATTER OF:-
Jharana Dehury & Ors.
...Applicants
VERSUS
UNION OF INDIA & Ors.
....Respondents.
Index
Sr. .
No. Annexure Particulars Page No.
COUNTER AFFIDAVIT ON BEHALF OF
1 RESPONDENT No.6 04 - 292
[THE SINGARENI COLLIERIES
COMPANY LIMITED (SCCL)] .l
; Stage-1 approval letter dated 28th July, B
2 [Annexure-R6/1 2021 and screenshots of the portal <=l
Stage-I compliance report submitted l;
3 ||/Annexure-R6/IA the respondent company and _ 32-43
| screenshots of the portal

Stage-II approval letter dated
4 ||Annexure-R6/I11 12.10.2022andscreenshots of the 44 - 49
portal

Amendment letter for Stage-II
5 |[Annexure-R6/III conditions A-1, A-2, A-4, A-5, A-6, and 50 - 51
A-7andscreenshots of the portal

Additional amendment letter for Stage- ]
6 |Annexure-R6/IV II conditions A-1, A-2, A-4, A-5, A-6, 52 - 53
and A-7




224

No.

Annexure

Particulars

Page No.

Annexure-R6/V

Covering letter for submission of]
compliance report for Stage-II approval
conditions (Received at O/o DFO
24.06.2024)

54 - 67

‘Annexure-RG /VI

Memo from the Divisional Forest
Officer, Angul Forest Division, dated
04.07.2024

68 - 69

Annexure-R6/VII

Letter from Tahasildar, Chhendipada,
dated 18.07.2024

70-71

10

‘Annexure-RG JVIII

Letter from the Divisional Forest
Officer, Angul Forest Division, dated
17.12.2024

72 -73

11

Annexure-R6/V

Covering letter dtd 21.06.2024 for
submission of compliance report for
Stage-1I approval conditions (Received
at O/o DFO 24.06.2024)

74 - 87

12

Annexure-R6/VI

Memo from the Divisional Forest
Officer, Angul Forest Division, dated
04.07.2024

88 - 89

13

Annexure R6/VIII

Letter from the Divisional Forest
Officer, Angul Forest Division, dated
17.12.2024

90 - 91

14

Annexure-R6/IX

|

FRA certificate issued by the District
Collector, Angul, dated 13.09.2019

92-114

15

Annexure-R6/IXA

Copy of Letter dtd 13.01.2022 of CCF &
Nodal Officer(FC) to MoEF & CC, GOI

115 -121

16

Annexure-R6/X

Letter from Ministry of Environment,
Forest and Climate Change, dated
20.01.2023

122-126

17

nexure-R6/XI

Publication in "The Indian Express”
(English) dated 22.01.2023

\i27-128

18

Annexure-R6 /XII

Publication in "The Samaja" (Odia)
dated 22.01.2023

129

19

Annexure-R6 /[ XIII

Copy of letters sent to local bodies,
Panchayats & Municipal bodies, and
relevant offices

130 -137

20

Annexure-R6/XIV

Copy of e-pay order for Net Present
Value payment dated 06.09.2021

138

21

Annexure-R6/IX

FRA certificate issued by the District
Collector, Angul, dated 13.09.2019

139 -161




225

&

Sr. %

No. Annexure Particulars Page No.
Letter from Block Development Officer,

22 [Annexure-R6/XV [~ endipada, dated 06.09.2024 162 -165
Details of payment Made to Odisha ;

- exure-R6/XVL  llaMpa for forest diversion. 166 =168
FRA certificate issued by the District

2%, | Anneme-RAY I Collector, Angul, dated 13.09.2019 163=131

25 |Annexure-R6/xvil ||C0PY Of Reply to EDS regarding FRA || 195 _ 196
Certificate .
Publication in "The Indian Express"

26 |Annexure-R6/XVIIA |lp, ich) dated 23.03.2023 kg - 135
Publication in "The Samaja" (Odia)

27 ||Annexure-R6/XVIII dated 23.03.2023 199
Copy of letters sent to local bodies,

28 ||Annexure-R6 /XIII Panchayats & Municipal bodies, and 200 - 207
relevant offices
Letter dated 08.07.2024 informing the

29 ||Annexure-R6/XIX Vana Samrakshana Samiti about the 208 - 209
forest land handover
Copy of the Consent letter of

30 [|[Annexure-R6/XX Chhendipada Village Committee and 210
VSS.
Approval letter for Comprehensive

31 |Annexure-R6/XXI [Wildlife/Elephant Management Plan 211 -213

from PCCF(WL) & CWLW, Odisha

Filed by

Amrita Pandey
Advocate F/747 /2009




BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Original Application No.233/2024/EZ
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COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT No.6
[THE SINGARENI COLLIERIES COMPANY LIMITED (SCCL)]

I, Sujoy Majumder, Son of Late Nakuleshwar Majumder, aged
about 59 years, currently working as General Manager in the
Singareni Collieries Company Limited, Residing at: Angul District -
Odisha, do hereby solemnly affirm and state on oath as follows:

1. [ am authorized signatory of the respondent no. 6. I am
authorized to depose on behalf of Respondent No.6
herein to file this Counter Affidavit.
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It is submitted that I have read and understood the» k| '

4
contents of Application and deny all the matenai‘\ /C;
@\

allegations made therein against this Respondent, ‘\ J"“ t’)

except those that are specifically admitted hereunder.

It is submitted that the present Original Application was
filed alleging that the handing over of 643.095 Ha of
Chhendipada -Kankurpal Reserve Forest land for the
non-forestry use of Naini Open Cast Project (Coal Mine)
of M/s. Singareni Collieries Company Ltd. was illegal
and that the applicants’ are the inhabitants of
Chhendipada Tahasil, Angul District where this Project
is proposing for Naini Opencast Project (Coal Mine) and
the villagers are concerned of the illegal diversion of
forest land by Govt. of India without following the
compliances of Forest Clearance dated 12/10/2022.
Further it is mentioned in the O.A. that, both stagte-1
and stage-II forest clearance orders impose the

condition of compliance with the Forest Rights Act 2006

and while the Stage I condition has not been complied < B
with, the Stage-2 clearance has been granted and final ::'; %
order under section 2 of the Forest (Conservation) Act, g’; ?%
1980 has been issued subject to the implementation of 2 s E E‘g
FRA, 2006 before handing over land to user agency %; @ ‘; .é,
where this seminal condition has remained fulfilled at S § S ':.
all stages of the approval process even up to the present = § ..2;
juncture where tree felling and construction activities = E’

are being proceeded with. It was also stated in the O.A.
that the rights of the petitioners and other Scheduled
Tribe population in the proposed project area is thus at

the brink of being irredeemably affected against
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statutory provisions. Further, the prayer of the .§

applicants is furnished below:--

a. Restrain the respondents and Singareni Co. Ltd
from accessing and using the forest land for non-
forest activity.

b. Hold and declare handing over of forest land without
compliance of Forest Right Act is illegal.

c. Direct the state respondent to comply with the
provisions of the FRA, guidelines, rules and judicial
precedent.

d. Pass any other order(s)/directions(s) that your
Lordships may deem fit and proper in the interest of

justice, equity and good conscience.

It is submitted that The Singareni Collieries Company
Limited is a Government Company with the State of
Telangana and Union of India having shares in ratio of
51:49 respectively. The Company is carrying out Mining
Operation and is engaged in exploration, excavation,
extraction and Mining of coal in the 6 Districts of
Telangana State. For this purpose the Respondent
Company has acquired/diverted large tracts of land

(private, Government and Forest) by invoking various

L

'Gmé;ﬁﬂﬂef
The8ingareni

(A Govt. Company)
Kot Area,

Acts and procedures established by the Government

@ollieries Co. Ltd.
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from time to time. Further, the respondent Company
has acquired/diverted land at Chhendipada Tahasil of
Angul District, Odisha for the purpose of Naini Open
Cast Project.

In reply to para no. 1 of the affidavit, it is respectfully
submitted that the Ministry of Coal, Government of
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India, allotted Naini Coal Mining Block to The Si ' :
1 g € Singareni A ’1\\0—{’ ,/,63,-"'
Collieries Company Ltd., (the respondent no. 6 herein \\ o -6’ s e
and herein after referred to as the respondent N — i

company), in Chhendipada Tahasil, Angul District,
Odisha on 13.08.2015 for end use of coal at Singareni
Thermal Power Plant (STPP) owned by the respondent
company, located in Mancherial District, Telangana
State. The total area of the Naini coal mine is 912.799
ha consisting of 783.275 ha of forest land (643.095 ha
of Reserve Forest in ChhendipadaRF, Kankurpal RF and
140.180 ha of village forest) and 129.524 ha of Non-
Forest Land (111.834 ha of Private land and 17.69 ha
of Government Land).Ministry of Environment, Forest
and Climate Change, Government of India accorded
approval for diversion of the 783.275 ha of forest land
in favour of the respondent company for the Naini
Opencast Coal Mine Project as per the provisions of the
Forest Conservation Act, 1980 by following all the
procedures and process including conduct of

gramasabhas under Forest Rights Act.

In reply to para no. 2 of the affidavit, it is respectfully

submitted that the respondent company, has submitted

W

@anarallianager
Tan@ingereni QofMeries Co. Ltd.

online application (Proposal No.
FP/OR/MIN/30980/2017) in the Parivesh Portal of
Ministry of Environment, Forest and Climate Change,

A Govt. Company)

Nednd Avea, Angul, Odisha-75912"

Gol in Dec, 2017 seeking prior approval of the Central
Government for diversion of 783.275 ha of forest land
consisting of 643.095 ha Forestin Chhendipada RF&
Kankurpal RF and 140.180 ha of Village Forest and
under Section 2 of the Forest (Conservation) Act, 1980

in favour of the respondent company for the Naini
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under section 3 of the Forest (Conservation Act), 1980 - —-a..:, e 2
‘in-principle’ approval (i.e., Stage-I) was granted to the
forest diversion proposal vide letter of even number
dated 28th July, 2021 bythe Ministry of Environment,
Forest and Climate Change, Gol subject to fulfillment of
certain conditions prescribed therein (Copy of the said
Stage-I approval and screenshots of the portal is
annexed hereto and marked as Annexure-R6/I). The
respondent company has submitted the condition-wise
compliance report in respect of in-principle (Stage-I)
approval through the State Government of Odisha
requesting Central Government for grant of final
approval(Stage-II)(A copy of Stage-I compliance
report and screenshots of the portal is annexed
hereto and marked as Annexure-R6/IA).On the basis
of the Stage-I compliance report and the information on
the subsequent Essential Details Sought (EDS), the
Central Government under section 2 of the Forest

(Conservation) Act, 1980, granted final approval (i.e.,

Stage-II) on 12.10.2022 for the non-forestry use of :_‘g; ;.:',
783.275 ha of forest land consisting of 643.095 ha of RF 5 % <';=: E
in Chhendipada & Kankurupal RF and 140.180 ha of ? '_% &%
Village Forest Land in favour of the respondent ;‘.‘; § § 'é'"'
company for Naini Opencast Coal Mining Project in g'g :é <
Angul Forest Division of District Angul (Odisha), subject 3 &ﬁ,

to the fulfillment of certain conditions.(Copy of the said

T

N-im Area,

Stage-II approval and screenshots of the portal is
annexed hereto and marked as Annexure-R6/II).
Subsequently, the MoEF & CC, Gol issued two
amendments in the final (stage-1I) approval for the
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conditions A-1, A-2, A-4, A-5, A-6 and A-7. (Copy of the, &\

is annexed hereto and marked as Annexure- R6/III \%~b
& Annexure-R6/IV).Hence, it is clearly evident that the
diversion of the Forest Land has been done in favour of
the respondent company for the Naini Opencast Coal
Mine Project as per the provisions of the Forest
Conservation Act, 1980by following all the procedures

and process.

In reply to para no. 3 of the affidavit, it is respectfully
submitted that the respondent company is a
Government company jointly owned by Government of
Telangana and Government of India with an equity
share of 51:49. The Ministry of Coal, Government of
India, allotted the Naini Coal Mining Block to the
respondent company in Chhendipada Tahasil, Angul
District, Odisha on 13.08.2015.

In reply to para no. 4 of the affidavit, it is respectfully
submitted that the respondent company has submitted
the compliance report in respect to the conditions
stipulated in the final approval for approval of diversion
of Forest Land on 24t June, 2024.(Copy of the said

| manager

covering letter is annexed hereto and marked as

6
Tas@ingarani Gollierias Co. Ltd.

(A Govt. Company)

Neiml Area, Angul, Odisha-75912¢

Annexure-R6/V).After submission of the Stage-II
comph'ancé report, the Divisional Forest officer, Angul
Forest Division, vide Memo No. 503/65/DRP/2024
Dated 04.07.2024,has handed over 643.095 ha of
diverted Reserve Forest Land in Chhendipada and
Kankurpal RF to the respondent company. (Copy of
the said DFO’s letter covering letter is annexed
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hereto and marked as Annexure-R6/VI). Later, tﬁgq‘\z '
Tahsildar, Chhendipada has also handed over tl'fg‘\ fa

A L' -
possession of 140.180 ha of diverted Village \'Qfm

(Revenue)Forest Land to the respondent company, vide
letter No. 1953 dated 18.07.2024(Copy of the same is
annexed hereto and marked as Annexure-R6/VII). As
such the transfer of Reserve Forest and the Village
(Revenue) Forest Landhas been done to the respondent
company only after fulfillment of the conditions
stipulated in the Stage-I and Stage-II clearance orders.
Divisional Forest Officer, Angul Forest Division, vide
letter dated 17.12.2024 issued directions to the
Divisional Manager, Odisha Forest Development
Corporation for felling of trees in diverted Forest Land
(Copy of the said DFO’s letter is annexed hereto and
marked as Annexure-R6/VIII). Accordingly, Odisha
Forest Development Corporation has commenced the

tree felling activities in the diverted forest land from

20.12.2024.

In reply to para no. 5 of the affidavit, it is respectfully E :E_,
submitted that the respondent Company has submitted 5 ‘g ‘gt E
the compliance report in respect to the conditions 3 g:ﬁj %g
stipulated in the final (stage-II) approval on 24th ?2:; E (X 'E;;
June,2024.(Kindly peruse the Annexure-R6/V). After < Eé%
submission of the Compliance Report, the Divisional - gﬁ-g
Forest officer, Angul Forest Division, vide Memo No. é E

503/65/DRP/2024 dated 04.07.2024 has handed over
643.095 ha of diverted Reserve Forest land in
Chhendipada and Kankurpal RF to the respondent
company. (Kindly peruse the Annexure-R6/VI)
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In reply to para no. 6 of the affidavit, it is respectﬁ;’l_l%f-‘, Y

Ny A
N

submitted that the Forest area of 783.275 ha within A,

o Wy
Naini Coal Mine consisting of 643.095 ha of Reserve \M\\fh b
Forest in Chhendipada and Kankurpal RF and 140.180

LI

ha of Village (Revenue) Forest Landin Angul forest
division has been diverted in favour of the respondent
Company only after complying with all the stipulations
made in Stage-I and Stage-II clearances. The forest
diversion approval has been accorded by the Ministry of
Environment, Forest and Climate Change for the
purpose of Naini Opencast Coal Mining Project. For
commencement of mining operations in Naini Coal
Mine, it is essential to clear the trees standing over the
diverted forest land. The felling of the trees in the
diverted forest land is not illegal as alleged by the
applicants but is being done only after obtaining the
necessary permission from the Divisional Forest officer,
Angul Forest division. (Kindly peruse the Annexure
R6/VIII).

In reply to para no. 7 of the affidavit, it is respectfully
submitted that the forest area has been diverted in
favour of the respondent company only after fulfillment
of the conditions stipulated in Stage-I and Stage-II

clearance issued by the Ministry of Environment, Forest

@enaral manager

The8ingareni Qullieries Co. Ltd.
(A Govt. Company)

N=inf Area, Angul, Odisha-75912"

and Climate Change, Government of India. The
compliance report to the conditions stipulated in the
Stage-I and stage-II clearance order was submitted to
DFO, Angul on 15.11.2021 and 21.06.2024
respectively. The applicants have alleged that the forest
land has been transferred to the respondent company

illegally for non-forestry use ignoring non-compliance of
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Condition B-13 of the Stage-II which requif)gé\

9 o/
settlement of Forest Rights, written consent of Gram’ O\;’}L‘:\VQ}?{/
Sabha etc. In the regard, it is submitted that in - =~

compliance to Ministry of Environment and Forests
(MoEF), Government of India’s letter No. 11-9/98-FC(pt)
dated 03.08.2009 wherein the MoEF issued guidelines
on submission of evidences for having initiated and
completed the process of settlement of rights under the
Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Fights) Act, 2006 (‘FRA’ for short)
on the forest land proposed to be diverted for non-
forestry purpose, the District Collector, Angul vide letter
No. 1661 dated 13.09.2019 issued FRA certificate in
Form-II stating that complete process for identification
and settlement of rights under FRA has been carried out
for the entire 783.275 ha of forest land proposed for
diversion. The copy of the FRA certificate was also
furnished (against condition No. 9) while submitting
Stage-I compliance report. Later, in compliance to
observation of the MOEF&CC, GOI (intimated vide letter
dated 13.01.2022), the Certificate of the District
Collector, Angul was re-submitted by rectifying the area
mentioned in the certificate. Copy of the relevant 3
supporting document in this regard is annexed
hereto and marked as Annexure- R6/IX & IXA).

al manager

Ge
The8ingaren] @ollieries Co. Ltd.
(A Govt. Company)

Neini Area, Angu!, Odisha-75912"

At para nos. 8 and 9 of the affidavit, it is respectfully
submitted that the Applicants in their complaint have
mentioned about non-compliances of the conditions
stipulated in the letter dated 20.01.2023 of the OSD-

cum-Special Secretary to the Government, Forest,
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Environment & Climate Change Departy O11L) /1A
Government of Odisha. \\ ;1@;‘\;‘* \
*‘1'2\5:_“:} oF O
by Wi

In this regard, it is submitted that the Ministry of
Environment, Forest and Climate Change, Government
of India, vide letter dated 10.01.2023, addressed to the
Addl. Chief Secretary (Forests), Government of Odisha
has conveyed that with reference to the Government of
Odisha’s letter No. FE-DIV-0026-2021-19519/FE&CC
dated 02.11.2022, the condition nos. A(1), A(5) and A(7)
of the stage-II approval dated 12.10.2022 has been
amended based on the recommendation of the FAC and
approval by Competent Authority. The OSD-cum-
Special Secretary to the Government, Forest,
Environment & Climate Change Department,
Government of Odisha, vide letter dated 20.01.2023,
conveyed the same to the Principal Chief Conservator of
Forests & HoFF, Odisha along with the copy of the
amendment letter of the Ministry (The copy of the
letters is annexed hereto and marked as Annexure-
R6/X). The copy of the said letter was also circulated
to General Manager, M/s. Singareni Collieries Company
Ltd., with the directions, (i) To publish the amended
order in two daily newspapers, one in vernacular
language and other in English language (ii) To submit
the copy of the amendment letter along with the
enclosure to the heads of the local bodies, Panchayats
& Municipal bodies along with relevant offices of the
State Government for display of the same for 30 days
from the date of receipt and (iii) To intimate action taken
report to State Forest Authorities, for reference. User

agency was also asked to deposit NPV of Forest land in

i

The@ingaren! Quifierics Co. Ltd.

A Gowt. Company)

N=#m Area, Angul, Odisha-758423
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full, if not deposited yet and also submit quari

1 .
compliance of the conditions stipulated in Fo}g\ga;\\‘

Clearance to DFO, Angul Forest Division.

In reply to para nos. 8 and 9 of the affidavit, it is
respectfully submitted that in compliance to the letter
dated 20.01.2023 from OSD-cum-Special Secretary to
the Government, Forest, Environment & Climate
Change Department, Government of Odisha, the
respondent Company has given publication about the
amended order in “The New Indian Express-English
paper” (Copy of the paper publication is annexed
hereto and marked as Annexure R6/XI) and The
Samaja- Odia language” (Copy of the paper
publication is annexed hereto and marked as
Annexure- R6/XII) on 22.01.2023 and also submitted
the copy of the same to local bodies, Panchayats &
Municipal bodies and relevant offices of the State
Government on 23.01.2023 with a request to display
the same on their Notice Board(Copies of the copies of
letters is annexed hereto and marked as Annexure-
R6/XIII). Further, with regard to Net Present Value, it
is submitted that as per the demand raised by the
Forest Dept., the respondent company has already
deposited an amount of Rs.97,37,99,525/- in Odisha
CAMPA account No, 15082830980795 of Union Bank,
Lodhi Road, New Delhi, wvide RTGS UTR No.
SBINR12021090640778836 dated 06.09.2021, which
includes an amount of Rs.73,54,95,225/- paid towards
Net Present Value(NPV) (Copy of the e-pay order is
annexed hereto and marked as Annexure-R6/XIV).

P
/

ies Co. Ltd.
Odisha-75947%"

reni Gollieri

Manager

Company)

Gen

TheSinga

(A Govt.
Neimi Area, Angul,
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In reply to para no. 10 of the affidavit, it is resp _cgl{lly

submitted that in compliance to Minist L‘Qf
N

Environment and Forests (MoEF), Govemmen‘l\’ﬁf OW
ed= e e/

India’s letter No. 11-9/98-FC(pt) dat
03.08.2009wherein the MoEF issued guidelines on

s
g

submission of evidences for having initiated and
completed the process of settlement of rights under the
Scheduled tribes and other Traditional forest dwellers
(Recognition of Forest Fights) Act, 2006 (‘FRA’ for short)
on the forest land proposed to be diverted for non-
forestry purpose, the District Collector, Angul vide letter
No. 1661 dated 13.09.2019 issued FRA certificate in
Form-II stating that complete process for identification
and settlement of rights under FRA has been carried out
for the entire 783.275 ha of Forest Land proposed for
diversion. (Kindly peruse the Annexure-R6/IX).
Further, on direction of the District Collector, Angul, the
Block Development Officer, Chhendipada, vide letter No |
3441 dated 06.09.2024, once again confirmed that

there is no claim received on IFR/CFRR and CR from B
the villages Bimbhadarpur, Dhaurakhaman, Kasidiha, ':
Kudapasi, Thalipasi, Tentuloigopinathpur & ;3 ?
Chhendipada pending on Chhendipada RF, which is § S g
acquired by the respondent company. (A copy of the 'y-_"g §§
letter is annexed hereto and marked as Annexure- § §

R6/XV)

The Singaren

In reply to para no. 11 of the affidavit, it is respectfully
submitted that there is no interference with the forest
rights or any attempt to dispossess the forest dwellers

under any section of the Forest Rights Act, 2006 as the

N=ini Area, Anqul, Odisha-75917"
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District Collector, Angul vide letter No. 166 ];;%Ee ‘_‘»El‘/ F |
13.09.2019 issued FRA certificate in Form-II ‘sﬁ%_' \@”m >
that the complete process for identiﬁcaﬁon“‘\\?{fh\‘aw;@ﬁ;‘;‘ :
settlement of rights under FRA has been carried out }'o}‘“'m-ﬁ 9‘”"'/5’
the entire 783.275 ha of forest land proposed for
diversion.(Kindly peruse the Annexure-IX) Further to

corroborate this, the Block Development Officer,

Chhendipada has also confirmed, vide letter No 3441

dated 06.09.2024,that there is no claim received on

IFR/CFRR and CR from the villages Bimbhadarpur,
Dhaurakhaman, Kasidiha, Kudapasi, Thalipasi,
Tentuloigopinathpur & Chhendipada depending on

Chhendipada RF, which is acquired by Singareni

Collieries Company Ltd.(Kindly peruse the Annexure-

R6/XV).

In reply to para no. 12 of the affidavit, it is respectfully
submitted that the diversion of Forest Land has been
done in favour of the respondent company by following

all the process and procedures laid down in the Forest

r L
(Conservation) Act, 1980 and hence there is no violation é’l’ - E:
and non-compliance of any of the provisions of law. Coal _ _g E i
production from Naini Coal Mine is vital to meet the coal % E f—
requirement of the Power Plant attached to it. For <3 cé g
commencement of mining activities, it is essential to O
clear the trees standing in the said diverted forest land. jaé

As mandated by under the Forest (Conservation) Act,
1980, The Respondent Company has deposited Rs
179,17,56,342 in Odisha CAMPA account which
includes Rs 73,54,95,225/- for Net present Value + Rs
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S0 )%
23,83,04,300/- for Compensatory Afforestation *\% /.

'\“3{30 A4
7,48,49,518/- for Regional Wildlife Management pla.l\ XN /
x.m

Rs 51,39,14,865 for Wildlife/Elephant Management'~,'_ Op {} ¥
-/: > 4

Plan + Rs 78,15,000 for 1.5 times Safety Zone + Rs T T

N

7,57,35,000/- for plantation scheme for area equivalent
of 100 mtrs buffer around the mine lease + Rs
12,56,42,434 /- for Soil Moisture Conservation Plan +
Rs 2,00,00,000/- for Satkosia Tiger Conservation
Foundation). (A copy of the Payment Details is
annexed hereto and marked as Annexure-R6/XVI)

In reply to para no. 13 of the affidavit, it is respectfully
submitted that in compliance to Ministry of
Environment and Forests (MoEF), Government of
India’s letter No. 11-9/98-FC(pt) dated 03.08.2009, the
District Collector, Angul, vide letter No. 1661 dated
13.09.2019, issued FRA certificate in Form-II stating
that complete process for identification and settlement

of rights under FRA has been carried out for the entire

~
N

783.275 ha of Forest Land proposed for diversion.
(Kindly peruse the Annexure-R6/IX).

Ltd.

janager
fies Co.

@onas
TheSlngareni Gollie

Company)

In reply to para nos. 14 and 15 of the affidavit, it is

Angul, Odisha-75812¢

respectfully submitted that the District Collector,
Angul, vide letter No. 1661 dated 13.09.2019, has
issued the FRA certificate in Form-II along with all the
relevant documents(proceedings of DLC & SDLC

(A Govt.

N-~jnf Area,

meetings and Gramsabha etc.) as evidence certifying
that complete process for identification and settlement
of rights under FRA has been carried out for the entire
783.275 ha of forest land proposed for diversion.(kindly
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peruse the Annexure-R6/IX). The FRA Certificate ‘fo“'“‘ o
Collector, Angul was submitted in compliance to thé"l\ f} O é
condition 9 of the Stage-I clearance order. Later, in \“f)r 0.
compliance to observation of the MOEF & CC, GOI

(intimated vide letter dated 13.01.2022), the Certificate

of Collector, Angul was re-submitted to the Ministry

through the State Government on 17.03.2022 by

rectifying the area mentioned in the certificate. (Copy of

the said Letter dated 17.03.2022 is annexed hereto

and marked as Annexure-R6/XVII).

In reply to para no. 16 of the affidavit, it is respectfully
submitted that the Forest Clearance orders issued on
10.01.2023 and 13.03.2023 has been published in the
English daily Newspaper “The Indian Express”(kindly
peruse the Annexure-XI) and in Odiya daily Newspaper
“The Samaja”( kindly peruse the Annexure-XII). The
copy of the amended orders published in the
Newspaper is annexed hereto and marked as
Annexure-R6 /XVIIA & Annexure-R6/XVIII). The Forest

Clearance orders were also submitted to the local
bodies, Panchayats and Municipal bodies and other
relevant offices of the State Government with a request
to display the forest clearance order in their Notice
Board. (kindly peruse the Annexure-R6/XIII)

Geliaiaimianager

The Singareni Gollieries Co. Ltd.
(A Govt. Company)
N~ini Area, Angu!l, Odisha-75912°

In reply to para no. 17 of the affidavit, it is respectfully
submitted that the Forest Clearance order has been
issued by the Ministry of Environment, Forest & Climate
Charge, Government of India in favour of the

respondent company only after fulfillment of the
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conditions stipulated in the Stage-I and Sth\g:(;ll\ x e :\Ql /'
clearance orders. The respondent company hasxt‘k\-"#
submitted the compliance report in respect of Stage-II - -
Clearance on 21.06.2024. After submission of the
Stage-II Compliance Report, DFO, Angul, vide Memo No.
5030/65/DRP/2024 Dated 04.07.2024 has handed
over 643.095 ha of Reserve Forest Land to the
respondent company (kindly peruse the Annexure VI).
The respondent company, vide letter dated 08.07.2024
has informed the Vana Samrakshana Samiti regarding
the handing over of the forest land to SCCL and its
intension to take up the activities of tree enumeration
and felling for commencement of mining operation.
(Copy of the said letter is annexed hereto and
marked as Annexure-R6/XIX). Consultations were
conducted with the Vana Suraksha Samite (VSS),
wherein their representatives, acting on behalf of the
Chhendipada Village Committee and VSS, provided
their written consent for the enumeration and felling of

trees in the Naini coal mine Project Area. (Copy of the

b

said letter is annexed hereto and marked as
Annexure-R6/XX)

Vit Gq){-uuliii'ui‘ﬁl'
fhe Singareni Collieries Co. Ltd.

In reply to para no. 18 of the affidavit, it is respectfully
submitted that in compliance to the amended condition
B (A-2) of the modified Stage-II order issued by the
Ministry of Environment, Forest and Climate Charge,
Government of India, vide letter dated 13.03.2023, the
Comprehensive Wildlife/Elephant Management Plan

(A Govt, Company)
N-ini Area, Anqul, Odisha-759127

has been prepared by the Wildlife Institute of India,
Dehradun suggesting the mitigative measures for

avoiding man-animal conflict in future. The
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'
Wildlife / Elephant Management Plan has been é‘p&nm
by the PCCF(WL) & CWLW, Odisha with the, ﬁn 3_31

2

outlay of Rs. 51,39,14,865/-. The respondent compaﬂy‘ K. P
has deposited the money in CAMPA account for the

WLMP. (A copy of approval letter is annexed hereto
and marked as Annexure-R6/XXI).

In reply to para no. 19 of the affidavit, it is respectfully
submitted that implementation of the mitigation
measures by the Forest Department as suggested by
Wildlife Institute of India in the Wildlife/Elephant
Management Plan., will help in mitigating the impact on

the animals due to mining operations.

In the reply to para no.20 of the affidavit, it is submitted
that SCCL will take up reclamation activities with the
native species in consultation with the State Forest
Department concurrently with the progress of mining
operations in order to ensure better survival rate and

maintain contiguity with the adjoining forest.

In reply to para nos. 21 of the affidavit, it is submitted
that the diversion of Forest land required for Naini Coal
Mine project and transfer of Forest Land to SCCL for
non-forestry purpose has been ‘done as per the
provisions of F(C) Act and other applicable statutes.

In reply to para no.22 of the affidavit, it is submitted
that the Coal is the primary commodity for meeting
energy requirement of the Nation and as such coal
mining is inevitable. The Forest Area within Naini coal
mine has been diverted in favour of the respondent

company under the Forest (Conservation) Act, 1980.

(2%

Genm: | manager

eni @uitieries Co. Ltd.

ovt. Company)

TaeSingar

912"

(AG
Meint Area,

Angul, Odisha-T5
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26. In view of the above, the Original Application No. 233 bffé(_k B gy, 25 J
X .
2024, filed by the petitioners is not maintainable and A \ Xg\ . ‘/}’/‘7

.-\

I Yl
the same is liable to be dismissed. N OR /

- e
et

27. Itis submitted that the Answering Respondent reserves
his right to file an Additional Counter affidavit during
the course of hearing in the said Application as and

when required.

28. In view of the above-mentioned facts, this Hon’ble
Tribunal may be pleased to dismiss the Application
made by the Applicants as devoid of merits and may
pass orders as may deem fit in the interest of justice.

The Answering Respondent prays accordingly.

29. That the statements contained in paragraph nos. 1 and
2 are true to my knowledge, the statements made in
paragraph no. 3 to 27 are based on information derived
from records, and the rest thereof are my humble

submissions before this Hon’ble Tribunal. 5
L
\alo
Gellaras imailager
. T [)'2‘25/' ihe Singareni Collieries Co. Lid.

seponent Deponents is/are being /dermwh mﬁ pany)
ow St . A K Db advocate, Amy Ar Angul Odisha-759123

I en me
veigia me q this 1N day aﬂ‘g), z%’ By

o b0t )! AAS P M solainaly atfirm are
data that e facls staied above are ires
. timg heet af e kaaw'sdie urnd Galcs
| | w |22
Sworn signed before me on this
the day of February, 2025.
Before me
i N (D F‘-\\‘
. t Qt "‘:’J ’ : Notary
’(, Y0 “n \,_{g !\0’\'
o M ) ¥ gr Pawnaik
\DN2% 7 )x/ Khitendra KT UBLw
x" 5y *‘?( NOTARY P
v'\"-)p""_\ . “"'r:‘;:’*.f’ A N G U 'L
N OB
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VERIFICATION

I, Sujoy Majumder, Son of Late Nakuleshwar Majumder, aged
about 59 years, currently working as General Manager in the
Singareni Collieries Company Limited, Residing at: Angul
District - Odisha, do hereby declare that the facts stated in the
above Paragraphs i.e. from 1 to 29 are true to the best of my
knowledge, belief and basing on record. The Counter Affidavit
is being filed on behalf of Respondent Company. Hence, I verify
the same as true and correct on this 19t day of Feb 2025.

Oy
DEPONENT
Elﬂuuz.fwanagef

T SingareniGollieries Co. Lip.

A Gout. Company)
Wrierl Avss, Angul, Odishe-759122

oY
(dar Painaik
pyBLIC
NGUL



File N0.8-01/2020-FC Annexure-R6 / |

245 23

Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
——
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.
Dated: 28th July, 2021
To,
The Addl. Chief Secretary (Forests),
Government of Odisha,

Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada & Kankurupal RF and
140.180 ha of Village Forest land in favour of M/s Singareni Collieries
Company Ltd for Naini Opencast Coal Mining Project in Angul Forest
Division of District Angul (Odisha) - reg.

Sir,

I am directed to refer to the Government of Odisha’s letter No.
10F(Con)123/19-229/F&F, dated 04.01.2020 on the above subject seeking prior
approval of the Central Government under Section 2 of the Forest (Conservation) Act,
1980 and letter no. FE-DIV-0026-2021-3133/F&E dated 11.02.2021 forwarding
additional information as sought by the Ministry vide its letter of even number dated
14.10.2020 and to say that the proposal has been examined by the Forest Advisory
Committee constituted by the Central Government under Section - 3 of the aforesaid
Act.

After careful examination of the proposal of the State Government and on the
basis of the recommendations of the Forest Advisory Committee, and approval of the
same by the competent authority of the MoEF&CC, New Delhi, the Central
Government hereby accords ‘in-principle’ approval under Section - 2 of the Forest

(Conservation) Act, 1980 for non-forestry use of 783.275 ha of forest land consisting
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of 643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of Village

Forest land in favour of M/s Singareni Collieries Company Ltd for Naini Opencast

Coal Mining Project in Angul Forest Division of District Angul (Odisha) subject to

fulfilment of the following conditions:

A. Conditions which need to be complied prior to submission of

compliance report for seeking Stage-II approval

. Compensatory Afforestation (CA):

. The cost of CA at the prevailing wage rates as per CA scheme and the cost of

survey, demarcation and erection of permanent pillars, if required on the CA
land, shall be deposited in advance with the Forest Department by the user
agency. The cost of CA should include maintenance for 10 years. The scheme
may include afforestation of indigenous species with appropriate provision for

anticipated cost increase for works scheduled for subsequent years;

. The KML files of diverted area, the CA areas, the proposed SMC treatment area

and the WLMP area shall be uploaded on the e-Green watch portal with all

requisite details.;

. The User Agency shall transfer the funds towards the cost of Net Present Value

(NPV) of the forest land being diverted under this proposal from the User
Agency as per the orders of the Hon'ble Supreme Court of India dated
28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No. 202/1995
and the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC
dated 05.02.2009 through online portal of CAMPA account of the State

Concerned;

3. Compensatory levies to be realized from the User Agency under the project

shall be transferred/ deposited, through e-challan, into the account of CAMPA
pertaining to the State concerned through e-portal (https://parivesh.nic.in/);

4. In consultation with the State Forest Department, following schemes/plans

shall be prepared and after obtaining approval from competent authority,

same will be submitted to the Ministry:

mitigative measures to minimize soil erosion and choking of stream, to be
implemented within a period of three year of issue of Stage-II approval.

For planting of adequate drought hardy plant species and sowing of seeds, in
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the appropriate area within the mining lease to arrest soil erosion:
For construction of check dams, retention /toe walls to arrest sliding down of

the excavated material along the contour

.To stabilize the overburden dumps by appropriate grading/ benching, which

should also ensure angles of repose at any given place is less than 28°; and

. Top soil management plan.

6. A plan for plantation and SMC activities will be prepared to restock and

rejuvenate the degraded forests (having crown density less than 0.40), if any,

located in the area within 100 meter from outer perimeter of the mining lease.

. The User Agency shall prepare a list of existing village tanks and other water

bodies with GPS co-ordinates located within five km from the mine lease
boundary. This list is to be duly verified by the concerned Divisional Forest
Officer. The User Agency shall regularly undertake desilting of these village
tanks and other water bodies so as to mitigate the impact of siltation of such
tanks/water bodies. A detailed approved plan for desilting of identified ponds
and water bodies to be prepared in consultation with forest department and
shall be submitted to MoEF & CC;

. The cost of felling of trees shall be deposited by the User Agency with the State

Forest Department;

. State government shall submit a certificate that no plantation activities has

been taken by the Forest department under any scheme/plan/programme in

the land proposed for CA in last 10 years.

. Wildlife Management Plan:

A Wildlife/Elephant Management Plan, at project cost, shall be prepared by
the State Government in consultation with national level institute such as
Wildlife Institute of India or Indian Institute of Science and the PCCF
(Wildlife) of the State for the protection and conservation of wildlife of the area
and to mitigate adverse impacts of coal mining on the elephant population,
their movements, etc. for entire coal bearing belt encompassing areas of
Chhedipada, Janiha, Jarpada, ranges of Angul Division and Reamal range of
Deogarh Division alongwith adjoining contiguous forest areas. Comments of
the Project Elephant Division of the MoEF&CC (copy enclosed) shall be
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addressed in the said Plan and a copy of approved Plan shall be submitted to

the Ministry.

i. Cost of implementation of the Wildlife/Elephant Management Plan shall be

apportioned among the coal mines as and when allotted in the areas.

ii. Cost of implementation of the provisions of the Wildlife Management Plan, on
pro rata basis, shall be deposited into the account of CAMPA of the State;

. State Government shall complete settlement of rights, in term of the Scheduled
Tribes and Traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006, if any, on the forest land to be diverted and submit the documentary
evidence, as prescribed by this Ministry's letter No. 11-9/1998-FC (Pt.) dated
03.08.2009 read with 05.07.2013, in support thereof; and

10.The compliance report shall be uploaded on e-portal (https://

parivesh.nic.in/).

B. Conditions which need to be complied on field after handing over of
forest land to the user agency by the State Forest Department and
undertaking in this respect shall be submitted prior to Stage-II

approval
. Legal status of the diverted forest land shall remain unchanged;

. CA over degraded forest land, double in extent to the forest land being
diverted, shall be raised by the State Forest Department at the project cost

within three years from the date of grant of Stage - II approval;

. In addition to the proposed CA, non-forest area equivalent in size to the
diverted forest area shall be made available and mutated in favour of the State
Forest Department out of the area available immediately after the closure and
rehabilitation of mines of M/s SCCL from 2027-28 (or earlier) onwards, as
already intimated by M/s SCCL vide their letter no. CMD/PS/H/129 dt.

20.09.2020.

. At the time of payment of the NPV at the present rate, the user agency shall
furnish an undertaking to pay the additional amount of NPV, if so determined,

as per the final decision of the Hon'ble Supreme Court of India;

. Trees should be felled in phased manner as per the requirement in the
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approved Mining Plan with prior permission of concerned DFO;

. The user agency shall explore the possibility of translocation of maximum

number of trees identified to be felled and shall ensure that any tree felling
shall be done only when it is unavoidable and that too under the supervision of

the State Forest Department.

. The User Agency shall undertake mining in a phased manner after taking due

care for reclamation of the mined over area. The concurrent reclamation as per
the approved mining plan shall be executed by the User Agency from the very
first year, and an annual report on implementation thereof shall be submitted
to the Nodal Officer, Forest (Conservation) Act, 1980, in the concerned State
Government and to the concerned Regional Office of the Ministry. If it is found
from the annual report that the activities indicated in the concurrent
reclamation plan are not being executed by the User Agency, the Nodal Officer
or the concern Regional Officer of MoEF&CC may direct for suspension of

mining activities till such time such reclamation is satisfactorily executed.

. Safety Zone Management: Following activities, at project cost, shall be

undertaken by the user agency for the management of safety zone as per

relevant guidelines issued by the Ministry:

. User agency shall ensure demarcation of safety zone (7.5 meter strip all along

the inner boundary of the mining lease area), and its fencing, protection and
regeneration by erecting adequate number of 6 feet high RCC boundary pillars
inscribed with DGPS coordinates with barbed wire fencing (on both sides) and
deploying adequate number of watchers under the supervision of the. State

Forest Department;

i. Safety zone shall be maintained as green belt around mining lease and to

ensure dense canopy in the area, regeneration shall be taken up in this area by
the user agency at project cost under the supervision of the State Forest

Department;

iii. Afforestation on degraded forest land to be selected elsewhere, measuring one

and a half times the area under safety zone, shall also be done at the project
cost under the supervisions of the State Forest Department. The degraded
forest land (DFL) so selected will be informed to the MoEF & CC with shape
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files before Stage-II approval and afforestation will be done within three years
from the date of Stage-II clearance and maintained thereafter in accordance
with the approved Plan in consultation with the State Forest Department; and

9. The State Government and the user agency shall ensure that safety zone is
maintained as per the prescribed norms.

10.The User Agency shall comply with the Hon’ble Supreme Court order on re-
grassing, and re-grass the mining area and any other areas which may have
been disturbed due to mining to restore them to a condition which is fit for

growth of fodder, flora, fauna, etc. in a timely manner;

11.Period of diversion of the said forest land under this approval shall be for a
period co-terminus with the period of the mining lease proposed to be granted
under the Mines and Minerals (Development and Regulation) Act, 1957, as

amended and the Rules framed there-under;

12.The User Agency shall obtain the Environment Clearance as per the

provisions of the Environmental (Protection) Act, 1986, if required;

13.No labour camp shall be established on the forest land and the User Agency
shall provide fuels preferably alternate fuels to the labourers and the staff
working at the site so as to avoid any damage and pressure on the nearby
forest areas;

14.The boundary of the diverted forest land, mining lease and safety zone, as
applicable, shall be demarcated on ground at the project cost, by erecting four
feet high reinforced cement concrete pillars, each inscribed with its serial

number, distance from pillar to pillar and DGPS coordinates;

15.The layout plan of the mining plan/ proposal shall not be changed without the
prior approval of the Central Government and the forest land shall not be used

for any purpose other than that specified in the proposal;

16.The forest land proposed to be diverted shall under no circumstances be
transferred to any other agency, department or person without prior approval

of the Central Government;
17.No damage to the flora and fauna of the adjoining area shall be caused;

18.The User Agency shall submit the annual self -compliance report in respect of
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the above stated conditions to the State Government, concerned Regional

Office and to this Ministry by the end of March every year;

19.Any other condition that the concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in the interest of

conservation, protection and development of forests & wildlife; and

20.The user agency shall comply all the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)
pertaining to this project, if any, for the time being in force, as applicable to the

project.

21.Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21
of Chapter 1 of the Handbook of comprehensive guidelines of Forest
(Conservation) Act, 1980 as issued by this Ministry’s letter No. 5-2/2017-FC
dated 28.03.2019.

After receipt of compliance report on fulfilment of the conditions mentioned
above, the proposal shall be considered for final approval under Section-2 of the
Forest (Conservation) Act, 1980. Transfer of forest land shall not be affected till final

approval is granted by the Central Government in this regard.

Yours faithfully,
Sd/-
(Sandeep Sharma)
Assistant Inspector General of Forests
Copy to:
1. The PCCF (HoFF), State Forest Department, Government of Odisha,
Bhubaneswar

2. The Nodal Officer (FCA), O/o PCCF, State Forest Department, Government of

Odisha, Bhubaneswar

3. The Regional Officer (Central), Integrated Regional Office of MoEF&CC at

Bhubaneswar

4. User Agency
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5. Monitoring Cell, FC Division, MOEF&CC, New Delhi

6. Guard File
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S, 254
3% THE SINGARENI COLLIERIES COMPANY LIMITED

(A Government Company)

e d
ek BIKASH NAGAR, FCI ROAD, TURANGA, ANGUL, 753123, ODISHA
NAINI AREA
CIN: U10102TG1820SGC000571
Rel No, :Naini Area/GMO/FDP/Stage-1 Com2021/65 g Date: 15:11.2021
To

The Dvisional Forest Officer.
Anzul Forest Division

Sir,

Sub: FC Act- Diversion of 783275 ha of forest land consisting of 645.095 ha
- of RY in Chhendipada & Kankurupal RF and 140,180 ha of Village Forest land
in favour of M/s Singareni Collieries Company Lid (SCCL) for Naini Opencast
Coal Mining Project in Angul Forest Division of District Angul (Odisha) —
submission of reporl on complianee to stipulations in Stage-1 1'C approval
aceorded, request to forward this Compliance report-Rey.

Rel: i) Propusal No, FR/OR/MIN/GO980 / 2017
i) MolkF& CC File No. 8-01/2020-1C dated 28.07.2021
i) ‘The DFO. Angul Letier No.6079/79/DRP/2020/Dated, 06.08.2021
iv) The DFO, Angul Letter No.6838/79%DRP/2020/Dated.01.09.2 021
v)The DIO, Angul Letter No. 8640/1 10/DRP20O2T/Dated 03,1 1.2021
vi) The DFO, Angul Letter No. 8859/110/DRP/2021/Dated 06.11.202]

H

-5 With reference to the leiter cited above (ii), the MOEF & CC. GOI, has
accorded permission for diversion of 783.273 Hu ol forest lund, which invalves 643,093 ba ot
RF and 140.18011a of village forest. in favour of Singareni Collieries Company (SCCL) Lor
Naini Open Cas! Project. situated in Angul Forest Division.

3 P

i - ; ; e ; v .

Ihis order was communicated vide reference 2™ and 3™ cited with instruetions to

comply with the stipulation and submit the compliance report condition wise. Accordingly,

condition wise complianee report to the conditions stipulated in Stage-I is submilted as
r

below:

s Conditions Compliance
Ni. e
A, Conditions which need to be complied prior to submission of compliance report
for sceking Stage-11 approval
I. Compensatory Afforestation (CA): -
1. The cost of CA at the prevailing wage rate as | In compliance to this condition, as
per CA scheme and the cost of survey. | per demand raised by the forest |

1
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demarcation and erection of permanent pillars.
Il required on the CA land, shall be deposited
in advance with the Forest Department by the
user agency. The cost of CA should include
maintenanee {or 10 years. The scheme may
include afforestation of indigenous species
with appropriate provision for anticipated cost
increase for works scheduled for subscquent
years,

| Anncxure-|

| department, the SCCL has deposited

an amount of Rs. 97,37.99.525/- in
ORISSA CAMPA  account  No.
150825830980795 of Union Bank,
Ladi Road, New Delhi vide RTGS
TR WNo, SBINRIZ02 1090640778836
DBt 06.09.2021 which includes an
amount of 23.83,04.300/- towards
CA charges, Copy of challan &e
pay order dewnils is enclosed as

The KML files of diverted arca. the CA areas,
the proposed SMC treatment arca and the
WLMP area shall be uploaded on the e-Green
watch portal with all requisite details.

In compliance to this condition
KML. files of diverted forest area.
the CA areas and SMC treatment
area is enclosed in soft copy in a

pen drive.

The User Agency shall (ransler the funds
towards the eost of Net Present Value (NPV)
of the forest land being diverted under this
proposal from the User Agency as per the
orders of the Hon'ble Supreme Court of India
dated 28.03.2008, 24.04.2008 and 09.05.2008
in Writ petition (Civil) No, 202/1993 and the
euidelines issued by this Ministry vide its
letter No. 5-3/2007-FC dated 035.02.2009
through online portal of CAMPA account of
the State Concerned.

In compliance 1o this condition, as
per demand raised by the Forest
department, the SCCL has deposited
an amount of Rs. 97.37.99.525/- in
ORISSA  CAMPA  account No.
150825830080795 of Union Bank.,
Lodi Road, New Delhi vide RTGS
UTKNo. SBINRIZO21090640778836
Dt 06.09.2021 which includes an
amount of 73.54.93.225/- towards
NPV, Copy of challan & e pay order
details 18 enclosed as Annexure-1.

LR

Compensatory levies to be realized from the
User Agency under the project shall be
translerred/deposited, through e-Challan, into
the account of CAMPA permaining 1o the State
coneerned through
(https://parivesh.nic.in/).

e-portal |

All the compensatory levies has
been  deposited  in ODISHA
CAMPA account Ny,
1308253830980795 of Umon Bank,
Lodi Road, New Delhi vide RTGS
L'TRMo. SBINRIZOZ 000640778434
Dt 06092021, Enclosed as
Annexure A-L

In consultation with the State Forest Department, following schemes/plans shall be
k = I

prepared and aller obuining approval from competent authority, same will be

submitted 1o the Ministry;

Mitigative measures 10 minimize soil erosion
and choking ol stream, 10 be implemented
within a period of three vear of issue of stage-
[l approval

Detatled scheme with linancial
lay of Rs [440.66,106.00 has been
prepared  and  enclosed  which s
approved by RCCF. Angul Circle
vide Memo Mo, 4428 5F FC-44/202 1.,
Dated.02.11.2021. The same will bhe
implemented by the  Singareni
Collieries Company Lid... at Project
¢ost. Undertaking has been given, for
implementation of the schemes, and
enclosed as Annexure A-lL

nm...
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i,

For planting of adequate drought hardy plant

species  and  sowing  of Seeds, in the
appropriate area within the mining lease 1o
arrest soil erosion.

Detailed scheme with financial our
lay of Rs. 4.63,55.363.00has been
prepared  and  enclosed which s
approved by RCCF. Angul Circle
vide Memo No.o 4428 SFFC-
44/2021. Dated.02.11.2021.
Thesame will be implemented by
the Singareni Collieries Company
Ltd., at Project cost. Undertaking has
been givenfor implementation of
the schemes.and enclosed
asAnnexure A-111.

For construction of check dams, retention / toe
walls to arrest sliding down of the excavated
material along the contour

Dictailed scheme with financial out

lay of Rs. 4,34,91,712.00 has been
prepared and enclosed which s
approved by RCCF. Angul Circle
vide Memo No. 4428 SFTC-
44/2021. Daled.02.11.2021.  The
same will be implemented by the
Singareni Collieries Company Ltd.. at
Project cost. Vndertaking has been
given.for construction of check
dams. retention / toc walls o arrest

shiding down of the excavated
material along the contour, and
enclosed asAnnexure A-1V,

To stabilize the overburden dumps by
gppropriate grading/ benching. which should
also ensure angles of repose at any given
place is less than 28,

Detailed scheme with {inancial out

lay of Rs. 1.10.22.131.000 has been
prepared and  enclosed which s
approved by RCCF, Angul Circle
vide Memo No. 4428 3F.FC-
44/2021. Dated.02.11.2021.
Thesame be implemented by the
Singareni Collieries Company Lid., at
Project cost, Undertaking has been
|given,1n stabilize the overburden
dumps by appropriate  grading/
- benching, which should also ensure
angles of repose at any given place
is less than 28°and enclosed
| asAnnexure A-V.

Y.

Top soil management plan.

Detailed scheme with financial om

lay of Rs. 3.36,10.774.00 has been
prepared  and  enclosed  which s
approved by RCCF. Angul Circle
vide Memo No. 4428 S5SF.FC-
4472021, Dated.02.11.2021,
Thesame will be implemented by
the Sipgareni Collieries Company
Ltd.. at Project cost. Undertaking has
been given.for Top soil management
scheme.and  enclosed  asAnnexure
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A-VI1L

| 6.

be prepared 10 restock and rejuvenate the
depraded forests (having crown density less
than 0.40), if any.located in the arca within
100 meter from outer perimeter of the mining
lease.

Naini Coal Block is surrounded by
Coal Blocks on all the four sides.
North- Chhendipada-1 Coal Block
South- Karadabahal Coal Block

Fast - Bankhoi Coal Block.,

West -Baitarani East Coal Block.
IHence. no degraded forest is
available around the boundary of the
area proposed for diversion.

The User Agency :-‘.|'J-E-l.l-1_}':ll'{'pi:fll‘c a list of

existing village tanks and other water bodies
with GPS co-ordinates located within five km
from the mine lease boundary, This list is w0
be duly verified by the concerned Divisional
Forest Officer. The User Agency shall
regularly undertake desilting of these villape
tanks and other waler bodies so as to mitigate

the impact of siltation ol such tanks/ water |

bodies. A detailed approved plan for desilting
of identilied ponds and water bodies 1o be
prepared 1 consultation  with  [orest
department and shall be submitted 10 MoEF&
CC.

Detailed scheme with financial out
lay of Rs. 4.01.50.633,00 has been
prepared  and enclosed which is
approved by RCCF. Angul Circle
vide Memo No, 4428 5SF.FC-
44/2021. Dated.02,11.2021. The
same will be implemented by the
Singareni Collieries Company Ltd., at
Project cost. Undertaking has been
given, for desiliing of village tanks
as per the scheme, and enclosed as
Annexure A-VIIL

lhere are 3 main village tanks
Longituded Latitude are as follows.

Sl No | longitude | latitude
[ 84734'18.7 | 21°03'29.5
1| 8op2" 9216"
84%54'51.9 [ 21°03'17.2

2 | 4296 0039"
I 849517343 | 21°02'02.0

3 | 0018" 8824"
84956'30.8 | 21903'19.8

a |7572" 5258"
84°56'23.8 | 21904'22.9

5 | 4867 4233"

The cost of felling ot trees shall be deposited
by the User Agency with the State Forest
Department.

In compliance Lo this condition an |
undertaking has been given, for
pavrent lowards cost of free lelling.
as and when demanded by the
Forest Department.  Enclosed  as
Anmnexure-A-VIIIL

State Government shall submit a certificate

that no plantation activities has been taken by
the  Farest  department  under  any
scheme/plan/programme in the land proposed
for CA mm last 10 years.

No plantation has been taken up in

the land proposed for CA in last 10
years, A cerilicate/letter 1o this
ellect issued by the DFO. Boudh
Forest Division vide letter No. 2939
I 08.07.2020 and DFO. Bolangir
Forest Division vide letter No. 2447
™ 16,06.2020 is enclosed. Copy of

| Letters enclosed Annexure- 11 & 11|
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A Wildlile/Elephant  Management plan, at
project cost. shall be prepared by the State
Government in consultation with national
level institute such as Wildlife Institite of
India or Indian Institute of Science and the
PCCF (Wildlile) of the State for the protection
and conservation of wildlife of the area and to
mitigate adverse impacts of coal mining on
the elephant population, their movements, cic.
for entire coal hearing belt encompassing
areas  of  Deogarh  Division  alengwith
adjoining contiguous forest arcas. Comments
of the Project Elephant Division of the
MoEF&CC  (copy  enclosed)  shall  be

addressed in the said plan and a copy of |

approved Plan shall be submitted 1o the
Ministry.

In compliance 1o this condition. as
suggested by the Principal Chief
{Conservator of Forests (Wildlife) &

Chief Wildlilt Warden. Odisha.
vide  letter No.  10807/CWLW-
FDWC-FDR-D034-202] dared

05.11.2021 (enclosed as Annexure-
IV). M/s The Singareni Collieries
Company  Limited do  hereby
underake 1o deposit Rs
TASA9 518/~ into the account of

CAMPA of the Swte towards
Regional  Wildlite  Management

Plan, as per the demand raised by
the DFO, Anpgul vide letier no.
85T 1O/DRP202] Dated
06.11.2021{enclosed as Annexure-
V).

M/s  The Singareni  Collieries
Company Limited further
undertakes to bear the differential
cost for preparation and

implentation of Wild Life/Flephant
Management Plan on pro-rata basis
as  suggested by the Special
Secretary to Government, Forest.
Environment & Climate Change
Department vide letter No. FE-DIV-
FLD-0026-2021-19295/FE&CC
dated 02.11.2021. An undertaking
has been given and enclosed as
Annexure-A-1X.

1il.

Cost of implementation ol the
Wildlife/Elephant Management Plan shall be
appartioned among the coul mines as and
when allotted in the areas.

Cost of fr?plementmiun of the provisions of
the Wildlife Management Plan. on pro rata
basis, shall be deposited into the account of
CAMPA of the State,

Amnexure-A-1X,

CAnnexure-A-1X

In compliance to this condition an

undertaking has been submited lor
payvment towards implementation of
the Wildlife/Elephant Munagement
plan as and when demanded by the
Forest department and enclosed as

In compliance 1o this condition an
undertaking has been given for
pefvment towards implementation of
the Wildlite/Elephant Muanagement
plan as when demanded by the
Forest department and enclosed as

&

9,

State Government shall complete sertlement
ol rights, in term of the Scheduled Tribes and
Traditional Forest Dwellers (Recopnition of

| Forest Rights) Aet, 2006, if any, on the forest

The SCCL has already obtained and
submitted the NOC under ROFR
Act vide relerence 1661, Dated

309.2019.An  undertaking  has
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land 10 be diverted and submit  the
documentary evidence. as preseribed by this
Ministry's leter No, 11-9/1998-FC (Pr.) dated
(03.08.2009 read with 05.07.2013. in support

thereof.

been given Tor settlement ol rights,
in term of the Scheduled Tribes and
Traditional Fores Dwellers
(Recognition ol Forest Rights) Act,
20006, if any, and enclosed as
Annexurg-A-X,

per the requirement in the approved Mining

[+

[ 10, The compliance report shall be uploaded on e- | The compliance report has been
_ portal (hitps:/parivesh.nie.in/), uploaded on e-portal.

B. Conditions which need to be complied on field after h.lm.!lmJI over of forest land
to the user agency by the State Forest Department and undertaking  in this

| respeet shall be uul]nultttl__[}__rlnr to Stage-11 approval |

I lepal status of the diverted forest land shall [ In compliance to this condition un
remain unchanged. undertaking has been given, lor

maintaining the legal status of the

diverted forest land as it 1s. The

legal status will remain as Foresl.
| B Enclosed as Annexure-B-1.

2 CA over degraded forest land, double in| SCCL has deposited an amount of
extent Lo the forest land being diverted, shall | Rs.  97.37.99,525/- in  ORISSA
be raised by the State Forest Departiment at | CAMPA aceount Na,
the project cost within three years from the | 150825850980795 of Union Bank,
date of grant of Stage - 11 approval. Lodi Road, New Delhi vide RTGS

UTR No. SBINRI2021090640778836
Dt 06.092021 which includes an
amount ol 23.83.04.300/- towards
CA charges over degraded forest
land. Copy of challan &e pay order
details is enclosed as Annexure-B-
I. It is Tor the forest department to
take up the plantation as stipulated
_ : within time [rame. |

3. In addition to the proposed CA. non-forest | In compliance to this condition, the
area equivalent in size 1o the diverted forest | SCCL Board of Directors in its
area shall be made available and mutated in | 358" meeting held on 25.09.2021
favour of the State Forest Department out of | approved for mutation of non-forest
the area available immediately after the | land vide minutes dated 06.10.2021.
closure and rehabilitation of mines of M/s | An undertaking has been given, o
SCCL lrom 2027-28 (or earlier) onwards, as | mutate non forest area cquivalent to
already intimated by Mis SCCL vide their | the size of the diverted lorest arca 10
letter no, CMD/PS/H/129 d1,29.09.2020, the State Forest Department afler

closure and rehabilitation of mines
of Mfs SCCIL., and enclosed as
_ Annexure-B-I11.

4. At the time of pavment ol the NPV at the Inmunplmmu to this condition an |
present rate, the user agency shall furnish an | undertaking has been given, 1o pay
undertaking to pay the additional amount of | the additional amount of NPV, il so
NPV, i so determined, as per the final | determined, as per the final decision
decision of the Hon'ble Supreme Court of | of the [Hon'ble Supreme Court of
India. India, and enclosed as Annexure-B-

V. |
~ Trees should be felled in phased manner as | In compliance to this condition an

that

undertaking has been given.



Hp Pavilion
Typewritten text
37


260

38

Plun with prior permission of concerned DFO. | tree felling shall be done in phased

.

The user agency shall explore the possibility
of translocation of maximum number of trees
identified 1o be felled and shall ensure that
any tree felling shall be done only when il is
unavoidable  and  that  too  under the
supervision of the State Forest Department.

manner  as  per the  progressive
requirement of the mine as per
approved Mining Plan with prior
permission of the DFO, Angul, and
enclosed as Annexure-B-V,

In complianee to this conditien an
undertaking has been given, that all
possibility shall be explored for
translocation ol maximum number
of Irees identified 1o be felled and
any tree felling shall be done only
when it is unavoidable and that too
under strict supervision of the State
Forest Department, and enclosed as
Annexure-B-VI

The User Ageney shall undertake mining in a
phased manner after taking due care for

Creclamation of the mined over area. The

concurrent reclamation as per the approved
mining plan shall be executed by the User
Agency from the very first year, and an annual
report. on implementation thereol shall be
submitted to  the Nodal Oflicer, Forest
(Conservation) Act, 1980, in the concerned
State Government and 1o the conecerned
Revional Office of the Ministry, it is found
from the annual réport thal the aclivitics
indicated in the concurrent reclamation plan
are not being executed by the User Agency.
the Nodal Officer or the concern Regional
Officer of MoEF&CC may direct lor
suspension of mining activities Gl such time
stich reclamation is satisfactorily execuled

In compliance to this condition an
undertaking has been given, that
mining shall be done in a phased
manner alter laking due care of
reclamation of the mined over arca.
The concurrent reclamation plan as
per the approved mining plan shall
be executed by SCCL form the very
first year, and an annual report on
implementation  thereol shall  be
submitted to the Nodal Officer,
Forest (Conservation) Act, 1980, in
the concerned State  Gowernment
and the conecerned Regional Oflice
of the Ministry, and enclosed as
Annexure-B-VIL

T
:ﬂl

Safety Zone Management:

activities. at project cost, shall be undertaken
by the user agency for the management of
salely zone as per relevant guidelines issued
by the Ministry.

(i) User agency shall ensure demareation of

safety zone (7.5 meter strip all along the inner
boundary of the mining lease area), and ils
fencing, protection amd regeneration by
erecting adequite number of 6 feet high RCC
boundary pillars  inseribed  with  DGPS
coordinates with harbed wire fencing (on both
sides) and deploving adequate number ol

watchers under the supervision of the. State |

Farest Department.

Following

i) The area will be properly

demarcated.

In compliance to this condition an
undertaking has been given, for
providing fencing, protection and
repencration  of safety  zone by
grecting adequate number of 6 feel
hich  RCC  boundary  pillars
inscribed with DGPS  coordinates
with barbed wire [encing (on both
sides)  and  deploving  adequate
number of  waichers under  the
supervision of the Stae Forest

| Department _as per_the approved
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(ii) Safety zone shall be maintained as green
belt around mining lease and 1o ensure dense
canopy in the area, regencration shall be taken
up in this arca by the user agency al project
cost under the sppervision ol the Stawe Forest
Department.

(iii) Alforestation on degraded [orest land to
be selected elsewhere, measuring one and a
half times the area under safety zone. shall
also he done at the project cost under the
supervisions of the State Forest Department.
The desraded lorest land (DFL) 50 selected
will be informed 1o the Molll& CC with
shape files before Stage-1T approval and
affurestation will be done within three years
from the date of Stage- 1l clearance and
maintgined therealler in accordance with the
approved  Plan in  consultalion with the
Statel'orest Department.

39

scheme. and enclosed as Annexure-
13-\ 11,

i) In compliance to this condition
an undertaking has been given.
to maintain  Safety zone  as
ereen belt around mining lease
and 1o ensure dense eanopy in
the area, regeneration shall be
taken up in this-area by SCCL
at  project  cost  under the
supervision of the State Forest
Department as per the approved
scheme, ond  enclosed  as
Amnexure-B-1X.

iii) In compliance to this condition,
SCCL has deposited an-amount
of Rs. 41.74225.00 in ORISSA
CAMPA account Na.
150825830080918 of Union
Bank. Lodi Road, New Delhi
vide RIGS  UTR  No.
SBINRI2021 1108506780291,
(08.11.202 | towards charges for
alforestation in degraded forest
land over one and a half times
the area under safety zone as
per letter number
8640/ 110/DRP202 1/ Dated 03,
11.2021. Copy ef challan &
bank counter slip is enclosed as
Arnexure-V0. Afforestation in
the degraded lorest land
identified will be done as per
the approved scheme.
Degruded  forest  for s
purpese has been selected in
Lodhajhari RF  of Kaniha
range. Angul Forest Division.
Enclosed as Annexure-B-X.

The State Government and the user agency

shall ensure that safety zone is maintained as
per the prescribed norms,

In compliance to this condition an
hdertaking  has  heen  given. 1o
ensure that safety zone will he
maintained as per the approved
scheme. and enclosed as Annexure-
B-X1.

The User Awvency shall comply with the

Ilon'ble Supreme Court order on re-grassing,
and re-grass the mining area and any other

| arcas which may have been disturbed due to

d

In complianee to this condition an
undertaking has been  given, to
comply with the Hon'ble Supreme
Court order on re-prassing, and re-
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mining to restore them to a condition which is
it Tor growth of fodder, Nora, Taund, ele. inoa
tmely manner,

Period of diversion of the said forest land
under this approval shall be for a peried co-
terminus with the period of the mining lease
proposed 1o be granted under the Mines and
Minerals (Development and Regulation) Act,
1957, as amended and the Rules framed there-
unler.

The User Agency shall  obtain  the
Environment Clearance as per the provisions
of the Environmental (Protection) Act. 1986,

if required.

| Annexure-B-X11.

erass the mining area and any other
arcas  which have been
disturbed due 0 mining o restore
them to a condition which is fit for
orowth of fodder, Nora. fauna. ete.
ina timely manner. and enclosed as

may

In compliance 1o this condition an
undertaking has been given, that the
period of diversion of the said forest
land shall be co-terminus with the
period of the mining lease granted
under the Mines and Minerals
(Development & Regulating) Aet,
1957 or Rules [ramed there under,
and enclosed as Annexure-B-XT1I. |
In compliance 1o this condition, in
20" meeting OF THE EXPERT
APPRAISAL  COMMITTEE  FOR
ENVIRONMENT APPRAISAL OF
COAL MINING PROQIECTS HELD |
ON 3-14 ODCTOBER,
202 lrecommended for grant of EC
to the Project.An undertaking has
been given, that SCCL shall obtain
the Environment Clearance as per
the provisions of the Envirenmenta!
(protection) Act. 1986, and enclosed
as Annexure-B-X1V,

p—
Gl

14.

| No labour camp shall be cstablished en the

forest land and the User Agency shall provide
fuels preferably alternate fuels to the labourers
and the stafl working at the sile so as o avoid
any damage and pressure on the nearby forest
areqs.

In compliance to this condition an
undertaking has been given, that no
labour camp shall be established on
the forest land and shall also
provide [uels preferably  alternate
fuels to the labourers and the stall
waorking al the site so as o avoid
any damage and pressure on the
nearby forest areus. and enclosed as
Annexure-B-XV,

The boundary of the diverted forest land.

mining lease and sofety zone. as applicable,
shall be demarcated on ground at the project
cost. by erecting four feet high reinforced
cement conerete pillars. each inseribed with
its serial number, distance from pillar 1o pillar
and DGPS coordinates.

T

The layout plan of the mining plan/ proposal

ln compliance to this condition,it is
to state that the boundary of the
diverted forest land, mining lease
and safery wonme area. has been
demarcated on ground at the project
cost, and an undertaking has been
given, for erecting four feet high
reinforced cement conerete pillars,
each inscribed  with  its  serial
number, distance from pillar o
pillar and GI'S coordinates, and
enclosed as Annexure-B-X VI

In compliance to this condition an



Hp Pavilion
Typewritten text
40


263

41

shall not be  changed  without the  prior
approvil of the Central Government and the
lorest land shall not be used Tor any purpose
other than that specified in the proposal.

undertaking has been given, that the
livout  plan of  the  mining
plan/proposal shall not be chunged
without the prior approval of the
Central Government and the forest
land shall not be used for any
purpose other than that specified in
the proposal. and enclosed as
Annexure-B-XVII.

16y,

The forest land proposed to be diverted shall | In compliance o this condition an
under no circumstances be transferred to any | undertaking has been given, that the
other agencey, department or person without | forest land proposed 10 be diverted
prior approval of the Central Governmenl. shall under no circumstances be
transterred to any other agency,
department or person withoul prior
approval of the Central
Government, and enclosed as
-y . Annexure-B-XVIII,
I No damage to the flora and fauna of the | In compliance to this condition an
adjoining area shall be caused. undertaking has been piven. that no
, damageshall be caused to the
Mora and fauna of the adjoining
area, and enclesed as Annexure-B-
- - - l NIX,

I8, Ihe User Ageney shall submit the annual sell’ | In comphance 1o this -condition an
-compliance report in respect of the above | undertaking has been given. that
stated conditions 1o the State Government, | SCCL shall submit the annual sell-
concerned  Regional Office and to  this | compliance report to the State
Minisiry by the end of March every year. Government, concerned  Regional

| OfMice and to the Ministry by the
end of March every vear regularly,
| and enclosed as Amnexure-B-XX.

19, Any other condition that the concerned | In compliance to this condition an
Rerional Office of this Mimistry may stipulate | undertaking has been given,  that
with the approval of competent authority in | SCCL shall comply any  other
the interest of conservation. protection and | condition that concerned Remiomal
development of forests & wildlile. Office of this Ministry may stipulate

with the approval of competent
authority  in the  interest  of
conservation. prolection and
development of forests & wildlife.
| and enclosed as Annexure-B-XXL
20. The wuser agency shall comply all the | In compliance to this condition an

provisions of the all Acts, Rules. Regulations.

Order (s) pertaining 1o this project. il any, lor
the time being in foree, as applicable 1o the
project.

Guidelines, Hon'ble Court Order (s) and NGT | SCCL

uifdertaking has been given. that
shall  comply all  the
provisions of the all Acts. Rules,
Regulations, Guidelines, Hon'ble
Court Order(s) ind NGT Order (s)

pertaining to this project, il any. for

the time being in  force, as
applicable to the project. and

enclosed as Annexure-B-XX]I1.

10
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21. Violation of any of these conditions will | In compliance to this condition an
amount to violation of Forest (Conservation) | undertaking has been given, that
Act. 1980 and action would be taken as|SCCL shall not violate any of the
prescribed in para 1.21 of Chapter 1 of the | conditions mentioned in MoEF &
Handbook of comprehensive guidelines of | CC  File No. 8-01/2020-FC Dt

| Forest (Conservation) Act, 1980 as issued by | 28.07.2021and Forest
| this Ministry’s letter No. 5-2/2017-FC dated {Conservation) Act, 1980.as issued
28.03.2019, | by Ministry’s letter No. 5-2/2017-

FC dated 28.03.2019, enclosed as
Annexure-B-XXIIL

Six (06) sets of compliance report as desired are herewith submitted.

It is requested that this compliance report may please be submitted to the MOEF &CC,
GOI, through the Principal Chief Conservator of Forests & HOFF, Odisha, and the
State Government, with a request to obtain and communicate final approval for
diversion of the area for starting the mining.

Thanking you,

Yours faithfully,

Xuthorized Signatory
| Mg TGt
The Singarenl Collteries Co. Lid.

Copy submiiser. (A. Govt. Company)
. Mainl Area, Angul, Odisha-T59122

The Principal Chief Conservator of Forests & HOFF, Odisha Forest Department, for
favour of information please.

The Principal Chief Conservator of Farests & Chief Wildlife Warden, Odisha Forest
Department, for favour of information please. Tt is requested that orders may be
accorded to the suitable agency/ WIT for preparation of the Wildlife/Elephant
Management Plan.

The Additional Principal Chief Conservator of Forests & Nodal Officer (FC), Odisha
Forest Department, for favour of information please.

The Inspector General of Forests (FC), Ministry of Environment, Forests & Chimate
Change, GOI, New Dethi, for favour of information please.

The Deputy Direcior General, Ministry of Environment, Forests & Climate Change,
GOI, Regional Office, Bhubaneshwar, for favour of information please.

The Regional Chief Conservator of Forests, Angul, Odisha Forest Department, for

favour of information please.
r

Naini Area, SCCL
) General iManager
34 The Singarenl Collleries Co, Liv.
{A. Govl. Company)
Nainl Area, Angul, Odisha.750422
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A. General Details

(i). Proposal No. ; FP/OR/MIN/30980/2017
(ii). Name of Project for which Forest Land is required : Naim Open Cast Project (Coal), (Ratad Caperty 10 MTBA Smgaremt Colhienes Company Ltd Angul Dist- Ochsha)

(iii). Short narrative of the proposal and Project/scheme for which the forest land is required : To meat 10 MTEA coal requirement for 3 X 600 MW power plant at Jaipur, Manchenal Dist. Telanpana State for
which 912.799 ha of land is required out of which 783 275forest land 1s required to be diverted under Section 2 (i1) of FC Act, 1980

(iv). File no. : 8-01/2020-FC

(¥). State : Orissa

(vi). Category of the Project : Mining

(vii). Shape of forest land proposed to be diverted : Non Lmear

(viii). Area of forest land proposed for diversion(in ha.). 783.275
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Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.

Dated: 12th October, 2022
To,
The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada and Kankurupal RF and
140.180 ha of Village Forest Land in favour of M/s Singareni Collieries
Company Ltd for Naini Opencast Coal Mining Project in Angul Forest
Division of District Angul (Odisha) - reg.

Sir,

I am directed to refer to the Government of Odisha’s letter No.
10F(Con)123/19-229/F&E dated 04.01.2020 on the above subject seeking prior
approval of the Central Government under section 2 of the Forest (Conservation) Act,
1980. After careful examination of the proposal by the Forest Advisory Committee,
constituted under section 3 of the said Act, ‘in-principle’ approval to the proposal
under the Forest (Conservation) Act, 1980 was granted vide this Ministry’s letter of
even number dated 28%™ July, 2021 subject to fulfillment of certain conditions
prescribed therein. The State Government has furnished compliance report in respect
of the conditions stipulated in the in-principle approval and has requested the
Central Government to grant final approval.

In this connection, I am directed to say that on the basis of the compliance
report furnished by the State Government vide letter No. 21909/9F(MG)-380/2019
dated 18.12.2021, letter no. 5677/9F (MG) - 380/2019 dated 17.03.2022, letter no.
FE-DIV-FLD-0026-2021-8586/FE&CC dated 07.05.2022, letter no. 9986/9F (MG)-
380/2019 dated 13.05.2022, letter No. 13632/9F(MG)-380/2019 dated 12.07.2022
and letter no. 18977/9F (MG)-380/2019 dated 26.09.2022, final approval of Central
Government under section 2 of the Forest (Conservation) Act, 1980 is hereby granted
for the non-forestry use of 783.275 ha of forest land consisting of 643.095 ha of RF in
Chhendipada & Kankurupal RF and 140.180 ha of Village Forest Land in favour of M/
s Singareni Collieries Company Ltd for Naini Opencast Coal Mining Project in Angul
Forest Division of District Angul (Odisha) subject to the fulfillment of the following
conditions:

A. Conditions which need to be complied prior to handing over of
forest land by the State Forest Department

1. The State Government shall ensure that details of the finalized WLMP, SMC
Plan and disposition of monies, payment of deficit amount, etc. shall be
intimated to and concurred by the concerned IRO of the Ministry before actual
breaking/non-forestry use of the forest land;

2. Wildlife/Elephant Management Plan, at project cost, shall be prepared, by the
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State Government in consultation with national level institute such as Wildlife

Institute of India, BNHS or Indian Institute of Science and the PCCF (Wildlife)

of the State for the protection and conservation of wildlife of the area and to

mitigate adverse impacts of coal mining on the elephant population, their
movements, etc. for entire coal bearing belt encompassing areas of

Chhendipada, Kaniha, Jarpada, ranges of Angul Division and Reamal range of

Deogarh Division alongwith adjoining contiguous forest areas. Progress on the

preparation of said Management Plan shall be submitted to the Integrated

Regional Office of the Ministry on quarterly basis. A copy of approved Plan

shall be submitted to the IRO and Ministry along with details of the

corresponding funds deposited into the account of CAMPA;

. The KML files of diverted area, the CA areas, the proposed SMC treatment area

and the WLMP area shall be uploaded on the e-Green watch portal with all

requisite details before handing over the forest land to the user agency;

. As per the provisions of the Guidelines dated 7.06.2022, the user agency has
deposited 2% of total project cost towards the cost of implementation of the
Wildlife Management Plan and 0.5% of the project cost towards the cost of
implementation of Soil and Moisture Conservation Plan. Funds, already
deposited by the user agency shall be used for the implementation
Wwildlife/Elephant Management Plan and Soil & Moisture Conservation Plan

. The provisions to be provided in the WLMP or SMC Plan shall be approved by
the competent authority in the State and accordingly, the deficit amount, if
any, from the money already realized to the tune of 2% and/or 0.5% of project
cost, shall be paid by the user agency, and same shall be deposit in the CAMPA
account prior to starting actual work in the Forest area;

. The State Government shall ensure that details of the finalized WLMP, SMC

Plan and disposition of monies, payment of deficit amount, etc. shall be

intimated to and concurred by the concerned IRO of the Ministry before actual

breaking/non-forestry use of the forest land;

. State Government shall ensure that under no circumstances, implementation
of such mitigating measures envisaged in WLMP and SMC or other similar
Plans/Schemes should be delayed beyond a period of 2 years to ensure
commencement of rejuvenation of ecosystem services lost from the forest area
allowed for non-forestry use of forest land at the earliest possible time.

. Conditions which need to be complied on field after handing over of
forest land to the user agency by the State Forest Department

. Legal status of the diverted forest land shall remain unchanged.

. Compensatory Afforestation:

i. The Compensatory afforestation over degraded forest land, double in extent to

the forest land being diverted i.e. 1566.55 ha shall be raised by the State Forest
Department at the project cost;

ii. The compensatory afforestation scheme, as approved, shall be implemented by

the State Forest Department. The CA will be maintained for 10 years and the
CA scheme may include afforestation of indigenous species with appropriate
provision for anticipated cost increase for works scheduled for subsequent
years;

iii. Compensatory afforestation over degraded forest land, double in extent to the

forest land being diverted, shall be raised by the State Forest Department at
the project cost within three years from the date of grant of Stage - II approval;
. Following non-forest land, after its technical and biological reclamation shall
be transferred and mutated in favour of the State Forest Department,
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Telangana as per undertaking furnished by the user agency:

S. No. |Name of the project| Districtin Telengana | Area | Proposed

— NFL identified State (Ha) year of
mutation

Javaharkhani oC-5 Bhadradri-Kothagudem | 212.19 2027-28
(External/Internal
dump) of SCCL

Kakatiyakhani OC | Jayashankar-Bhupalpali | 186.68 2027-28
Sector-I (External
Dump) of SCCL

Ravindrakhani OCP Khammam 265.98 2027-28
(External Dump) of
SCCL

Jalagam Vengalla Rao Khammam 129,78 2027-28

OC (1&II Expansion)

(External Dump) of
SCCL

Total 794.63

. Compliance of the condition no. (3) above, shall be intimated by the user

agency to the Ministry and its Integrated Regional Office at Vijayawada and in
the event of non-compliance, the Stage-II approval shall be revoked by the
Central Government;

. The State Government has realized the Net Present Value (NPV) of the forest

land being diverted under this proposal from the User Agency as per the orders
of the Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and
09.05.2008 in Writ Petition (Civil) No. 202/1995 and the guidelines issued by
this Ministry vide its letter No. 5-3/2007-FC dated 05.02.2009 through online
portal of CAMPA account of the State. NPV, if any, becomes due in future shall
be realized in accordance with the relevant guidelines issued by the Ministry;

. Compensatory levies, if any, realized in future under the extant project, shall

be transferred/ deposited, through e-challan, in the account of CAMPA
pertaining to the State through e-portal (https://parivesh.nic.in/);

. Additional Soil and Moisture Conservation (SMC) measures recommended by

the State over an area of 913 ha shall be implemented by the State Forest
Department from the funds, @ 0.5% of the total project, already deposited by
the user agency;

. Following activities, as per approved plan / schemes, shall be undertaken in

the lease area by the User Agency under the supervision of the State Forest
Department:

Mitigative measures to minimize soil erosion and choking of streams/rivulets
shall be implemented within a period of three year with effect from the issue of
Stage-II clearance in accordance with the approved Plan in consultation with
the State Forest Department;

. Planting of adequate drought hardy plant species and sowing of seeds, in the

appropriate area within the mining lease to arrest soil erosion in accordance
with the approved scheme;

iii. Construction of check dams, retention /toe walls to arrest sliding down of the
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excavated material along the contour in accordance with the approved schemg;
Stabilize the overburden dumps by appropriate grading/benching, in
accordance with the approved scheme, so as to ensure that angle of repose at

any given place is less than 28°; and

. No damage shall be caused to the top-soil and the user agency will follow the

top soil management plan.

. User agency either itself or through the State Forest Department shall

undertake gap planting and soil and moisture conservation activities to
restock and rejuvenate the degraded open forests (having crown density less
than 0.40), if any, located in the area within 100 meter from outer perimeter of
the mining lease as per plan for plantation and SMC activities submitted along
with compliance of Stage-I approval;

. The User Agency shall regularly undertake desilting of village tanks and other

water bodies, located within five km from the mine lease boundary, as per plan
submitted along with the compliance of Stage-I approval, so as to mitigate the
impact of project on such tanks/water bodies.

10.Safety Zone Management: Following activities, at project cost, shall be

V.

undertaken by the user agency for the management of safety zone as per
relevant guidelines issued by the Ministry:

User agency shall ensure demarcation of safety zone (7.5 meter strip all along
the inner boundary of the mining lease area), and its fencing, protection and
regeneration by erecting adequate number of 6 feet high RCC boundary pillars
inscribed with DGPS coordinates with barbed wire fencing and deploying
adequate number of watchers under the supervision of the State Forest
Department;

. Boundary of the safety zone of the mining lease, adjacent to habitation/roads,

should be properly fenced by the user agency;

.Safety zone shall be maintained as green belt around mining lease and to

ensure dense canopy in the area; regeneration shall be taken up in this area by
the user agency at project cost under the supervision of the State Forest
Department;

.Afforestation on degraded forest land to be selected elsewhere, measuring one

and a half times the area under safety zone, shall also be done at the project
cost under the supervision of the State Forest Department. The degraded
forest land (DFL) so selected will be informed to the MoEF&CC and the
afforestation will be done within three years from the date of Stage-II
clearance and maintained thereafter in accordance with the approved Plan in
consultation with the State Forest Department; and

The State Government and the user agency shall ensure that safety zone is
maintained as per the prescribed norms;

11.The cost of felling of trees shall be deposited by the User Agency with the State

Forest Department;

12.State Government shall ensure that under no circumstance, implementation

of such mitigating measures envisaged in WLMP and SMC or other similar
Plans/Schemes should be delayed beyond a period of 2 years to ensure
commencement of rejuvenation of ecosystem services lost from the forest area
allowed for non-forestry use of forest land at the earliest possible time.

13.State Government shall ensure that process for settlement of rights, in term of

the Scheduled Tribes and Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006, has been completed in accordance with the relevant
guidelines prescribed by this Ministry's letter No. 11-9/1998-FC (Pt.) dated
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03.08.2009 read with 05.07.2013;

14.At the time of payment of the Net Present Value (NPV) at the present rate, the
user agency shall furnish an undertaking to pay the additional amount of NPV,
if (sio determined, as per the final decision of the Hon'ble Supreme Court of
India;

15.Trees should be felled in phased manner as per the requirement in the
approved Mining Plan with prior permission of concerned DFO;

16.The user agency shall explore the possibility of translocation of maximum
number of trees identified to be felled and shall ensure that any tree felling
shall be done only when it is unavoidable and that too under strict supervision
of the State Forest Department;

17.The User Agency shall undertake mining in a phased manner after taking due
care for reclamation of the mined over area. The concurrent reclamation plan
as per the approved mining plan shall be executed by the User Agency from the
very first year, and an annual report (by 31st March each year) on
implementation thereof shall be submitted to the Nodal Officer, Forest
(Conservation) Act, 1980, in the concerned State Government and the
concerned Regional Office of the Ministry. If it is found from the annual report
that the activities indicated in the concurrent reclamation plan are not being
executed by the User Agency, the Nodal Officer or the concerned Addl.
Principle Chief Conservator of Forests (Central) may direct that the mining
activities shall remain suspended till such time, such reclamation activities
area satisfactorily executed;

18.The User Agency shall comply with the Hon’ble Supreme Court order on re-
grassing, and re-grass the mining area and any other areas which may have
been disturbed due to mining to restore them, in a timely manner, to a
condition which is fit for growth of fodder, flora, fauna, etc.;

19.Period of diversion of the said forest land under this approval shall be for a
period co-terminus with the period of the mining lease proposed to be granted
under the Mines and Minerals (Development and Regulation) Act, 1957, as
amended and the Rules framed there-under;

20.The User Agency shall obtain the Environment Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if required,;

21.No labour camp shall be established on the forest land and the User Agency
shall provide fuels preferably alternate fuels to the labourers and the staff
working at the site so as to avoid any damage and pressure on the nearby
forest areas;

22.The boundary of the diverted forest land, mining lease and safety zone, as
applicable, shall be demarcated on ground at the project cost, by erecting four
feet high reinforced cement concrete pillars, each inscribed with its serial
number, distance from pillar to pillar and GPS coordinates;

23.The layout plan of the mining plan/ proposal shall not be changed without the
prior approval of the Central Government and the forest land shall not be used
for any purpose other than that specified in the proposal;

24 .The forest land proposed to be diverted shall under no circumstances be
transferred to any other agency, department or person without prior approval
of the Central Government;

25.No damage to the flora and fauna of the adjoining area shall be caused;

26.The User Agency shall submit the annual self -compliance report in respect of
the above stated conditions to the State Government, concerned Regional
Office and to this Ministry by 31st March every year regularly;
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27.Any other condition that the concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in the interest of
conservation, protection and development of forests & wildlife;

28.The user agency shall comply all the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)
pertaining to this project, if any, for the time being in force, as applicable to the
project; and

29.Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21
of Chapter 1 of the Handbook of comprehensive guidelines of Forest
(Conservation) Act, 1980 as issued by this Ministry’s letter No. 5-2/2017-FC
dated 28.03.2019.

Yours faithfull

\1»

(Preetpal Sirigh) \7'\1\
Dy. Inspector General of Forests

Copy to:

1. Principal Secretary (Forests), Government of Telangana, Hyderabad with a
request to accept the non-forest land of 794.63 ha, transferred and muted in
favour of State Forest Department from 2027-28 onwards to provided against
the diversion being considered under extant approval.

. The PCCF (HoFF), Forest Department, Government of Odisha, Bhubaneswar

. The PCCF & Nodal Officer (FCA), O/o PCCF, Forest Department, Government
of Odisha, Bhubaneswar

4. The PCCF & Nodal Officer (FCA), O/o PCCF, Forest Department, Government

of Telangana, Hyderabad

5. The Regional Officer (Central), Integrated Regional Office of MoEF&CC at

Bhubaneswar

6. The Regional Officer, Integrated Regional Office of MoEF&CC at Hyderabad
for monitoring and ensuring the compliance of condition no. B(3) and (B4) as
per undertaking submitted by the user agency.

. User Agency

. Monitoring Cell, FC Division, MoEF&CC, New Delhi

9. Guard File

wN

0~
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Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
kKKK
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.

Dated: 10th Janurary 2023
To,
The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada & Kankurupal RF
and 140.180 ha of Village Forest Land in favour of M/s Singareni
Collieries Company Ltd for Naini Opencast Coal Mining Project
in Angul Forest Division of District Angul (Odisha) -
Modification in the conditions regarding .

Sir,

I am directed to refer to the Government of Odisha’s letter No. FE-
DIV-0026-2021-19519/FE&CC  dated 02.11.2022 on the above
mentioned subject requesting to amend certain conditions of the Stage-
IT approval dated 12.10.2022 to allow the State Government to hand
over the forest land to the user agency and to say that the matter was
considered by the Forest Advisory Committee (FAC) in the meeting held
on 07.11.2022. The detailed minutes of the said FAC meeting can be
seen at www.parivesh.nic.in.

Based on the recommendation of the FAC and approval of the
same by the competent authority of the MoEF&CC, New Delhi, the
Central Government hereby conveys the amendment in condition no.
A(1), A(5) and A(7) of the Stage-II approval 12.10.2022 as under:

a. A(1): The State Government shall ensure that details of the
finalized WLMP, SMC Plan and disposition of monies, payment of
deficit amount, etc. shall be approved by the competent authority
and concurred by the concerned IRO of the Ministry within a
period of one year from the date of issue of Stage-II approval;

b. A(5): The provisions to be provided in the WLMP or SMC Plan shall
be approved by the competent authority in the State and
accordingly, the deficit amount, if any, from the money already
realized to the tune of 2% and/or 0.5% of project cost, shall be paid
by the user agency, and same shall be deposited in the CAMPA
account;
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c. A (7): State Government shall ensure that under no circumstances,
the implementation of mitigating measures envisaged in WLMP
and SMC or other similar Plans/Schemes should be delayed
beyond a period of two years from the date of grant of Stage-II
approval to ensure commencement of rejuvenation of ecosystem
services lost from the forest area allowed for non-forestry use of
forest land at the earliest possible time.

This issue with the approval of Competent Authority of the

Ministry.
Yours faithfully
Sd/-
(Charan Jeet Singh)
Scientist ‘D’
Copy to:

1. The PCCF, All States/ Union Territories Administration.

2. The Regional Officer, All Integrated Regional Office of MOEF&CC

3. The Nodal Officer, O/o the PCCF, All States/ Union Territories
Administration.

4. User Agency

5. Monitoring Cell of FC Division, MOEF&CC, New Delhi

6. Guard file
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Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.
Dated: 13'" March, 2023
To

The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land consisting of
643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of Village
Forest Land in favour of M/s Singareni Collieries Company Ltd for Naini Opencast
Coal Mining Project in Angul Forest Division of District Angul (Odisha) (Shifting of
conditions from Category A to B) - reg.

Madam/Sir,

| am directed to refer to this Ministry’s letter dated 12.10.2022 conveying the Stage-
Il approval in case of subject cited proposal and letter dated 10.01.2023 vide which
modification in condition no. A(1), A(5) and A(7) of aforementioned Stage-Il approval was
conveyed to the State Government.

In this regard, a request has been received from the User Agency intimating that the
condition nos A(1), A(5) and A(7), are required to be complied after handing over of the
forest land to the user agency, however the said conditions are mentioned under the
heading A of the Stage-Il approval which reads as under:

"Conditions which need to be complied prior to handing over offorest land by the State
Forest Department".

Further it has been observed that the Condition no. A(1) and A(6) as given in the Stage-Il
approval dated 12.10.2022 are same. The condition no A(1) was modified vide letter
dated 10.01.2023, however the condition A(6) remained as such.

Keeping above in view the matter has been examined in the Ministry and it has been
decided that the condition nos. A(1), A(5) and A(7), as amended vide letter dated
10.01.2023 along with the Condition nos A(2) and A(4) which also pertain to submission
and implementation of approved Wildlife Management Plan shall be considered as
arrayed under part ‘B’ of the conditions of Stage-Il approval dated 12.10.2022 instead of
part ‘A’ . Further, the condition no A(6) shall be read as condition no. A(1) as amended
vide letter dated 10.01.2023 under part B of the aforementioned Stage-Il approval.

Yours faithfully

Sd/-
(Suneet Bhardwaj)
Assistant Inspector General of Forests


Hp Pavilion
Typewritten text
Annexure-R6 / IV

Hp Pavilion
Typewritten text
52


8-01/2020-FC 53

275
1/39566/2023

Copy to:

1. PCCF, (HoFF), Government of Odisha, Bhubaneshwar.

2. Regional Officer, ntegrated Regional Office of MoEF&CC at Bhubaneshwar.
3. APCCF cum Nodal Officer, Government of Odisha, Bhubaneshwar.

4. User Agency.

5. Monitoring Cell of FC Division, MOEF&CC, New Delhi.

6. Guard file.
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THE SINGARENI COLLIERIES COMPANY LIMITED
(A Government Company)
BIKASH NAGAR, FCI ROAD, TURANGA, ANGUL, ODISHA-759123,

NAINI AREA
CIN: U10102TG1920SGC000571
Phone: (06764) 236021 e mail: gm naini@scclmines.com
scclnainiarea@gmail.com

Ref No. : Naini Area/F-115(21)/FDP/S-11/2024/ 283 Date: 21.06.2024

To,

The Divisional Forest Officer,
Angul Forest Division

Angul, Odisha

Sir,

Sub: Diversion of 783.275 ha of Forrest Land consisting of 643.095 ha of RF and
Chhendipada and Kankurpal RF and 140.180ha of village forest land in favour of
M/s Singareni Collieries Company Ltd., (SCCL) for Naini Opencast Coal mining
project in Angul Forest Division, Angul, Odisha- Submission of revised report
on compliance to stipulations in Stage-II FC approval including modified order
issued on 10.01.2023 & 13.03.2023 for transfer forest land to SCCL- Reg

: Ref: i. Proposal No. FP/OR/MIN/30980/2017
ii. MoEF & CC File No. 8-01/2020-FC Dated 28.07.2021-Stage-1 FC
iii. MoEF & CC File No 8-01/2020-FC Dated 12.10.2022- Stage-II FC
o iv. MoEF & CC File No 8-01/2020-FC Dated 10.01.2023- 1st Modification Order
o 28y v MOoEF & CC File No 8-01/2020-FC Dated 10.01.2023- 2nd Modification Order
@tf -\\j‘; vi. Memo No. 1173/5F.FC-17/2024 Dtd 02.04.2024-SMC Approval letter
yZavii. Memo No. 3285/7WL-FD&WLC-181/2020 Dtd 13.03.2024 WLMP approval Lir

*xk*k
E;'t. posusad 40 sl ) e

‘\;\ ——_ _f\f“(}* Reference to the letter cited under (iii) above, MoEF & CC, Gol accorded final approval

“ 9\\flor diversion of 783.275 ha of forest land consisting of 643.075 ha of RF in Chhendipada &

ankurpal RF and 140 ha of village forest in favour of M/s Singareni Collieries Company Ltd.,

) q/{\SCCL) for Naini Opencast Coal mining project in Angul Forest Division, Angul, Odisha.

t

N Subsequently, vide letter cited at (iv) and (v). MoEF & CC, Gol issued two modification

Stage-IT orders, amending condition A(1), A(2), A(4), A(5) and A(7) which are specific to

condition pertaining to preparation of Wildlife/Elephant Management Plan (WLMP) and Soil
Moisture Conservation (SMC) Plan.

Vide letter cited under (vi) and (vii), Competent Authority in the State Forest Dept. has
accorded approval for the Wildlife/Elephant Management Plan and the Soil Moisture Conservation

Reg off: Kothagudem Collieries (P.0)-507101, Bhadradri-Kothagudem Dist., Kothagudem, Telangana
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Plan. Accordingly, upon complying with al2thé conditions stipulated in the Stage-II approval

including two modified orders, the point wise compliance report to all the conditions of the Stage

approval order is furnished below;

-

Condition

State Forest Department

No. of Dl Remarks
Stage-11
A Conditions which need to be complied prior to handing over of forest land by the

A3

The KML files of diverted area,
the CA areas, the proposed SMC
treatment area and the WLMP area
shall be uploaded on the e-Green
watch portal with all requisite details
before handing over the forest land
to the user agency;

The Wild Life Management Plan has been approved
by the PCCF (Wildlife) & Chief Wildlife Warden,
Odisha on 13.03.2024 and the Soil Moisture
Conservation (SMC) plan has been approved by
RCCF, Angul Circle on 02.04.2024.

The KML files has been submitted in pen-drive for
uploading in e-green portal.

B

Conditions which need to be complied on field after handing over of forest land to
the user agency by the State Forest Department

A-l
(Modified and
arrayed under

part ‘B’)

The State Government shall ensure
that details of the finalized WLMP,
SMC Plan and disposition of
monies, payment of deficit amount,
etc. shall be approved by the
competent authority and concurred
by the concerned IRO of the
Ministry within a period of one
year from the date of issue of Stage-
II approval.

In accordance to the demand raised vide DFO, Angul
letter No. 4669/79/DRP/2020 Dated 01.07.2022,
| SCCL has deposited Rs 20.0 Cr for WLMP and Rs 5.0

Cr for SMC Plan in ad-hoc CAMPA.
(Please refer SI No (v) & (ix) in the table in enclosed
Annexure-I)

The PCCF(WL) & CWLW, Odisha, vide Memo No.
3285/TWL-FD&WLC-181/-2020 Dtd 13.03.2024
approved WLMP and the Dy. IG of Forests, IRO,
MoEF & CC, Bhubaneswar , vide letter No. 5-
ORA404/2020-BHU Dtd 24.04.2024 concurred the
WLMP. (Copy of letters of CWLW is and IRO
enclosed as Annexure-Il (A) & Annexure-II(B)

- respectively).

Likewise, the RCCF, Angul Circle, vide Memo No.
1173/5F FC-17/2024 dtd 02.04.2024 accorded

. approval for the SMC plan and the Dy. IG of Forests,

IRO, MoEF & CC, Bhubaneswar , vide letter No. 5-

' ORA404/2020-BHU Dtd 24.04.2024 concurred the

WLMP . (Copy of letters of RCCF, Angul is and IRO
enclosed as Annexure-IIl (A) & Annexure-III(B)
respectively).

Further, in accordance to the demand raised by the
DFO, Angul vide letter No. 4364 dtd 12.06.2024 and
letter no 4415 dtd 14.06.2024, SCCL has deposited
balance funds in CAMPA as furnished below;

. (1) Rs 7,56,42,434 towards deficit money for SMC

Plan.
(ii)Rs 31,39,14,865 towards deficit money for WLMP.

The copy of the demand letters of DFO, Angul is
enclosed as Annexure-IV(A) & Annexure-IV(B) and
collective payment Receipt with UTR no.
SBINR52024062130649631 as Annexure-V .
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' In addition to the above, SCCL has also deposited

funds towards Regional Wildlife Management plan
(RWLMP) and Satkosia Tiger Conservation
Foundation as furnished below:

(a) Rs 7,48,49,518/- deposited in Ad-hoc CAMPA
towards RWLMP on 24.11.2021. (P1 refer Sl
No. (v) in the table in enclosed Annexure-I)

" (b) Rs 2,00,00,000/- deposited in the account of

Stakosia Tiger Conservation Foundation, Union
Bank Angul. [Payment receipt with UTR No.
SBINR52024061829776877 is enclosed as
Annexure-IV(C)]

| As per the demand notices dtd 12.06.2024 and

14.06.2024 of DFO, Angul SCCL hereby
undertakes to provide the vehicles in kind for the
WLMP and SMC.

Further in accordance to the letter no. 4188 dtd
04.06.2024, SCCL also undertakes to bear additional
cost of the revised site -specific SMC plan after
incorporating the conditions in the said letter.

" The undertaking to this effect is enclosed as

Annexure-VI

A2
(Arrayed under

part ‘B))

Wildlife/Elephant Management
Plan, at project cost, shall be
prepared, by the State Government in
consultation with national level
institute such as Wildlife Institute
of India. BNHS or India protection
and conservation of wildlife of the
area and to mitigate adverse
impacts of coal mining on the
elephant population, their
movements, etc. for entire coal
bearing belt encompassing areas of
Chhendipada, Kaniha, Jarpada,
ranges of Angul Division and
Reamal range of Deogarh
Division along with adjoining
contiguous forest areas. Progress
on the preparation of said
Management Plan shall be
submitted to the Integrated
Regional Office of the Ministry on
quarterly basis. A copy of approved
Plan shall be submitted to the IRO
and Ministry along with details of the
corresponding funds deposited into
the account of CAMPA;

In accordance to the Letter No.10446/CWLW-
FDWC-FD-0034-2021 dtd 18.11.2022 of PCCF &
CWLW, Odisha, SCCL paid an amount of Rs
1.1098 Cr to Wildlife Institute of India, Dehradun
towards charges for preparation of Wildlife /
Elephant Management Plan.

The Wildlife India Institute of India (WII),
Dehradun, in consultation with the PCCF (WL) &
CWLW, Odisha prepared the WLMP.

PCCF(WL) & CWLW, Odisha vide letter No.
3285/7TWL-FD&WL-181/2020 dtd 13.03.2024
approved WLMP and the Dy. IG of Forests, IRO,
MoEF & CC, Bhubaneswar , vide letter No. 5-
ORA404/2020-BHU Dtd 24.04.2024 has concurred
the WLMP. {(Copy of Approval letter is enclosed as
Annexure I & II(A)}

In accordance to the demand raised by the DFO,
Angul vide letter no. 4415 dtd 14.06.2024 , SCCL
has deposited deficit money of Rs 31,39,14,865/- in
Ad-hoc CAMPA account on 19.06.2024.

The copy payment Receipt with UTR no.
SBINR52024062130649631 as Annexure-V.

A4
(Arrayed
under part
B)

As per the provisions of the
Guidelines dated 07.06.2022, the user
agency has deposited 2% of total
project cost towards the cost of

In accordance to the demand raised vide DFO,
Angul letter No. 4669/79/DRP/2020 Dated
01.07.2022, SCCL has deposited Rs 20.0 Cr for
WLMP and Rs 5.0 Cr for SMC Plan in ad-hoc
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implementation of the Wildli&
Management Plan and 0.5% of the
project cost towards the cost of
implementation of Soil and Moisture
Conservation Plan. Funds, already
deposited by the user agency
shall be wused for the
implementation Wildlife/ Elephant
Management Plan and Soil &
Moisture Conservation Plan;

9 CAMPA. (Please refer SI No (v) & (ix) in the table
in enclosed Annexure-I).

Further SCCL has also deposited the balance
funds of Rs 31.39 Cr and Rs 7.56 Cr pm
19.06.2024 towards WLMP and SMC
respectively.

The Forest Department is requested to utilize the
money for the implementation Wildlife/ Elephant
Management Plan and Soil & Moisture Conservation
Plan as per the FC-II condition.

A5
(Modified
and arrayed

under part
‘B 9

The provisions to be provided in the
WLMP or SMC Plan shall be
approved by the competent
authority in the State and
accordingly, the deficit amount, if
any, from the money already
realized to the tune of 2% and/or
0.5% of project cost, shall be paid by
the user agency, and same shall be
deposit in the CAMPA account;

The Wild Life Management Plan has been approved
by the PCCF (Wildlife) & Chief Wildlife Warden,
Odisha on 13.03.2024 with capital outlay of Rs
51,39,14,865/- and the Soil Moisture Conservation
(SMC) plan has been approved by RCCF (Angul) on
02.04.2024 with the capital outlay of Rs 13,01,42,434/-

SCCL has deposited Rs 20 Cr (i.e., 2% of the total
Project Cost) for WLMP and Rs 5.0 Cr (i.e., 0.5%
of the total project cost) for SMC.

In accordance to the demand raised by the DFO,
Angul vide letters dtd 12.06.2024, SCCL also
deposited collective amount of Rs 38,95,57,299/-
in CAMPA account towards deficit money for
WLMP (Rs 31,39,14,865) and SMC (Rs
7,56,42,434/-).

The copy payment Receipt with UTR no.
SBINR52024062130649631 as Annexure-V.

A6
(Arrayed
under part
B)

To be read as condition A(l) as
amended vide letter dated
10.01.2023

Compliance same as given for condition A(1).

A7
(Modified
and arrayed
under part
B)

State Government shall ensure that
under no circumstances,
implementation of such mitigating
measures envisaged in WLMP and
SMC or other similar
Plans/Schemes should be delayed
beyond a period of two years from
the date of grant of Stage-II
approval to ensure commencement
of rejuvenation of ecosystem
services lost from the forest area
allowed for non-forestry use of
forest land at the earliest possible
time.

The Forest Department is requested to implement the
mitigating measures envisaged in WLMP and SMC
or other similar Plans/Schemes within a period of
two years from the date of grant of Stage-II approval
to ensure commencement of rejuvenation of
ecosystem services lost from the forest area allowed
for non-forestry use of forest land at the earliest
possible time
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Bl

Legal status of the diverted forest
land shall remain unchanged;

In compliance to this condition SCCL hereby
undertakes to maintain the legal status of the diverted
forest land as it is.

The undertaking to this effect is enclosed as
Annexure-VII

B2

Compensatory Afforestation:

B2(i)

The Compensatory afforestation over
degraded forest land, double in extent
to the forest land being diverted i.e.,
1566.55 ha shall be raised by the
State Forest Department at the
project cost;

SCCL has deposited an of Rs. 23,83,04,300/-
towards CA charges over degraded forest
land. (Please refer SI. No. (iii) in the table in
enclosed Annexure-I).

The State Forest Dept., is requested to raise
compensatory afforestation.

B2(ii)

The compensatory afforestation
scheme, as approved, shall be
implemented by the State Forest
Department. The CA will be
maintained for 10 years and the CA
scheme may include afforestation
of indigenous species with
appropriate provision for anticipated
cost increase for works scheduled for
subsequent years;

SCCL has deposited an of Rs. 23,83,04,300/-
towards CA charges over degraded forest
land. (Please refer SI. No. (iii) in the table in
enclosed Annexure-I).

The State Forest Dept., is requested to raise
compensatory afforestation as per the approved CA
scheme

B2(i11)

Compensatory ~ afforestation  over
degraded forest land, double in extent
to the forest land being diverted, shall
be raised by the State Forest
Department at the project cost within
three years from the date of grant of
Stage - II approval;

SCCL has deposited an amount of Rs.
23,83,04,300/- towards CA charges over
degraded forest land. (Please refer SI. No. (iii) in
the table in enclosed Annexure-I).

The State Forest Dept., is requested to raise
compensatory afforestation within three years from
the date of grant of Stage-II approval.

B3

Following non-forest land, after its
technical and biological
reclamation shall be transferred
and mutated in favour of the State
Forest Department, Telangana as
per undertaking furnished by the user

agency:

SCCL has already submitted an undertaking on
stamp paper for implementation of the condition.
The copy of the undertaking is enclosed as
Annexure-VIIL
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Name of the
project - NFL
identified

District in
Telangana
State

Aleh
(Ha)

Proposed
year of
mutation

Javaharkhani

212.19

2027- 28

0C5 o
(Exl’.ernal/ Inte Kothagude
r nal dump) of i

SCCL

OC Sector-I | Bhupalpali
(External
Dump) of
SCCL

2 | Kakatiyakhani |Jayashankar-| 186.68

2027-28

3. | Ravindrakha
ni OCP
(External
Dump) of
SCCL

Khammam| 265-98

2027-28

4. | Jalagam
Vengalla Rao
ocC O&Il
Expansion)
(External
Dump) of
SCCL

Khammam| 129-78

2027-28

Total 794.63

Compliance of the condition no. (3)
above, shall be intimated by the
user agency to the Ministry and its
Integrated Regional Office at
Vijayawada and in the event of
non-compliance, the  Stage-II
approval shall be revoked by the
Central Government;

SCCL has intimated to Ministry and its Integrated
Regional Office at Vijayawada vide Lr. No.

NainiArea/GMO/FDP/ Stage-2/652 Dated.
07.11.2022.
The copy of the letter is enclosed as Annexure-IX.

B5

The State Government has realized
the Net Value (NPV) of the forest
land being diverted under this
proposal from the User Agency as
per the orders of the Hon'ble
Supreme Court of India dated
28.03.2008, 24.04.2008 and
09.05.2008 in Writ Petition (Civil)
No. 202/1995 and the guidelines
issued by this Ministry vide its letter
No. 5-3/2007-FC of the Hon'ble
Supreme Court of India dated
05.02.2009 through online portal of
CAMPA account of the State.
NPV, if any, becomes due in future
shall be realized in accordance with
the relevant guidelines issued by the

Ministry;

SCCL has deposited Rs. 73,54,95,225/- towards
NVP in State CAMPA account towards NPV.
(Please refer S1 No. (i) in the table in enclosed
Annexure-I).

However, in compliance to this condition, SCCL
further undertakes to deposit the NPV , if any,
becomes due in future

Undertaking to this effect is enclosed as Annexure-X

B6

Compensatory levies, if any, realized
in future under the extant project, shall
be transferred/ deposited, through e-
challan, in the account of CAMPA

SCCL hereby undertakes to deposit the compensatory
levies, if any, in future under the extant project into
account of State CAMPA through e-portal
(https:/ /parivesh.nic.inj).
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pertaining to the State through e-
portal (https://parivesh.nic.inj);

Undertaking to this effect is enclosed as Annexure-
X1

B7

Additional Soil and Moisture
Conservation (SMC) measures
recommended by the State over an
area of 913 ha shall be
implemented by the State Forest
Department from the funds, @
0.5% of the total project, already

deposited by the user agency;

SCCL requests the State Forest Department to
implement the SMC measures from the fund of Rs 5.0
Crore (@0.5% of the total project cost) deposited by
SCCL on 04.07.2022.

B8

Following activities, as per approved plan / schemes, shall be undertaken in the lease

area by the User Agency under the

supervision of the State Forest Department:

B8(1)

Mitigative measures to minimize
soil erosion and choking of
streams/rivulets shall be
implemented within a period of
three year with effect from the issue of
Stage-II clearance in accordance with
the approved Plan in consultation
with the State Forest Department;

Detailed scheme with financial out lay of
Rs.14,40,66,106.00 has been approved by RCCF,
Angul Circle vide Memo No. 4428 5F.FC-
44/2021.Dated 02.11.2021.

The same will be implemented by SCCL in
consultation with the State Forest Department.
Undertaking to this effect is enclosed as Annexure-
X1

B8(i1)

Planting of adequate drought hardy
plant species and sowing of seeds, in
the appropriate area within the
mining lease to arrest soil erosion in
accordance with the approved
scheme;

Detailed scheme with financial out lay of Rs.
4,65,53,563.00 has been prepared and approved
by RCCF, Angul Circle vide Memo No. 4428
5F.FC-44/2.Dated 02.11.2021.

The same will be implemented as per the approved
scheme.

Undertaking to this effect is enclosed as Annexure-
X1

B3(iii)

Construction of check dams,
retention /toe walls to arrest sliding
down of the excavated material along
the contour in accordance with the
approved scheme;

Detailed scheme with financial out lay of Rs.
4,34,91,712.00 has been prepared and approved by
RCCF, Angul Circle vide Memo No. 4428 5F.FC-
44/2021. Dated.02.11.2021.

The same will be implemented as per the approved
scheme.

Undertaking to this effect is enclosed as Annexure-
XIv

B8(iv)

Stabilize the overburden dumps by
appropriate ~ grading/benching, in
accordance with the approved scheme,
so as to ensure that angle of repose at
any given place is less than 28°.

Detailed scheme with financial outlay of Rs.
1,10,22,131.00 has been prepared and approved by
RCCF, Angul Circle vide Memo No.4428/5F.FC-
44/2021. Dated. 02.11.2021. The same be
implemented by SCCL as per the approved scheme.
Undertaking to this effect is enclosed as Annexure-
XV

B3(v)

No damage shall be caused to the top-
soil and the user agency will follow
the top soil management plan.

Detailed scheme with financial outlay of Rs.
3,3610,774.00 has been prepared and approved by
RCCF, Angul Circle vide Memo No0.4428/5F FC-
44/2021. Dated. 02.11.2021.

SCCL shall ensure not to cause damage to the
flora and fauna of the adjoining area.

Undertaking to this effect is enclosed as Annexure-

XVI

]\L off: E\nrln sudem Collieries (P.O)-507101,

E‘]ladl idri-Kotha mdunl

, Kothagudem, Telangana

@


Hp Pavilion
Typewritten text
60


61

B3

User agency either itself or throug
the State Forest Department shall
undertake gap planting and soil and
moisture conservation activities to
restock and rejuvenate the degraded
open forests (having crown density
less than 0.40), if any, located in the
area within 100 meter from outer
perimeter of the mining lease as per
plan for plantaion and SMC
activities submitted along with
compliance of Stage-1 approval;

BCCL has deposited an amount of Rs.7,57,35,000/- in
CAMPA for gap plantation in the area equivalent to
area of 100 m outer perimeter of the mining lease.
The area has been identified elsewhere by the Forest
Department where gap plantation will be taken up.
Undertaking to this effect is enclosed as Annexure-
Xvil

B9

The User Agency shall regularly
undertake desilting of village tanks
and other water bodies, located
within five km from the mine lease
boundary, as per plan submitted
along with the compliance of Stage-I
approval, so as to mitigate the impact
of project on such tanks/water
bodies.

Detailed scheme with financial out lay of Rs.
4,01,50,653.00 has been prepared and approved by
RCCF, Angul Circle vide Memo No. 4428 5F.FC-
44/2021. Dated.02.11.2021.

SCCL shall regularly undertake desilting of village
tanks and other water bodies, located within five km
from the mine lease boundary, as per approved plan.
Undertaking to this effect is enclosed as Annexure-

Xvil

B10

Safety Zone Management: Following activities, at project cost, shall be undertaken by
the user agency for the management of safety zone as per relevant guidelines issued by the

Ministry:

B 10 (i)

User agency shall ensure
demarcation of safety Zomne (7.5
meter strip all along the inner
boundary of the mining lease area),
and its fencing, protection and
regeneration by erecting adequate
number of 6 feet high RCC
boundary pillars inscribed with
DGPS coordinates with barbed
wire fencing and deploying
adequate number of watchers under
the supervision of the State Forest

Department;

In compliance to this condition SCCL undertakes
to ensure demarcation of safety zone (7.5 meter
strip all along the inner boundary of the mining
lease area) and its fencing, protection and
regeneration by erecting adequate number of 6 feet
high RCC boundary pillars inscribed with DGPS
coordinates with barbed wire fencing (on both
sides) and deploying adequate number of watchers
under the supervision of the State Forest
Department.

Undertaking to this effect is enclosed as Annexure-
XIX

B 10 (i1)

Boundary of the safety zone of the
mining  lease, adjacent  to
habitation/roads, should be properly
fenced by the user agency;

In compliance to this condition SCCL hereby undertakes
that the boundary of the safety zone of the mining lease,
adjacent to habitation shall be properly fenced. to fence
the boundary of the safety zone of the mining lease
adjacent to habitation/roads

Undertaking to this effect is enclosed as Annexure-
XX

B10(111)

Safety zone shall be maintained as
green belt around mining lease and to
ensure dense canopy in the area;
regeneration shall be taken up in this
area by the user agency at project cost

In compliance to this condition SCCL, undertakes to
maintain Safety zone as green belt around mining lease
to ensure dense canopy in the area. Regeneration shall be
taken up in this area by SCCL at project cost under the
supervision of the State Forest Department.

Reg off: Kothagudem Collieries (P.0)-507101, Bhadradri-Kothagudem Dist., Kothagudem, Telangana



Hp Pavilion
Typewritten text
61


284

o

under the supervision of the State
Forest Department;

Undertaking to this effect is enclosed as Annexure-
XXI

B10(iv)

Afforestation on degraded forest land
to be selected elsewhere, measuring
one and a half times the area under
safety zone, shall also be done at the
project cost under the supervision of
the State Forest Department. The
degraded forest land (DFL) so selected
will be informed to the MoEF & CC
and the afforestation will be done
within three years from the date of
Stage-II clearance and maintained
thereafter in accordance with the
approved Plan in consultation with the
State Forest Department;

In compliance to this condition, SCCL has deposited
an amount of Rs. 41,74,225.00 in State CAMPA
account towards charges for afforestation in degraded
forest land over one and a half times the area under
safety  zome as per  letter  number
8640/110/DRP/2021/Dated. 03.11.2021. Degraded
forest for this purpose has been identified in Lodhajhari
R.F of Kaniha range, Angul Forest Division.

(Please refer S1 No. (vi) in the table in the enclosed
Annexure-I)

Afforestation in the identified degraded forest land will
be done as per the approved scheme under the
supervision of the State Forest Department. The
afforestation will be done within three years from the
date of Stage-II clearance and maintained thereafter in
accordance with the approved Plan in consultation with
the State Forest Department.

Undertaking to this effect is enclosed as Annexure-
XX1I

B10(v)

The State Government and the user
agency shall ensure that safety zone is

maintained as per the prescribed

norms;

SCCL hereby undertakes to ensure that safety zone will
be maintained as per the approved scheme.
Undertaking to this effect is enclosed as Annexure-
XX11

B11

The cost of felling of trees shall be
deposited by the User Agency with
the State Forest Department;

In compliance to this condition SCCL hereby
undertakes to deposit the cost of feeling of trees to the
State Forest Dept., as and when the demand is raised
by the Forest Department.

Undertaking to this effect is enclosed as Annexure-
XXIV

B12

State Govt. shall ensure that under
no circumstance, implementation of
such mitigating measures envisaged
in WLMP and SMC or other similar
Plans/Schemes should be delayed
beyond a period of 2 years to ensure
commencement of rejuvenation of
ecosystem services lost from the
forest area allowed for non-forestry
use of forest land at the earliest
possible time.

The Forest Department is requested to implement the
mitigating measures envisaged in WLMP and
SMC or other similar Plans/Schemes a period of
two years from the date of grant of Stage-II
approval to ensure commencement of rejuvenation
of ecosystem services lost from the forest area
allowed for non-forestry use of forest land at the
earliest possible time.

B13

State Government shall ensure that
process for settlement of rights, in
term of the Scheduled Tribes and
Traditional Forest Dwellers
(Recognition of Forest Rights) Act,

NOC under ROFR Act has been obtained vide
letter No. 1661, Dated 13.09.2019.

However, SCCL hereby undertakes to ensure that
process for settlement of rights, in term of the
Scheduled Tribes and Traditional Forest Dwellers
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2006, has been completed
accordance with the relevant
guidelines prescribed by this
Ministry's letter No. 11-9/1998-FC
(Pt.) dated 03.08.2009 read with
05.07.2013;

O (Recognition of Forest Rights) Act, 2006, if any,
will be taken care of in accordance with the
relevant guidelines prescribed by the Ministry'égb
letter No. 11-9/1998-FC (Pt.) dated 03.08.2009 (to
read with 05.07.2013).

Undertaking to this effect is enclosed as Annexure-
XXV

Bi4

At the time of payment of the Net
Present Value (NPV) at the present
rate, the user agency shall furnish an
undertaking to pay the additional
amount of NPV, if so determined,
as per the final decision of the
Hon'ble Supreme Court of India;

In compliance to this condition, SCCL hereby
undertakes to pay the additional amount of NPV,
if so determined, as per the final decision of the
Hon’ble Supreme Court of India.

An undertaking to this effect is enclosed as
Annexure-XXVI

BI15

Trees should be felled in phased
manner as per the requirement in the
approved Mining Plan with prior
permission of concerned DFO;

SCCL hereby undertakes to take up tree felling in
phased manner as per the requirement in the
approved Mining Plan with prior permission of
concerned DFO.

An undertaking to this effect is enclosed as
Annexure-XXVII

Bl16

The user agency shall explore the
possibility of translocation of
maximum number of trees
identified to be felled and shall
ensure that any tree felling shall be
done only when it is unavoidable
and that too under strict supervision
of the State Forest Department.

SCCL hereby undertakes to explore the possibility
of translocation of the maximum number of trees
identified to be felled and shall ensure that any tree
felling shall be done only when it is unavoidable
that too under strict supervision of the State Forest
Department.

An undertaking to this effect is enclosed as
Annexure-XX VIII

B17

The User Agency shall undertake
mining in a phased manner after
taking due care for reclamation of
the mined over area. The concurrent
reclamation plan as per the
approved mining plan shall be
executed by the User Agency from
the very first year, and an annual
report (by 31st March each year) on
implementation thereof shall be
submitted to the Nodal Officer,
Forest (Conservation) Act, 1980, in
the concerned State Government
and the concerned Regional Office
of the Ministry. If it is found from
the annual report that the activities
indicated in the concurrent
reclamation plan are not being
executed by the User Agency, the
Nodal Officer or the concerned
Addl. Principle Chief Conservator

In compliance to this condition SCCL hereby
undertakes, that mining shall be done in a phased
manner after taking due care of reclamation of the
mined over area. The concurrent reclamation plan as
per the approved mining plan shall be executed by
SCCL from the very first year, and an annual report
on implementation thereof shall be submitted to the
Nodal Officer, Forest (Conservation) Act, 1980, in
the concerned State Government and the concerned
Regional Office of the Ministry.

An undertaking to this effect is enclosed as
Annexure-XXTX
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of Forests (Central) may direct that
the mining activities shall remain
suspended till such time, such
reclamation activities area
satisfactorily executed.

B18

The User Agency shall comply with
the Hon'ble Supreme Court order
on re-grassing, and re-grass the
mining area and any other areas
which may have been disturbed due
to mining to restore them, in a
timely manner, to a condition which
is fit for growth of fodder, flora,
fauna, etc.;

In compliance to this condition, SCCL undertakes to
comply with the Hon'ble Supreme Court order on re-
grassing, and re-grass the mining area and any other
areas which may have been disturbed due to mining
to restore them to a condition which is fit for growth
of fodder, flora, fauna, etc. in a timely manner.

An undertaking to this effect is enclosed as
Annexure-XXX

BI19

Period of diversion of the said forest
land under this approval shall be for
a period co-terminus with the period
of the mining lease proposed to be
granted under the Mines and
Minerals  (Development  and
Regulation) Act, 1957, as amended
and the Rules framed there-under;

In compliance to this condition SCCL recognizes
that the period of diversion of the said forest land
shall be co-terminus with the period of the mining
lease granted under the Mines and Minerals
(Development & Regulating) Act, 1957 or Rules
framed there under.

B20

The User Agency shall obtain the
Environment Clearance as per the
provisions of the Environmental
(Protection) Act, 1986, if required;

the Environment Clearance as per the provisions of
the Environmental (Protection) Act, 1986 has been
obtained vide F.No.J-1105/49/2019-IA-11(M)
Dated.01.12.2021.

Subsequently, IA division of MoEF & CC, Gol
issued amendment in certain EC conditions vide File
No. IA-J-11015/49/2019-IA-II(M) dated
22.01.2024.

Copy of the EC and the EC amendment order is
enclosed as Annexure -XXXI & Annexure XXXII.

B21

No labour camp shall be established
on the forest land and the User
Agency shall provide fuels
preferably alternate fuels to the
labourers and the staff working at
the site so as to avoid any damage
and pressure on the nearby forest
areas;

SCCL hereby undertakes that no labour camp shall
be established on the forest land and shall also
provide fuels preferably alternate fuels to the
labourers and the staff working at the site so as to
avoid any damage and pressure on the nearby forest
areas.

An undertaking to this effect is enclosed as
Annexure-XXXIIT

B22

The boundary of the diverted forest
land, mining lease and safety zone,
as applicable, shall be demarcated
on ground at the project cost, by
erecting four feet high reinforced
cement concrete pillars, each
inscribed with its serial number,
distance from pillar to pillar and
GPS coordinates;

In compliance to this condition, it is to state that the
boundary of the diverted forest land, mining lease
and safety zone area, has been demarcated on ground
at the project cost. SCCL undertakes to erect required
numbers of four feet high reinforced cement concrete
pillars, each inscribed with its serial number, distance
from pillar to pillar and GPS coordinates.

An undertaking to this effect is enclosed as
Annexure-XXXIV
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B23

The layout plan of the mining pla
proposal shall not be changed
without the prior approval of the
Central Government and the forest
land shall not be used for any
purpose other than that specified in
the proposal;

fn compliance to this condition, SCCL hereby
undertakes, that the layout plan of the minin
plan/proposal shall not be changed without the prior
approval of the Central Government and the forest
land shall not be used for any purpose other than that
specified in the proposal.

An undertaking to this effect is enclosed as
Annexure-XXXV

B24

The forest land proposed to be
diverted shall under no
circumstances be transferred to any
other agency, department or person
without prior approval of the
Central Government;

In compliance to this condition, SCCL hereby
undertakes that the forest land proposed to be
diverted shall under no circumstances be transferred
to any other agency, department or person without
prior approval of the Central Government.

An undertaking to this effect is enclosed as
Annexure-XXXVI

B25

No damage to the flora and fauna of
the adjoining area shall be caused;

In compliance to this condition, SCCL hereby
undertakes, that no damage shall be caused to the
flora and fauna of the adjoining area.

An undertaking to this effect is enclosed as
Annexure- XXX VII

B26

The User Agency shall submit the
annual self-compliance report in
respect of the above stated
conditions to the State Government,
concerned Regional Office and to
this Ministry by 31% March every
year regularly;

In compliance to this condition, SCCL undertakes to
submit the annual self-compliance report to the State
Government, concerned Regional Office and to the

Ministry by the end of March every year regularly.

An undertaking to this effect is enclosed as
Annexure-XXXVIII

B27

Any other condition that the
concerned Regional Office of this
Ministry may stipulate with the
approval of competent authority in
the interest of conservation,

protection and development of
forests & wildlife;

In compliance to this condition, SCCL hereby
undertakes to comply any other condition that
concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in
the interest of conservation, protection and
development of forests & wildlife.

An undertaking to this effect is enclosed as
Annexure-XXXIX

B28

The user agency shall comply all the
provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble
Court Order (s) and NGT Order (s)
pertaining to this project, if any, for
the time being in force, as applicable
to the project;

In compliance to this condition, SCCL hereby
undertakes to comply all the provisions of the all
Acts, Rules, Regulations, Guidelines, Hon’ble Court
Order(s) and NGT Order (s) pertaining to this
project, if any, for the time being in force, as
applicable to the project.

An undertaking to this effect is enclosed as
Annexure-X1

B29

Violation of any of these conditions
will amount to violation of Forest
(Conservation) Act, 1980 and action
would be taken as prescribed in para
1.21 of Chapter 1 of the Handbook

In compliance to this condition SCCL hereby
undertakes not to violate any of the conditions
mentioned in MoEF& CC File No. 8-01/2020-FC
Dt. 28.07.2021 and Forest (Conservation) Act, 1980,
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of comprehensive guidelines of
Forest (Conservation) Act, 1980 as
issued by this Ministry's letter No. 5-
2/2017-FC dated 28.03.2019.

as issued by Ministry’s letter No. 5-2/2017-FC dated
28.03.2019.

An undertaking to this effect is enclosed as
Annexure-XLI

Stipulation imposed by State Govt.

They shall publish the entire forest
clearance granted in verbatim along
with conditions and safeguards
imposed by the Central
Government in Stage-I/II forest
clearance in two widely circulated
daily newspapers, one in vernacular
language and the order in English
language so as to make people
aware of the permission granted to
the Project for use of forest land for
non-forest purposes.

In compliance to this condition, M/s The Singareni
Collieries Company Limited has published the entire
forest clearance granted in verbatim along with
conditions and safeguards imposed by the Central
Government in Stage-I/II forest clearance in two
widely circulated daily newspapers, one in Samaj
Newspaper (Odia newspaper) on 02.11.2022 and the
other in The New Indian Express (English
newspaper) on 02.11.2022 to make people aware of
the permission granted to the Project for use of forest
land for non-forest purposes.

Paper cutting enclosed as Annexure-XLII.

They shall submit the copies of
forest clearance orders granted by
the Central Government/State
Government to the Heads of local
bodies, Panchayats and Municipal
bodies along with the relevant
offices of the State Government,
who in turn, shall display the same
for 30 days from date of receipt.

In compliance to this condition, SCCL submitted the
copies of forest clearance orders granted by the
Central Government/State Government to the
Heads of local bodies and Municipal bodies along
with the relevant offices of the State Government for
displaying the same on the notice board for 30 days
from date of receipt.

Copy of letter(s) enclosed as Annexure-XLIII.

Six(6) Sets of Stage-II Forest clearance Compliance report is submitted herewith along with
the relevant enclosures.

It is requested to kindly initiate necessary action for transfer the diverted forest land in Angul
Forest Division to enable SCCL to commence Mining Operations at Naini coal mine at the earliest.

Thanking You,
Yours faithfully,

G

General Manager,

SensrakMarager,
Encl: The Singareni Collieries Co. Ltd.
Undertakings and other Relevant enclosures (A Govt. Company)

Nainl Area, Angul, Odisha-759122

Copy Submitted;
1. The Principal Chief Conservator of Forests & HOFF, Odisha Forest Dept. for favour of

information.

2. The Principal Chief Conservator of Forests & Nodal Officer(FC), Odisha, for favour of
information.
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. The Inspector General of Forests (FC), lﬁﬁﬂsﬂy of Environment, Forests & Climate Change,

Gol, New Delhi for favour of Information. A

. The Deputy Director General, Ministry of Environment, Forests & Climate Change, Gol,

regional office, Bhubaneswar

. The Regional Chief Conservator of Forests, Angul Circle, Odisha Forest Department for

favour of information.

Yours faithful ly,

Gﬁ%‘i
The smgaﬂ‘iﬁ‘l g‘ﬂ?ﬂnﬁﬁo Ltd.

(A Govt. Company)
Maini Area Angul, Cdisha- 759122
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OFFICE OF THE DIVISIONAL FOREST OFFICER: ANGUL DIVISION: ANGUL
Memo No. S5T3O / 65/DRP/2024/Dated, S\~ S\~ 19:1)\

To The General Manager Singareni Collieries Co Ltd,
Naini Area, Angul Bikash Nagar, FCI Road Turanga,
Angul At/Po-Dist-Angul, Odisha-Pin-759123

Sub: - Proposal for diversion of 783.275 ha forest land for Naini open cast project (Coal
Mine) of M/S the Singareni Collieries Company ltd consisting of 643.095 ha
(Chhendipada-Ankurpal) Reserve Forest and 140.180 ha revenue forest land of
Chhendipada Range, Angul District.

: - Handing over Reserve Forest land 643.095 ha.

Ref: 1. Proposal No. FP/OR/MIN/30980 / 2017.
2. No. 8-01/2020-FC dt. 28.07.2021 of Gol, MoEF & CC, (Stage-I).
3. No. 8-01/2020-FC dt. 12.10.2022 of Gol, MoEF & CC, (Stage-II).
4. Memo No. 19403 F&E dt 31.10.2022 of Spl. Secy. to Govt. FE & CC Deptt.
5. No. 8-01/2020-FC dt. 10.01.2023 of Gol, MoEF & CC.
6. No. 8-01/2020-FC dt. 13.03.2023 of Gol, MoEF & CC.
7. Your Letter No. 388 dated 21.06.2024.
Sir,
With reference to the above-cited subject, it is to inform that the Government of
India, MOEF & CC, vide their letters No. 8-01/2020-FC dated 12.10.2022, No. 8-01/2020-FC
dated 10.01.2023, and No. 8-01/2020-FC dated 13.03.2023, has accorded final approval under
Section 2 of the Forest (Conservation) Act, 1980, for the non-forestry use of 783.275 ha of
forest land. This consists of 643.095 ha of RF in Chhendipada & Kankurpal RF and 140.180 ha
of Village Forest Land, in favor of M/S Singareni Collieries Company Ltd. for the Naini
Opencast Coal Mining Project in the Angul Forest Division of District Angul (Odisha), subject
to the fulfillment of few conditions. Further, the same was forwarded by the OSD-cum-Special
Secretary to the Government, Forest Environment & Climate Change Department, Government
of Odisha, along with 03 observations made in his letter, vide Memo No. 19403 F&E dated
31.10.2022.

In view of the above, you have requested to hand over the forest land vide your
letter No. 388 dated 21.06.2024 for use of non-forestry purposes.

Hence, you are hanced over the 643.095 ha of (Chhendipada-Ankurpal) Reserve
Forest land for the non-forestry use of the above purpose. This is subject to the fulfillment of the
conditions as mentioned in the Stage-1 and Stage-II approval orders of MoEF & CC, Govt. of
India, and OSD-cum-Special Secretary to the Government, Forest Environment & Climate
Change Department, Government of Odisha for information and necessary actrion.

Encl:- As above.
Yours faithfully,

al Forest Officer
ZAngul Division
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Memo No. S5°R) /Dt. . OW\~ - 191“\)\

Copy forwarded to the Regional Chief Conservator of Forests,Angul Circle for
favour of kind information & necessary action with reference to this memo No. 4847 dt.
01.07.2024. :

Copy forwarded to the Principal Chief Conservator of Forest, Forest Diversion &
Nodal Officer, FC Act O/o- the Principal Chief Conservator of Forests, Odisha, Bhubaneswar for
favour of information and necessary action with reference to this office memo No. 4848 dt.
01.07.2024.

orest Officer
ul Division.

Divisio
Memo No. @33 / Dated. @\~ S\ -’_2532&\

Copy forwarded to the Range Officer Chhendipada Range for information and
necessary action.

Forest Officer
“Angul Division
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) OFFICE OF THE TAHSILDAR, CHHENDIPADA

Ty QAN RITY RS, 688AR

Letter No.[ﬁiﬂDate:_ /5 7 24

From,
Shri Manas Ray, OAS.
Tahasildar & Executive Magistrate, Chhendipada.

The General Manager,
M/s Singareni Collieries Company Ltd.,
Naini area, Angul Bikash Nagar, FCI Road Turanga, Angul.

Subj: - Proposal for diversion of 783.275ha. for’est land for Naini open cast project (coal Mine)
of M/s Singareni Collieries Company Ltd consisting of 643.095Ha(Chhendipada-
Kankurpal)Reserve forest Land 140.180ha. Revenue Forest land of Chhendipada Range,
Angul District.: Handing Over village Forest land 140.180Ha. regarding,

Ref: = 1. Dist. Office Letter No. 915, dt. 11.07.2024 of Collector, Angul
2. Letter No. 4931/65//DRP/2024, dt. 02.07.2024 of DFO, Angul
3. Order No. 19399/FE&CC, Bhubaneswar, dated 31.10.2022 of OSD-cum-Special
Secretary to Govt.

Sir,

In reference to the letter and subject cited above, | am to say that Department of Forest,
Environment and Climate Change, Govt. Of Odisha has already accorded the “In Final / Stage
[1" approval under Section-2 of the forest conservation act-1980 for the non-forest use of

783.275ha. of village forest land. This consisting of 643.095 ha of Reserve Forest in

" Chhendipada and Kankurpal and 140.180ha. of village forest land in favour of M/S Singareni

Collieries Company Ltd. Companies for the Naini Open caste Mining Project subject to the
fulfillment of few conditions. The User agency has deposited the cost of net present value of the
forest land and also deposited all compensatory ievis in the CAMPA fund.

Necessary stage-Il approval has already been submitted to the Regional Chief
Conservator of Forest Angul vide DFO, Angul memo No.-4847/Dated.01.07.2024.

Beside the Revenue Forest land of 140.180Ha under the control of Revenue Deptt. and

the detail land schedule/Map thereon has been duly verified and authenticated as per record
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OFFICE OF THE TAHSILDAR, CHHENDIPADA

CLANQIAT 1Y |99, 68849

available in the Tahasil Office as well as these particular revenue forest land has been granted in

Final/Stage-II approval of diversion for non-forest activity particularly excavation of Coal by

M/S Singareni Collieries Company Ltd.

As per the above observation an area of 140.180Ha.(Revenue Forest land 15.017Ha

+DLC 125.163Ha.) of village Bimbadharpur, Dhaurakhaman, Kasidiha, Kudapasi, Tentuloi

Gopinathpur and Thalipasi under the jurisdiction this Tahasil is hereby handed over possession

to the user agency of the village forest land subject to following term and conditions.

Term & Conditions

§

I. The Kissam of forest land shall remain unchanged

2. The User Agency shall have only surface right over the land.

3.

4. The User agency shall take all the steps to keep the land free from encroachment and

The land shall be utilized for the purpose for which it is handed over.

encumbrances.

All the terms and conditions imposed by MoEF & CC, Gol while according stage to

clearance should to strictly adhered to. The User agency shall report compliance to

the conditions stipulated for such diversion to the respective Divisional forest Officer.
Execution of the project activities will be subject to availability of all other statutory

clearance required under relevant Act/Rules and fulfillment of required procedural

formalities.

If any violation of any of the conditions shall be dealt as per para 1.21 (iii) of Chapter

— 1 of the Handbook of guideline issued under F.C. Act 1980 vide Ministry Letter No.

5-2/2017-FC, dt. 28.03.2019. '

Yours faithfully

Sy,
Tahasildar, %}3} pada

Memo No. f‘f%fDate: l8~7~ 2‘;’

Copy forwarded to the Collector & District Magistrate, Angul for favour of kind information.

Tahasildar, Chif 73}'1'
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OFFICE OF THE DIVISIONAL FOREST OFFICER: ANGUL DIVISION: ANGUL

Letter No. Olﬂa /Dated. R']Q,-Q_O'A\

To
The Divisional Manager,

OFDC, Ltd, Angul.

Sub: - Permission for felling 21,128 trees (1st phase) over an area of 101.00 ha, out of the
total area of 129.473 ha of Reserve Forest land in the Naini coal block, by SCCL in
the Chhendipada Range of Angul Division.

Ref: - Your letter No. 2631 dt. 16.12.2024.

Sir,

With reference to the above-cited Letter on the captioned subject, you have
requested permission for the felling and removal of 21,128 trees (1st phase) over an area of
101.00 ha, out of the total area of 129.473 ha of Reserve Forest land in the Naini coal block, by
SCCL in the Chhendipada Range of Angul Division. The area falls under the Ramachandi and
Maa Hingula VSSs, with 10,802 irees in the Ramachandi VSS and 10,326 trees in the Maa

Hingula VSS, for a total of 21,128 tzees.

Accordingly, you are hereby permitted to fell the 21,128 trees (1st phase) over an
area of 101.00 ha, out of the total area of 129.473 ha of Reserve Forest land in the Naini coal
block, by SCCL in the Chhendipada Range of Angul Division. Kindly submit the conversion list
in triplicate, indicating species-wise abstracts of logs, firewood, poles, etc., duly signed by all
concerned parties, to this office for further action. Additionally, you are requested to provide the
calculation sheet for the VSS share after the sale of the timber to this office for further action. This

permission is granted subject to the fulfillment of the following conditions.

L. The above trees felling exercise will be carried out under strict supervision of
Range Officer, Chhendipada Range.

The conversion list of felling trees will be submitted to this office through the Range

. Officer, Chhendipada for passing and issue of T.T Permit under Rules 4 of OTT Rule,
1980.

3. Felling permission is valid for six months only from the date of communication.
This is for information and necessary action,

Encl: - As above. Yours faithfully

Divisiértal Forest Officer
%Yngul Division
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< Memo No._[020C  /Dated_\7\-\p= 262N

Copy forwarded to the Range Officer, Chhendipada Range for information and
necessary action. She is requested to supcrvise the above tree felling exercise and deviation if any
noticed action is to be taken accordingly as per Rules under intimation to this office.

Forest Officer
%glﬂ Division

Memo No._\O2S\!  /Dated \/\22 2528

Copy forwarded to the General Manager, Naini Area, SCCL, for information and
necessary action with reference to memo No. 2632 dt. 16.12.2024.

Divisio orest Officer
LAngul Division
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THE SINGARENI COLLIERIES COMPANY LIMITED
(A Government Company)
BIKASH NAGAR, FCI ROAD, TURANGA, ANGUL, ODISHA-759123,

NAINI AREA
CIN: U10102TG1920SGC000571
Phone: (06764) 236021 e mail: gm naini@scclmines.com
scclnainiarea@gmail.com

Ref No. : Naini Area/F-115(21)/FDP/S-11/2024/ 283 Date: 21.06.2024

To,

The Divisional Forest Officer,
Angul Forest Division

Angul, Odisha

Sir,

Sub: Diversion of 783.275 ha of Forrest Land consisting of 643.095 ha of RF and
Chhendipada and Kankurpal RF and 140.180ha of village forest land in favour of
M/s Singareni Collieries Company Ltd., (SCCL) for Naini Opencast Coal mining
project in Angul Forest Division, Angul, Odisha- Submission of revised report
on compliance to stipulations in Stage-II FC approval including modified order
issued on 10.01.2023 & 13.03.2023 for transfer forest land to SCCL- Reg

: Ref: i. Proposal No. FP/OR/MIN/30980/2017
ii. MoEF & CC File No. 8-01/2020-FC Dated 28.07.2021-Stage-1 FC
iii. MoEF & CC File No 8-01/2020-FC Dated 12.10.2022- Stage-II FC
o iv. MoEF & CC File No 8-01/2020-FC Dated 10.01.2023- 1st Modification Order
o 28y v MOoEF & CC File No 8-01/2020-FC Dated 10.01.2023- 2nd Modification Order
@tf -\\j‘; vi. Memo No. 1173/5F.FC-17/2024 Dtd 02.04.2024-SMC Approval letter
yZavii. Memo No. 3285/7WL-FD&WLC-181/2020 Dtd 13.03.2024 WLMP approval Lir

*xk*k
E;'t. posusad 40 sl ) e

‘\;\ ——_ _f\f“(}* Reference to the letter cited under (iii) above, MoEF & CC, Gol accorded final approval

“ 9\\flor diversion of 783.275 ha of forest land consisting of 643.075 ha of RF in Chhendipada &

ankurpal RF and 140 ha of village forest in favour of M/s Singareni Collieries Company Ltd.,

) q/{\SCCL) for Naini Opencast Coal mining project in Angul Forest Division, Angul, Odisha.

t

N Subsequently, vide letter cited at (iv) and (v). MoEF & CC, Gol issued two modification

Stage-IT orders, amending condition A(1), A(2), A(4), A(5) and A(7) which are specific to

condition pertaining to preparation of Wildlife/Elephant Management Plan (WLMP) and Soil
Moisture Conservation (SMC) Plan.

Vide letter cited under (vi) and (vii), Competent Authority in the State Forest Dept. has
accorded approval for the Wildlife/Elephant Management Plan and the Soil Moisture Conservation

Reg off: Kothagudem Collieries (P.0)-507101, Bhadradri-Kothagudem Dist., Kothagudem, Telangana
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Plan. Accordingly, upon complying with alP®¢ conditions stipulated in the Stage-II approval

including two modified orders, the point wise compliance report to all the conditions of the Stage

approval order is furnished below;

-

Condition

State Forest Department

No. of Dl Remarks
Stage-11
A Conditions which need to be complied prior to handing over of forest land by the

A3

The KML files of diverted area,
the CA areas, the proposed SMC
treatment area and the WLMP area
shall be uploaded on the e-Green
watch portal with all requisite details
before handing over the forest land
to the user agency;

The Wild Life Management Plan has been approved
by the PCCF (Wildlife) & Chief Wildlife Warden,
Odisha on 13.03.2024 and the Soil Moisture
Conservation (SMC) plan has been approved by
RCCF, Angul Circle on 02.04.2024.

The KML files has been submitted in pen-drive for
uploading in e-green portal.

B

Conditions which need to be complied on field after handing over of forest land to
the user agency by the State Forest Department

A-l
(Modified and
arrayed under

part ‘B’)

The State Government shall ensure
that details of the finalized WLMP,
SMC Plan and disposition of
monies, payment of deficit amount,
etc. shall be approved by the
competent authority and concurred
by the concerned IRO of the
Ministry within a period of one
year from the date of issue of Stage-
II approval.

In accordance to the demand raised vide DFO, Angul
letter No. 4669/79/DRP/2020 Dated 01.07.2022,
| SCCL has deposited Rs 20.0 Cr for WLMP and Rs 5.0

Cr for SMC Plan in ad-hoc CAMPA.
(Please refer SI No (v) & (ix) in the table in enclosed
Annexure-I)

The PCCF(WL) & CWLW, Odisha, vide Memo No.
3285/TWL-FD&WLC-181/-2020 Dtd 13.03.2024
approved WLMP and the Dy. IG of Forests, IRO,
MoEF & CC, Bhubaneswar , vide letter No. 5-
ORA404/2020-BHU Dtd 24.04.2024 concurred the
WLMP. (Copy of letters of CWLW is and IRO
enclosed as Annexure-Il (A) & Annexure-II(B)

- respectively).

Likewise, the RCCF, Angul Circle, vide Memo No.
1173/5F FC-17/2024 dtd 02.04.2024 accorded

. approval for the SMC plan and the Dy. IG of Forests,

IRO, MoEF & CC, Bhubaneswar , vide letter No. 5-

' ORA404/2020-BHU Dtd 24.04.2024 concurred the

WLMP . (Copy of letters of RCCF, Angul is and IRO
enclosed as Annexure-IIl (A) & Annexure-III(B)
respectively).

Further, in accordance to the demand raised by the
DFO, Angul vide letter No. 4364 dtd 12.06.2024 and
letter no 4415 dtd 14.06.2024, SCCL has deposited
balance funds in CAMPA as furnished below;

. (1) Rs 7,56,42,434 towards deficit money for SMC

Plan.
(ii)Rs 31,39,14,865 towards deficit money for WLMP.

The copy of the demand letters of DFO, Angul is
enclosed as Annexure-IV(A) & Annexure-IV(B) and
collective payment Receipt with UTR no.
SBINR52024062130649631 as Annexure-V .
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' In addition to the above, SCCL has also deposited

funds towards Regional Wildlife Management plan
(RWLMP) and Satkosia Tiger Conservation
Foundation as furnished below:

(a) Rs 7,48,49,518/- deposited in Ad-hoc CAMPA
towards RWLMP on 24.11.2021. (P1 refer Sl
No. (v) in the table in enclosed Annexure-I)

" (b) Rs 2,00,00,000/- deposited in the account of

Stakosia Tiger Conservation Foundation, Union
Bank Angul. [Payment receipt with UTR No.
SBINR52024061829776877 is enclosed as
Annexure-IV(C)]

| As per the demand notices dtd 12.06.2024 and

14.06.2024 of DFO, Angul SCCL hereby
undertakes to provide the vehicles in kind for the
WLMP and SMC.

Further in accordance to the letter no. 4188 dtd
04.06.2024, SCCL also undertakes to bear additional
cost of the revised site -specific SMC plan after
incorporating the conditions in the said letter.

" The undertaking to this effect is enclosed as

Annexure-VI

A2
(Arrayed under

part ‘B))

Wildlife/Elephant Management
Plan, at project cost, shall be
prepared, by the State Government in
consultation with national level
institute such as Wildlife Institute
of India. BNHS or India protection
and conservation of wildlife of the
area and to mitigate adverse
impacts of coal mining on the
elephant population, their
movements, etc. for entire coal
bearing belt encompassing areas of
Chhendipada, Kaniha, Jarpada,
ranges of Angul Division and
Reamal range of Deogarh
Division along with adjoining
contiguous forest areas. Progress
on the preparation of said
Management Plan shall be
submitted to the Integrated
Regional Office of the Ministry on
quarterly basis. A copy of approved
Plan shall be submitted to the IRO
and Ministry along with details of the
corresponding funds deposited into
the account of CAMPA;

In accordance to the Letter No.10446/CWLW-
FDWC-FD-0034-2021 dtd 18.11.2022 of PCCF &
CWLW, Odisha, SCCL paid an amount of Rs
1.1098 Cr to Wildlife Institute of India, Dehradun
towards charges for preparation of Wildlife /
Elephant Management Plan.

The Wildlife India Institute of India (WII),
Dehradun, in consultation with the PCCF (WL) &
CWLW, Odisha prepared the WLMP.

PCCF(WL) & CWLW, Odisha vide letter No.
3285/7TWL-FD&WL-181/2020 dtd 13.03.2024
approved WLMP and the Dy. IG of Forests, IRO,
MoEF & CC, Bhubaneswar , vide letter No. 5-
ORA404/2020-BHU Dtd 24.04.2024 has concurred
the WLMP. {(Copy of Approval letter is enclosed as
Annexure I & II(A)}

In accordance to the demand raised by the DFO,
Angul vide letter no. 4415 dtd 14.06.2024 , SCCL
has deposited deficit money of Rs 31,39,14,865/- in
Ad-hoc CAMPA account on 19.06.2024.

The copy payment Receipt with UTR no.
SBINR52024062130649631 as Annexure-V.

A4
(Arrayed
under part
B)

As per the provisions of the
Guidelines dated 07.06.2022, the user
agency has deposited 2% of total
project cost towards the cost of

In accordance to the demand raised vide DFO,
Angul letter No. 4669/79/DRP/2020 Dated
01.07.2022, SCCL has deposited Rs 20.0 Cr for
WLMP and Rs 5.0 Cr for SMC Plan in ad-hoc
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implementation of the WildiZ99 CAMPA. (Please refer SI No (v) & (ix) in the table

Management Plan and 0.5% of the
project cost towards the cost of
implementation of Soil and Moisture
Conservation Plan. Funds, already
deposited by the user agency
shall be wused for the
implementation Wildlife/ Elephant
Management Plan and Soil &
Moisture Conservation Plan;

in enclosed Annexure-I).

Further SCCL has also deposited the balance
funds of Rs 31.39 Cr and Rs 7.56 Cr pm
19.06.2024 towards WLMP and SMC
respectively.

The Forest Department is requested to utilize the
money for the implementation Wildlife/ Elephant
Management Plan and Soil & Moisture Conservation
Plan as per the FC-II condition.

A5
(Modified
and arrayed

under part
‘B 9

The provisions to be provided in the
WLMP or SMC Plan shall be
approved by the competent
authority in the State and
accordingly, the deficit amount, if
any, from the money already
realized to the tune of 2% and/or
0.5% of project cost, shall be paid by
the user agency, and same shall be
deposit in the CAMPA account;

The Wild Life Management Plan has been approved
by the PCCF (Wildlife) & Chief Wildlife Warden,
Odisha on 13.03.2024 with capital outlay of Rs
51,39,14,865/- and the Soil Moisture Conservation
(SMC) plan has been approved by RCCF (Angul) on
02.04.2024 with the capital outlay of Rs 13,01,42,434/-

SCCL has deposited Rs 20 Cr (i.e., 2% of the total
Project Cost) for WLMP and Rs 5.0 Cr (i.e., 0.5%
of the total project cost) for SMC.

In accordance to the demand raised by the DFO,
Angul vide letters dtd 12.06.2024, SCCL also
deposited collective amount of Rs 38,95,57,299/-
in CAMPA account towards deficit money for
WLMP (Rs 31,39,14,865) and SMC (Rs
7,56,42,434/-).

The copy payment Receipt with UTR no.
SBINR52024062130649631 as Annexure-V.

A6
(Arrayed
under part
B)

To be read as condition A(l) as
amended vide letter dated
10.01.2023

Compliance same as given for condition A(1).

A7
(Modified
and arrayed
under part
B)

State Government shall ensure that
under no circumstances,
implementation of such mitigating
measures envisaged in WLMP and
SMC or other similar
Plans/Schemes should be delayed
beyond a period of two years from
the date of grant of Stage-II
approval to ensure commencement
of rejuvenation of ecosystem
services lost from the forest area
allowed for non-forestry use of
forest land at the earliest possible
time.

The Forest Department is requested to implement the
mitigating measures envisaged in WLMP and SMC
or other similar Plans/Schemes within a period of
two years from the date of grant of Stage-II approval
to ensure commencement of rejuvenation of
ecosystem services lost from the forest area allowed
for non-forestry use of forest land at the earliest
possible time
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Legal status of the diverted forest
land shall remain unchanged;

In compliance to this condition SCCL hereby
undertakes to maintain the legal status of the diverted
forest land as it is.

The undertaking to this effect is enclosed as
Annexure-VII

B2

Compensatory Afforestation:

B2(i)

The Compensatory afforestation over
degraded forest land, double in extent
to the forest land being diverted i.e.,
1566.55 ha shall be raised by the
State Forest Department at the
project cost;

SCCL has deposited an of Rs. 23,83,04,300/-
towards CA charges over degraded forest
land. (Please refer SI. No. (iii) in the table in
enclosed Annexure-I).

The State Forest Dept., is requested to raise
compensatory afforestation.

B2(ii)

The compensatory afforestation
scheme, as approved, shall be
implemented by the State Forest
Department. The CA will be
maintained for 10 years and the CA
scheme may include afforestation
of indigenous species with
appropriate provision for anticipated
cost increase for works scheduled for
subsequent years;

SCCL has deposited an of Rs. 23,83,04,300/-
towards CA charges over degraded forest
land. (Please refer SI. No. (iii) in the table in
enclosed Annexure-I).

The State Forest Dept., is requested to raise
compensatory afforestation as per the approved CA
scheme

B2(i11)

Compensatory ~ afforestation  over
degraded forest land, double in extent
to the forest land being diverted, shall
be raised by the State Forest
Department at the project cost within
three years from the date of grant of
Stage - II approval;

SCCL has deposited an amount of Rs.
23,83,04,300/- towards CA charges over
degraded forest land. (Please refer SI. No. (iii) in
the table in enclosed Annexure-I).

The State Forest Dept., is requested to raise
compensatory afforestation within three years from
the date of grant of Stage-II approval.

B3

Following non-forest land, after its
technical and biological
reclamation shall be transferred
and mutated in favour of the State
Forest Department, Telangana as
per undertaking furnished by the user

agency:

SCCL has already submitted an undertaking on
stamp paper for implementation of the condition.
The copy of the undertaking is enclosed as
Annexure-VIIL
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Name of the
project - NFL
identified

District in
Telangana
State

Alkea
(Ha)

Proposed
year of
mutation

Javaharkhani

212.19

2027- 28

0C5 o
(Exl’.ernal/ Inte Kothagude
r nal dump) of i

SCCL

OC Sector-I | Bhupalpali
(External
Dump) of
SCCL

2 | Kakatiyakhani |Jayashankar-| 186.68

2027-28

3. | Ravindrakha
ni OCP
(External
Dump) of
SCCL

Khammam| 265-98

2027-28

4. | Jalagam
Vengalla Rao
ocC O&Il
Expansion)
(External
Dump) of
SCCL

Khammam| 129-78

2027-28

Total 794.63

Compliance of the condition no. (3)
above, shall be intimated by the
user agency to the Ministry and its
Integrated Regional Office at
Vijayawada and in the event of
non-compliance, the  Stage-II
approval shall be revoked by the
Central Government;

SCCL has intimated to Ministry and its Integrated
Regional Office at Vijayawada vide Lr. No.

NainiArea/GMO/FDP/ Stage-2/652 Dated.
07.11.2022.
The copy of the letter is enclosed as Annexure-IX.

B5

The State Government has realized
the Net Value (NPV) of the forest
land being diverted under this
proposal from the User Agency as
per the orders of the Hon'ble
Supreme Court of India dated
28.03.2008, 24.04.2008 and
09.05.2008 in Writ Petition (Civil)
No. 202/1995 and the guidelines
issued by this Ministry vide its letter
No. 5-3/2007-FC of the Hon'ble
Supreme Court of India dated
05.02.2009 through online portal of
CAMPA account of the State.
NPV, if any, becomes due in future
shall be realized in accordance with
the relevant guidelines issued by the

Ministry;

SCCL has deposited Rs. 73,54,95,225/- towards
NVP in State CAMPA account towards NPV.
(Please refer S1 No. (i) in the table in enclosed
Annexure-I).

However, in compliance to this condition, SCCL
further undertakes to deposit the NPV , if any,
becomes due in future

Undertaking to this effect is enclosed as Annexure-X

B6

Compensatory levies, if any, realized
in future under the extant project, shall
be transferred/ deposited, through e-
challan, in the account of CAMPA

SCCL hereby undertakes to deposit the compensatory
levies, if any, in future under the extant project into
account of State CAMPA through e-portal
(https:/ /parivesh.nic.inj).
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pertaining to the State through e-
portal (https://parivesh.nic.inj);

Undertaking to this effect is enclosed as Annexure-
X1

B7

Additional Soil and Moisture
Conservation (SMC) measures
recommended by the State over an
area of 913 ha shall be
implemented by the State Forest
Department from the funds, @
0.5% of the total project, already

deposited by the user agency;

SCCL requests the State Forest Department to
implement the SMC measures from the fund of Rs 5.0
Crore (@0.5% of the total project cost) deposited by
SCCL on 04.07.2022.

B8

Following activities, as per approved plan / schemes, shall be undertaken in the lease

area by the User Agency under the

supervision of the State Forest Department:

B8(1)

Mitigative measures to minimize
soil erosion and choking of
streams/rivulets shall be
implemented within a period of
three year with effect from the issue of
Stage-II clearance in accordance with
the approved Plan in consultation
with the State Forest Department;

Detailed scheme with financial out lay of
Rs.14,40,66,106.00 has been approved by RCCF,
Angul Circle vide Memo No. 4428 5F.FC-
44/2021.Dated 02.11.2021.

The same will be implemented by SCCL in
consultation with the State Forest Department.
Undertaking to this effect is enclosed as Annexure-
X1

B8(i1)

Planting of adequate drought hardy
plant species and sowing of seeds, in
the appropriate area within the
mining lease to arrest soil erosion in
accordance with the approved
scheme;

Detailed scheme with financial out lay of Rs.
4,65,53,563.00 has been prepared and approved
by RCCF, Angul Circle vide Memo No. 4428
5F.FC-44/2.Dated 02.11.2021.

The same will be implemented as per the approved
scheme.

Undertaking to this effect is enclosed as Annexure-
X1

B3(iii)

Construction of check dams,
retention /toe walls to arrest sliding
down of the excavated material along
the contour in accordance with the
approved scheme;

Detailed scheme with financial out lay of Rs.
4,34,91,712.00 has been prepared and approved by
RCCF, Angul Circle vide Memo No. 4428 5F.FC-
44/2021. Dated.02.11.2021.

The same will be implemented as per the approved
scheme.

Undertaking to this effect is enclosed as Annexure-
XIv

B8(iv)

Stabilize the overburden dumps by
appropriate ~ grading/benching, in
accordance with the approved scheme,
so as to ensure that angle of repose at
any given place is less than 28°.

Detailed scheme with financial outlay of Rs.
1,10,22,131.00 has been prepared and approved by
RCCF, Angul Circle vide Memo No.4428/5F.FC-
44/2021. Dated. 02.11.2021. The same be
implemented by SCCL as per the approved scheme.
Undertaking to this effect is enclosed as Annexure-
XV

B3(v)

No damage shall be caused to the top-
soil and the user agency will follow
the top soil management plan.

Detailed scheme with financial outlay of Rs.
3,3610,774.00 has been prepared and approved by
RCCF, Angul Circle vide Memo No0.4428/5F FC-
44/2021. Dated. 02.11.2021.

SCCL shall ensure not to cause damage to the
flora and fauna of the adjoining area.

Undertaking to this effect is enclosed as Annexure-

XVI
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B3

User agency either itself or throug
the State Forest Department shall
undertake gap planting and soil and
moisture conservation activities to
restock and rejuvenate the degraded
open forests (having crown density
less than 0.40), if any, located in the
area within 100 meter from outer
perimeter of the mining lease as per
plan for plantaion and SMC
activities submitted along with
compliance of Stage-1 approval;

BCCL has deposited an amount of Rs.7,57,35,000/- in
CAMPA for gap plantation in the area equivalent to
area of 100 m outer perimeter of the mining lease.
The area has been identified elsewhere by the Forest
Department where gap plantation will be taken up.
Undertaking to this effect is enclosed as Annexure-
Xvil

B9

The User Agency shall regularly
undertake desilting of village tanks
and other water bodies, located
within five km from the mine lease
boundary, as per plan submitted
along with the compliance of Stage-I
approval, so as to mitigate the impact
of project on such tanks/water
bodies.

Detailed scheme with financial out lay of Rs.
4,01,50,653.00 has been prepared and approved by
RCCF, Angul Circle vide Memo No. 4428 5F.FC-
44/2021. Dated.02.11.2021.

SCCL shall regularly undertake desilting of village
tanks and other water bodies, located within five km
from the mine lease boundary, as per approved plan.
Undertaking to this effect is enclosed as Annexure-

Xvil

B10

Safety Zone Management: Following activities, at project cost, shall be undertaken by
the user agency for the management of safety zone as per relevant guidelines issued by the

Ministry:

B 10 (i)

User agency shall ensure
demarcation of safety Zomne (7.5
meter strip all along the inner
boundary of the mining lease area),
and its fencing, protection and
regeneration by erecting adequate
number of 6 feet high RCC
boundary pillars inscribed with
DGPS coordinates with barbed
wire fencing and deploying
adequate number of watchers under
the supervision of the State Forest

Department;

In compliance to this condition SCCL undertakes
to ensure demarcation of safety zone (7.5 meter
strip all along the inner boundary of the mining
lease area) and its fencing, protection and
regeneration by erecting adequate number of 6 feet
high RCC boundary pillars inscribed with DGPS
coordinates with barbed wire fencing (on both
sides) and deploying adequate number of watchers
under the supervision of the State Forest
Department.

Undertaking to this effect is enclosed as Annexure-
XIX

B 10 (i1)

Boundary of the safety zone of the
mining  lease, adjacent  to
habitation/roads, should be properly
fenced by the user agency;

In compliance to this condition SCCL hereby undertakes
that the boundary of the safety zone of the mining lease,
adjacent to habitation shall be properly fenced. to fence
the boundary of the safety zone of the mining lease
adjacent to habitation/roads

Undertaking to this effect is enclosed as Annexure-
XX

B10(111)

Safety zone shall be maintained as
green belt around mining lease and to
ensure dense canopy in the area;
regeneration shall be taken up in this
area by the user agency at project cost

In compliance to this condition SCCL, undertakes to
maintain Safety zone as green belt around mining lease
to ensure dense canopy in the area. Regeneration shall be
taken up in this area by SCCL at project cost under the
supervision of the State Forest Department.
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under the supervision of the State
Forest Department;

Undertaking to this effect is enclosed as Annexure-
XXI

B10(iv)

Afforestation on degraded forest land
to be selected elsewhere, measuring
one and a half times the area under
safety zone, shall also be done at the
project cost under the supervision of
the State Forest Department. The
degraded forest land (DFL) so selected
will be informed to the MoEF & CC
and the afforestation will be done
within three years from the date of
Stage-II clearance and maintained
thereafter in accordance with the
approved Plan in consultation with the
State Forest Department;

In compliance to this condition, SCCL has deposited
an amount of Rs. 41,74,225.00 in State CAMPA
account towards charges for afforestation in degraded
forest land over one and a half times the area under
safety  zome as per  letter  number
8640/110/DRP/2021/Dated. 03.11.2021. Degraded
forest for this purpose has been identified in Lodhajhari
R.F of Kaniha range, Angul Forest Division.

(Please refer S1 No. (vi) in the table in the enclosed
Annexure-I)

Afforestation in the identified degraded forest land will
be done as per the approved scheme under the
supervision of the State Forest Department. The
afforestation will be done within three years from the
date of Stage-II clearance and maintained thereafter in
accordance with the approved Plan in consultation with
the State Forest Department.

Undertaking to this effect is enclosed as Annexure-
XX1I

B10(v)

The State Government and the user
agency shall ensure that safety zone is

maintained as per the prescribed

norms;

SCCL hereby undertakes to ensure that safety zone will
be maintained as per the approved scheme.
Undertaking to this effect is enclosed as Annexure-
XX11

B11

The cost of felling of trees shall be
deposited by the User Agency with
the State Forest Department;

In compliance to this condition SCCL hereby
undertakes to deposit the cost of feeling of trees to the
State Forest Dept., as and when the demand is raised
by the Forest Department.

Undertaking to this effect is enclosed as Annexure-
XXIV

B12

State Govt. shall ensure that under
no circumstance, implementation of
such mitigating measures envisaged
in WLMP and SMC or other similar
Plans/Schemes should be delayed
beyond a period of 2 years to ensure
commencement of rejuvenation of
ecosystem services lost from the
forest area allowed for non-forestry
use of forest land at the earliest
possible time.

The Forest Department is requested to implement the
mitigating measures envisaged in WLMP and
SMC or other similar Plans/Schemes a period of
two years from the date of grant of Stage-II
approval to ensure commencement of rejuvenation
of ecosystem services lost from the forest area
allowed for non-forestry use of forest land at the
earliest possible time.

B13

State Government shall ensure that
process for settlement of rights, in
term of the Scheduled Tribes and
Traditional Forest Dwellers
(Recognition of Forest Rights) Act,

NOC under ROFR Act has been obtained vide
letter No. 1661, Dated 13.09.2019.

However, SCCL hereby undertakes to ensure that
process for settlement of rights, in term of the
Scheduled Tribes and Traditional Forest Dwellers
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2006, has been completed !
accordance with the relevant
guidelines prescribed by this
Ministry's letter No. 11-9/1998-FC
(Pt.) dated 03.08.2009 read with
05.07.2013;

O (Recognition of Forest Rights) Act, 2006, if any,
will be taken care of in accordance with the
relevant guidelines prescribed by the Ministry'égb
letter No. 11-9/1998-FC (Pt.) dated 03.08.2009 (to
read with 05.07.2013).

Undertaking to this effect is enclosed as Annexure-
XXV

Bi4

At the time of payment of the Net
Present Value (NPV) at the present
rate, the user agency shall furnish an
undertaking to pay the additional
amount of NPV, if so determined,
as per the final decision of the
Hon'ble Supreme Court of India;

In compliance to this condition, SCCL hereby
undertakes to pay the additional amount of NPV,
if so determined, as per the final decision of the
Hon’ble Supreme Court of India.

An undertaking to this effect is enclosed as
Annexure-XXVI

BI15

Trees should be felled in phased
manner as per the requirement in the
approved Mining Plan with prior
permission of concerned DFO;

SCCL hereby undertakes to take up tree felling in
phased manner as per the requirement in the
approved Mining Plan with prior permission of
concerned DFO.

An undertaking to this effect is enclosed as
Annexure-XXVII

Bl16

The user agency shall explore the
possibility of translocation of
maximum number of trees
identified to be felled and shall
ensure that any tree felling shall be
done only when it is unavoidable
and that too under strict supervision
of the State Forest Department.

SCCL hereby undertakes to explore the possibility
of translocation of the maximum number of trees
identified to be felled and shall ensure that any tree
felling shall be done only when it is unavoidable
that too under strict supervision of the State Forest
Department.

An undertaking to this effect is enclosed as
Annexure-XX VIII

B17

The User Agency shall undertake
mining in a phased manner after
taking due care for reclamation of
the mined over area. The concurrent
reclamation plan as per the
approved mining plan shall be
executed by the User Agency from
the very first year, and an annual
report (by 31st March each year) on
implementation thereof shall be
submitted to the Nodal Officer,
Forest (Conservation) Act, 1980, in
the concerned State Government
and the concerned Regional Office
of the Ministry. If it is found from
the annual report that the activities
indicated in the concurrent
reclamation plan are not being
executed by the User Agency, the
Nodal Officer or the concerned
Addl. Principle Chief Conservator

In compliance to this condition SCCL hereby
undertakes, that mining shall be done in a phased
manner after taking due care of reclamation of the
mined over area. The concurrent reclamation plan as
per the approved mining plan shall be executed by
SCCL from the very first year, and an annual report
on implementation thereof shall be submitted to the
Nodal Officer, Forest (Conservation) Act, 1980, in
the concerned State Government and the concerned
Regional Office of the Ministry.

An undertaking to this effect is enclosed as
Annexure-XXTX
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of Forests (Central) may direct that
the mining activities shall remain
suspended till such time, such
reclamation activities area
satisfactorily executed.

B18

The User Agency shall comply with
the Hon'ble Supreme Court order
on re-grassing, and re-grass the
mining area and any other areas
which may have been disturbed due
to mining to restore them, in a
timely manner, to a condition which
is fit for growth of fodder, flora,
fauna, etc.;

In compliance to this condition, SCCL undertakes to
comply with the Hon'ble Supreme Court order on re-
grassing, and re-grass the mining area and any other
areas which may have been disturbed due to mining
to restore them to a condition which is fit for growth
of fodder, flora, fauna, etc. in a timely manner.

An undertaking to this effect is enclosed as
Annexure-XXX

BI19

Period of diversion of the said forest
land under this approval shall be for
a period co-terminus with the period
of the mining lease proposed to be
granted under the Mines and
Minerals  (Development  and
Regulation) Act, 1957, as amended
and the Rules framed there-under;

In compliance to this condition SCCL recognizes
that the period of diversion of the said forest land
shall be co-terminus with the period of the mining
lease granted under the Mines and Minerals
(Development & Regulating) Act, 1957 or Rules
framed there under.

B20

The User Agency shall obtain the
Environment Clearance as per the
provisions of the Environmental
(Protection) Act, 1986, if required;

the Environment Clearance as per the provisions of
the Environmental (Protection) Act, 1986 has been
obtained vide F.No.J-1105/49/2019-IA-11(M)
Dated.01.12.2021.

Subsequently, IA division of MoEF & CC, Gol
issued amendment in certain EC conditions vide File
No. IA-J-11015/49/2019-IA-II(M) dated
22.01.2024.

Copy of the EC and the EC amendment order is
enclosed as Annexure -XXXI & Annexure XXXII.

B21

No labour camp shall be established
on the forest land and the User
Agency shall provide fuels
preferably alternate fuels to the
labourers and the staff working at
the site so as to avoid any damage
and pressure on the nearby forest
areas;

SCCL hereby undertakes that no labour camp shall
be established on the forest land and shall also
provide fuels preferably alternate fuels to the
labourers and the staff working at the site so as to
avoid any damage and pressure on the nearby forest
areas.

An undertaking to this effect is enclosed as
Annexure-XXXIIT

B22

The boundary of the diverted forest
land, mining lease and safety zone,
as applicable, shall be demarcated
on ground at the project cost, by
erecting four feet high reinforced
cement concrete pillars, each
inscribed with its serial number,
distance from pillar to pillar and
GPS coordinates;

In compliance to this condition, it is to state that the
boundary of the diverted forest land, mining lease
and safety zone area, has been demarcated on ground
at the project cost. SCCL undertakes to erect required
numbers of four feet high reinforced cement concrete
pillars, each inscribed with its serial number, distance
from pillar to pillar and GPS coordinates.

An undertaking to this effect is enclosed as
Annexure-XXXIV
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B23

The layout plan of the mining pla
proposal shall not be changed
without the prior approval of the
Central Government and the forest
land shall not be used for any
purpose other than that specified in
the proposal;

fn compliance to this condition, SCCL hereby
undertakes, that the layout plan of the minin
plan/proposal shall not be changed without the prior
approval of the Central Government and the forest
land shall not be used for any purpose other than that
specified in the proposal.

An undertaking to this effect is enclosed as
Annexure-XXXV

B24

The forest land proposed to be
diverted shall under no
circumstances be transferred to any
other agency, department or person
without prior approval of the
Central Government;

In compliance to this condition, SCCL hereby
undertakes that the forest land proposed to be
diverted shall under no circumstances be transferred
to any other agency, department or person without
prior approval of the Central Government.

An undertaking to this effect is enclosed as
Annexure-XXXVI

B25

No damage to the flora and fauna of
the adjoining area shall be caused;

In compliance to this condition, SCCL hereby
undertakes, that no damage shall be caused to the
flora and fauna of the adjoining area.

An undertaking to this effect is enclosed as
Annexure- XXX VII

B26

The User Agency shall submit the
annual self-compliance report in
respect of the above stated
conditions to the State Government,
concerned Regional Office and to
this Ministry by 31% March every
year regularly;

In compliance to this condition, SCCL undertakes to
submit the annual self-compliance report to the State
Government, concerned Regional Office and to the

Ministry by the end of March every year regularly.

An undertaking to this effect is enclosed as
Annexure-XXXVIII

B27

Any other condition that the
concerned Regional Office of this
Ministry may stipulate with the
approval of competent authority in
the interest of conservation,

protection and development of
forests & wildlife;

In compliance to this condition, SCCL hereby
undertakes to comply any other condition that
concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in
the interest of conservation, protection and
development of forests & wildlife.

An undertaking to this effect is enclosed as
Annexure-XXXIX

B28

The user agency shall comply all the
provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble
Court Order (s) and NGT Order (s)
pertaining to this project, if any, for
the time being in force, as applicable
to the project;

In compliance to this condition, SCCL hereby
undertakes to comply all the provisions of the all
Acts, Rules, Regulations, Guidelines, Hon’ble Court
Order(s) and NGT Order (s) pertaining to this
project, if any, for the time being in force, as
applicable to the project.

An undertaking to this effect is enclosed as
Annexure-X1

B29

Violation of any of these conditions
will amount to violation of Forest
(Conservation) Act, 1980 and action
would be taken as prescribed in para
1.21 of Chapter 1 of the Handbook

In compliance to this condition SCCL hereby
undertakes not to violate any of the conditions
mentioned in MoEF& CC File No. 8-01/2020-FC
Dt. 28.07.2021 and Forest (Conservation) Act, 1980,

Reg off: Kothagudem Collieries (P.0)-507101, Bhadradri-Kothagudem Dist., Kothagudem, Telangana
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of comprehensive guidelines of
Forest (Conservation) Act, 1980 as
issued by this Ministry's letter No. 5-
2/2017-FC dated 28.03.2019.

as issued by Ministry’s letter No. 5-2/2017-FC dated
28.03.2019.

An undertaking to this effect is enclosed as
Annexure-XLI

Stipulation imposed by State Govt.

They shall publish the entire forest
clearance granted in verbatim along
with conditions and safeguards
imposed by the Central
Government in Stage-I/II forest
clearance in two widely circulated
daily newspapers, one in vernacular
language and the order in English
language so as to make people
aware of the permission granted to
the Project for use of forest land for
non-forest purposes.

In compliance to this condition, M/s The Singareni
Collieries Company Limited has published the entire
forest clearance granted in verbatim along with
conditions and safeguards imposed by the Central
Government in Stage-I/II forest clearance in two
widely circulated daily newspapers, one in Samaj
Newspaper (Odia newspaper) on 02.11.2022 and the
other in The New Indian Express (English
newspaper) on 02.11.2022 to make people aware of
the permission granted to the Project for use of forest
land for non-forest purposes.

Paper cutting enclosed as Annexure-XLII.

They shall submit the copies of
forest clearance orders granted by
the Central Government/State
Government to the Heads of local
bodies, Panchayats and Municipal
bodies along with the relevant
offices of the State Government,
who in turn, shall display the same
for 30 days from date of receipt.

In compliance to this condition, SCCL submitted the
copies of forest clearance orders granted by the
Central Government/State Government to the
Heads of local bodies and Municipal bodies along
with the relevant offices of the State Government for
displaying the same on the notice board for 30 days
from date of receipt.

Copy of letter(s) enclosed as Annexure-XLIII.

Six(6) Sets of Stage-II Forest clearance Compliance report is submitted herewith along with
the relevant enclosures.

It is requested to kindly initiate necessary action for transfer the diverted forest land in Angul
Forest Division to enable SCCL to commence Mining Operations at Naini coal mine at the earliest.

Thanking You,
Yours faithfully,

G

General Manager,

SensrakMarager,
Encl: The Singareni Collieries Co. Ltd.
Undertakings and other Relevant enclosures (A Govt. Company)

Nainl Area, Angul, Odisha-759122

Copy Submitted;
1. The Principal Chief Conservator of Forests & HOFF, Odisha Forest Dept. for favour of

information.

2. The Principal Chief Conservator of Forests & Nodal Officer(FC), Odisha, for favour of
information.

Reg off: Kothagudem Collieries (P.0)-507101, Bhadradri-Kothagudem Dist., Kothagudem, Telangana
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. The Inspector General of Forests (FC), lﬁﬂﬂmy of Environment, Forests & Climate Change,

Gol, New Delhi for favour of Information.

§
. The Deputy Director General, Ministry of Environment, Forests & Climate Change, Gol,
regional office, Bhubaneswar
. The Regional Chief Conservator of Forests, Angul Circle, Odisha Forest Department for
favour of information.
Yours faithful ly,

Gﬁ%‘i
The smgaﬂ‘iﬁ‘l g‘ﬂ?ﬂnﬁﬁo Ltd.

(A Govt. Company)
Maini Area Angul, Cdisha- 759122

Reg off: Kothagudem Collieries (P.0)-507101, Bhadradri-Kothagudem Dist., Kothagudem, Telangana
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OFFICE OF THE DIVISIONAL FOREST OFFICER: ANGUL DIVISION: ANGUL
Memo No. S5T3O / 65/DRP/2024/Dated, S\~ S\~ 19:1)\

To The General Manager Singareni Collieries Co Ltd,
Naini Area, Angul Bikash Nagar, FCI Road Turanga,
Angul At/Po-Dist-Angul, Odisha-Pin-759123

Sub: - Proposal for diversion of 783.275 ha forest land for Naini open cast project (Coal
Mine) of M/S the Singareni Collieries Company ltd consisting of 643.095 ha
(Chhendipada-Ankurpal) Reserve Forest and 140.180 ha revenue forest land of
Chhendipada Range, Angul District.

: - Handing over Reserve Forest land 643.095 ha.

Ref: 1. Proposal No. FP/OR/MIN/30980 / 2017.
2. No. 8-01/2020-FC dt. 28.07.2021 of Gol, MoEF & CC, (Stage-I).
3. No. 8-01/2020-FC dt. 12.10.2022 of Gol, MoEF & CC, (Stage-II).
4. Memo No. 19403 F&E dt 31.10.2022 of Spl. Secy. to Govt. FE & CC Deptt.
5. No. 8-01/2020-FC dt. 10.01.2023 of Gol, MoEF & CC.
6. No. 8-01/2020-FC dt. 13.03.2023 of Gol, MoEF & CC.
7. Your Letter No. 388 dated 21.06.2024.
Sir,
With reference to the above-cited subject, it is to inform that the Government of
India, MOEF & CC, vide their letters No. 8-01/2020-FC dated 12.10.2022, No. 8-01/2020-FC
dated 10.01.2023, and No. 8-01/2020-FC dated 13.03.2023, has accorded final approval under
Section 2 of the Forest (Conservation) Act, 1980, for the non-forestry use of 783.275 ha of
forest land. This consists of 643.095 ha of RF in Chhendipada & Kankurpal RF and 140.180 ha
of Village Forest Land, in favor of M/S Singareni Collieries Company Ltd. for the Naini
Opencast Coal Mining Project in the Angul Forest Division of District Angul (Odisha), subject
to the fulfillment of few conditions. Further, the same was forwarded by the OSD-cum-Special
Secretary to the Government, Forest Environment & Climate Change Department, Government
of Odisha, along with 03 observations made in his letter, vide Memo No. 19403 F&E dated
31.10.2022.

In view of the above, you have requested to hand over the forest land vide your
letter No. 388 dated 21.06.2024 for use of non-forestry purposes.

Hence, you are hanced over the 643.095 ha of (Chhendipada-Ankurpal) Reserve
Forest land for the non-forestry use of the above purpose. This is subject to the fulfillment of the
conditions as mentioned in the Stage-1 and Stage-II approval orders of MoEF & CC, Govt. of
India, and OSD-cum-Special Secretary to the Government, Forest Environment & Climate
Change Department, Government of Odisha for information and necessary actrion.

Encl:- As above.
Yours faithfully,

al Forest Officer
ZAngul Division
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Memo No. S5°R) /Dt. . OW\~ - 191“\)\

Copy forwarded to the Regional Chief Conservator of Forests,Angul Circle for
favour of kind information & necessary action with reference to this memo No. 4847 dt.
01.07.2024. :

Copy forwarded to the Principal Chief Conservator of Forest, Forest Diversion &
Nodal Officer, FC Act O/o- the Principal Chief Conservator of Forests, Odisha, Bhubaneswar for
favour of information and necessary action with reference to this office memo No. 4848 dt.
01.07.2024.

orest Officer
ul Division.

Divisio
Memo No. @33 / Dated. @\~ S\ -’_2532&\

Copy forwarded to the Range Officer Chhendipada Range for information and
necessary action.

Forest Officer
“Angul Division
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312
OFFICE OF THE DIVISIONAL FOREST OFFICER: ANGUL DIVISION: ANGUL

Letter No. Olﬂa /Dated. R']Q,-Q_O'A\

To
The Divisional Manager,

OFDC, Ltd, Angul.

Sub: - Permission for felling 21,128 trees (1st phase) over an area of 101.00 ha, out of the
total area of 129.473 ha of Reserve Forest land in the Naini coal block, by SCCL in
the Chhendipada Range of Angul Division.

Ref: - Your letter No. 2631 dt. 16.12.2024.

Sir,

With reference to the above-cited Letter on the captioned subject, you have
requested permission for the felling and removal of 21,128 trees (1st phase) over an area of
101.00 ha, out of the total area of 129.473 ha of Reserve Forest land in the Naini coal block, by
SCCL in the Chhendipada Range of Angul Division. The area falls under the Ramachandi and
Maa Hingula VSSs, with 10,802 irees in the Ramachandi VSS and 10,326 trees in the Maa

Hingula VSS, for a total of 21,128 tzees.

Accordingly, you are hereby permitted to fell the 21,128 trees (1st phase) over an
area of 101.00 ha, out of the total area of 129.473 ha of Reserve Forest land in the Naini coal
block, by SCCL in the Chhendipada Range of Angul Division. Kindly submit the conversion list
in triplicate, indicating species-wise abstracts of logs, firewood, poles, etc., duly signed by all
concerned parties, to this office for further action. Additionally, you are requested to provide the
calculation sheet for the VSS share after the sale of the timber to this office for further action. This

permission is granted subject to the fulfillment of the following conditions.

L. The above trees felling exercise will be carried out under strict supervision of
Range Officer, Chhendipada Range.

The conversion list of felling trees will be submitted to this office through the Range

. Officer, Chhendipada for passing and issue of T.T Permit under Rules 4 of OTT Rule,
1980.

3. Felling permission is valid for six months only from the date of communication.
This is for information and necessary action,

Encl: - As above. Yours faithfully

Divisiértal Forest Officer
%Yngul Division
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< Memo No._[020C  /Dated_\7\-\p= 262N

Copy forwarded to the Range Officer, Chhendipada Range for information and
necessary action. She is requested to supcrvise the above tree felling exercise and deviation if any
noticed action is to be taken accordingly as per Rules under intimation to this office.

Forest Officer
%glﬂ Division

Memo No._\O2S\!  /Dated \/\22 2528

Copy forwarded to the General Manager, Naini Area, SCCL, for information and
necessary action with reference to memo No. 2632 dt. 16.12.2024.

Divisio orest Officer
LAngul Division
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314
FORM- I

(for picjects other than Jinear Projects)
GOVERNMENT OF ODISHA

OFFICE OF THE DISTRICT COLLECTOR, ANGUL

No. \U_ rl1Dated | D \CI\

TO WHOMSOEVER IT MAY CONCERN

In compiiance of the Ministry of Environment and Forests (MoEF), Governmernil of India's letter No. 11-8/98-FC
(p1) dated 3 August 2009 wherein the MoEF issued guidetines on submission of evidences for having initialed and
completed Ihe process of selllement of rights under the Scheduled Tribes and Other Tradilional Forest Dwellers
(Recognition of Forest Righte) Act, 2006 (‘'FRA', for short) on the forest land proposed to be diverted for non-orest
purposes, Il is cerified that, 783.275Ha. of forest land proposed to be diveried in favour of General Manager, the
Singareni Golloerries Co. Ltd. for Naini Coal Mine in Angul District falls within jurisdiction of Bimbadharpur,
Kasidiha, Kudapasi, Thalipasi, Dhaurakhaman, Tentuloi Gopinathpur village, Chhendipada RF & Kankurpal

RFof Chhiendipada tehsil,

iLis further cenified that:

(@} e complete process for identification and settiement of rights under the FRA has been carried out
for the entire 783.275Ha. of forest land proposed for diversion, A copy of recorcs of all consultation and
meeting (s) of the Forest Rights Committee(s), Gram Sabha(s), Sub-Division Level Commitlee(s), and the
District Level Commiltee are enclosed as annexure- | to annexure-V;

(b} ine propesal of such diversion ( with full details of the project and Its Implications, in vernacular /
local lenguage) have been placed before each concemed Gram Sabha Commiltee of forest-dwellers, who

are eligible under the FRA;

(c) the each of concerned Gram Sabha(s) has cerlified that all formalities / processes under the FRA
have been carried oul, and that they have given their consent to the proposed diversion and the compensalion
and ameliorative measures, if any, having understood the purpose and details of proposed diversion. A copy
of certificale issued by the Gram Sabha of village Is enclosed as annexure- | to annexure-V;

(d)  the discussion and decisions on such proposais had taken place only when there was a quorum of
minimum 50% of the members of Gram Sabha present;

(€) e diversion of forest land for facilities managed by the Government as required under section 3(2)
of the FRA have been completed and the Forest Rights Committees have given their consent to it;

({f) the rights of Primitive Tribal Groups and Pre-Agricultural Communities, where applicable have been
specificzliy safeguarded as per section 3(1) (e) of the FRA.

Encl -As above v
' iV

(Shri Manaj Kumar Mohanty, OAS-SAG)
COLLECT@R, ANGUL ,
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ggdnnexuye-
PRO
OTH?EiEEFu%?T?F THE DISTRICT LEVEL COMBMISEE MEETING ON SCHEDULED TRIBES AND
AMENOES ONAL FOREST DWELLERS (RECOGNITION OF FOREST RIGHTS) ACT, 2006 &
TRULES, 2012 HELD ON 07.09.2019 AT 11.00AM IN THE OFFICE CHAMBER OF THE
fevenreenerennnnenns COLLECTOR & DISTRICT MAGISTRATE, ANGUL

The meeting was presided over by the Collector & DM, Angul-cum-Chairman, DLC. The list of members
present in the meeting is placed at Annexure-f\

At the outset, the Collector welcomed all the members present in the meeting and asked the DWO,
Angul to brief the agendas of the meeting. Accordingly, the DWO elaborated and briefed the agendas of the
meeting.

Agenda-1 Diversion of Forest land and Issuance of FRA certificate in favour of General Manager,
the Singareni Collieries Co. Ltd. (SCCL), Naini Area, Angul.

Discussion was made on Diversion Proposal submitted by the SDLC, Angul vide memo No. 5685/
D1.05.08.2019 on diversion of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co.
Ltd. (SCCL) measuring an area of 783.275Ha. land covering 6 villages & 2 reserve forests of Chhendipada Block.

On verification of the records received from SDLC, Angul, it was ascertained that, the datails of project
have abeen placed before the Gram Sabhas in presence of more than 50% members of Karadabahal &
Kankurpal village and the implication have been explained in the meeting in local language.

The details of villages wise forest land required for this project are as follows:-

’_;"_N;)'—II Narie ofthe_\_a'illage—" ‘Name of the Block | Area to be diverted (In Ha.) ! R_ernarks ]
B R T
[ d | Kasidiha Chhendipada 9.805 I U.1. village

! 3 I’ Kudapasi | Chhendipada 56.744 J_ Ul vilage |
| 4 | Thaipss | Chhencipada | Adr. [ ‘heawd
[ 5 | DhavaKaman Chhendipada 16.8620 | UlLvillage

| 6 | Tentuloi Gopinathpur Chhendipada . 14610 | Ulvilage
L7 Chhendipada RF Chhendipada | 634.457 - F
8 Kankurpal RF y Chh??digada - 8638 S
L Tod | . Sy NN

It revealed from the proceedings of Gram sabha held on 18.01.2019 that, Bimbadharpur, Kasidiha
[Kudapasi, Dhaura Khaman, Tentuloi Gopinathpur are Un-inhabitated villages & in respet of Chhendipada R.F, the
Gram Sabha at Karadabahal village was held. For Kankurpal R.F, a gram sabha was also held at
Brhmanbil village.

It was observed that, the ST & Other Traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006 & Amendment Rules, 2012 have been properly implemented in these villages. No individuals as well as
community claims are pending for settlement uinder FRA. Any interest of PTGs and PACs are not being affected

for such diversion of forest land for non-forest purpose i.e Naini Coal Mine allotted to Singreni Collieries Co. Ltd.
(SCCL)

-Contd.......2/-

X7
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After examining, the committee aﬁproved to issue the FRA certificate for considering the version

proposal of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co. Ltd. ISCCL)
measuring an area of 783.275 Ha. i

The meeting ended with vote of thanks to the Chair.

S Q% il

D.W.0, Angul D.F.0, ngul
VAN
1 S

Z.PMe ber,q' 2.P. Member,
ZoneNo.4 . Zone No.8

\W"vp] '

Collector, Angul

—
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A nOexuve —
‘_ MEMBERS PRESENT IN THE DISTRICT LEVE

IITTEE MEETING ON SCHEDULED TRIBES AND
. OTHER TRADITIONAL FOREST DWELLERg&g

YGNITION OF FOREST RIGHTS) ACT, 2006 &
AMENDMENT RULES, 2012 HELD ON 07.09.2019 AT 11.00 AM

8l \ Name of the members \ Designation
No.

Signature
)
. x
qlyr03032% ‘ ‘?’iﬂ(—'

Contact No. \

|

| 1. | Sri Manoj Kumar Mohanty, \ Collector &
OAS(SAG) D.M, Angul
\_(.;rt Prmszppl« hgrom |1 o Ak

_|HI o5

[Y\B[gf' v | FS

\I 3 | Uheratan Mml pwe "*‘”k“‘\ qqr732358% ‘

||\ l, \su,mﬁmg_ mm\w\‘ ",;:n":j"“"‘“’ ch,Br’Lg%ﬂ Dl
\S~ \ Twalald Qarnair Zi:f’m\jqu{ (e n? 6
i |
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inutes of the SDLC meeting held oh!82.08.2019 Annexusne ~ 1\

__ at 11.00 A.M in the offi
Chamber of Sub- Collector, Anqul on diversion of Forest land for non forest
- use for_i.e Nain

i Coal Mine allotted to Singareni Collieries Co. Ltd.(SCCL).

A-meeting was held on 02.08.2019 at 11 A.M under the Chairmanship of Sub-
r Coectdr, Angul on diversion of forest land for non forest use i.e Naini Coal Mine
/,,.;'Ja;llg | to-Singareni Collieries Co. Ltd.(SCCL). All the SDLC members were present in
RS ‘?tﬂe eciing. The members present in the meeting as per the list attached at Annexure

([ o i 208

At the ogtéét, Sub-Collector welcomed the members present in the meeting. The
' “"‘%%Srv\f}ﬂch were discussed in the meeting and certified by the SDLC as follows.

i)

A per D.O No.17593/CS/F&E 10F (Cons) 96/2009 (Pt) Dated 24.10.2009 of
Chief Secretary & Chief Development Commissioner, Odisha Bhubaneswar, the BDO,
Chhendipada has submitted the Grama Sabha Resolution of Village Bimbadharpur,
Kasidiha, Kudapasi, Thalipasi, Dhaurakhaman, Tentuloi Gopinathpur, Chhendipada
Revenue forest and Kankurpal Revenue forest to the SDLC, Angul for diversion of

P forest land for non forest use i.e Naini Coal Mine allotted to Singareni Collieries Co.
DWU  1td.(SCCL).

7. The Tahasildar, Chhendipada has submitted the examined and verified land S_chedu_lg
for diversion of forest land for non forest use received from the user Agency I.€ Naini
Coal Mine allotted to Singareni Collieries Co. Ltd.(SCCL).

3. As per the Grama Sabha Resolution and as informed by B.D.O, Chhendipada no
primitive inhabitants living in the villages and there is no objection for diversion of
forest land. And as per FRA Rule 2006 neither such person has applied nor settled upon
that area for individual forest claims to be used for non forest use.

é;:/ A&

The details of the village wise proposals approved by the Grama Sabha and in
the SDLC are as follows:-

';—gm" l§ No.

Name of the Village | Total forest area to be

el diverted in Ha.
{14'9’ 14 |1 | Bimbadharpur 51.101 4‘\
[ 2 | Kasidiha 9.805
N, 16 | Kudapasi 56.744 \
N ¢\ | Thalipasi 4.207 1
Y % 5 | Dhurakhaman | 16.8620
VK |6 | Tentuloi Gopinathpur | 14610
/ 7 | Chhendipada R.F 634.457
8

| Kankurpal R.F 8,638 _
| | Total = 783255 Ha, |

After careful scrutiny of the documents, it was approved in the SDLC for
divgrsion of forest land for non forest use i.e Naini Coal Mine allotted to Singareni
Collieries Co. Ltd.(SCCL).The proposal along with the verified land schedule and Grama
Sabha resolutions are transferred to the DLC for further course of action.

The meeting ended with vote of thanks to the chair ang participants.

Chairman SDLC &
Sub- Collector, Angul
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0 .
Copy submittfed to
information & necessary action.

sub- Collector, Angul

Memo No.ﬁe%g Dt. DS‘O.%'G |
Copy forwarded to all participants for information & negessary action

Sub- Collector, Angul
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English Translation of Anie&ure R6/IX (FRA Certificate) 113A/
(Page No 99 to 113)

Brahmanbila
18.01.2019
3PM

A meeting of the Forest Land Committee was held on 18.01.2019 at 3 PM. The meeting was held
under the chairmanship of the local village president Praful Kumar Sahu. The meeting discussed in
detail the acquisition of forest land by Naine Coal Mine and the submission of traditional forest
dwellers to that land. The forest land was expanded to convert to non-forest species for mining by
the sub-division company. The following proposals were presented in the meeting. The meeting
also discussed the Kankurkhal RF.

1. The unemployed youth and women in the panchayat should first be given permanent
employment in the said company and other youth and women should be given necessary
training.

2. Water facilities should be made as there is a possibility of water level going down in the mine.
3. Two ambulances should be provided.

4. Provide employment on the basis of merit after training qualified students through ITI.

5. Provide financial assistance to qualified students and provide benefits of higher education.

6. Proposal to open primary health centers for good quality health check-ups. Arrangements
should be made for health check-ups every three months.

7. Before giving forest land to mining, proper evaluation of public land should be done and made
known to the public.

8. If the trees in the forest are used for mining, arrangements should be made to give the value of
those trees to the villagers.

9. Before starting mining, greenery should be created around the mine.

10. Development of the vacant land should be made.

11. The largest pond (Kata Bandh) of the village should have Two borewells on both sides. Two
borewells scheme to eliminate water scarcity throughout the year (Adarsh Pond)

12. An uninterrupted road extending up to 1 km from the village to the place of the
DakeswariPeetha should be constructed (from Baramunda to Dakeswari).

13. Construction of a temple of Maa Dakeswari, construction of a wall, deep tube well and a
pleasure garden. Beautification and lighting should be arranged.

14. Construction of an easy gate around the village.

15. Construction of a wall and electrification on all four sides of the village.

16. Construction of a two-storeyed house measuring 3000 square feet for Radhakrishna.

17. Financial assistance for the completion of the Ananta Mahadev Temple located in the east of
the village.

18. Renovation of a small pond in the village.

19. Drainage arrangements should be made on both sides of the village road.

20. Provision of playgrounds and sports equipment for the students of the Grama High School.
21. Meeting hall, drinking water, dining hall, bicycle stand and drinking water facilities for every
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educational institution in the village. 337 1138

22. Electricity should be provided to every family in the village.
23. 14 buildings should be constructed in 14 hamlets in the village.
24. All rural roads in the village should be concreted.

25. A guest house should be constructed in the village.

All the villagers present in Brahmanbila village did not raise any objection to the company
changing the type of land identified for use for mining purposes, nor is there any person from the
tribal and pre-agricultural communities in the said village. As per FRA 2005, no one has applied
for the said land or has received a lease. After this the meeting was adjourned

Praful Kumar Sahu
Chairman, Kankurpal

Sarpanch Brahmanibil G.P

Welfare extension officer Chhendipada
RI Brahmanibill

Forester Chhendiapada- |

Signature of the villagers
Kunj Bihari Sahu
Gonchiyabe Sahu

Santha Kumar Dehuri
Development Head

Praful Gochayat

Bhaskar Gochayat
Satyananda Sahu

Thimil Sethi

Supi Sethi

Ranjita Sethi

Balas Behera

Ajit Dehury

Barup

Sarata Sahu

Sudarsan Gochayat

Rabi Gochayat Thumb Impression
Dibakar Behera

Kirtan Setha




Sambaruni Sethi Thumb Impression 338
Arjuni Pradhan

Bharata Sahu

Rabi Naik Thumb Impression
Panadaba Sahu

Bhagban Sahu

Hadi Bandhu Sahu

Jharadamali Gochauyat(Thumb Impression)
Benudhara Parida

Alekha Sahu

Anima Biswal

Bandhu Sahu

Kailash Pradhan

Babula Sahoo

Banamaliu Pradhan

Pabina Sahu (Thumb Impression)
Jamubabti Sahu (Thumb Impression)
Tankadhara barik

Sita Sahu

Meghi Sahu

Lana Pradhan

Nirupama Dehuri

Sudama Barik (Thumb Impression)
Danup Barik

Jemadei Pradhan (Thumb Impression)
Satyabrata Pradhan

Ranesh Sahoo

Chaturi Dehuri (Thumb Impression)
Jaetri Sahu Thumb Impression)
Chandramani Sahu

Manjulata Majhi (Thumb Impression)
Dhiren Pradhan

Jira Majhi

Sukantini Nayak

Leela Sahoo

Inakshi Pradhan

Kasturi Sahu

Jayanti Rout

Pranabandhu Barik (Thumb Impression)
Baikuntha Paria (Thumb Impression)
Jadumani Sahu

Maheswar Dehuri



Rabindra Dehuri 339
Sanjaya Ku. Sahoo

Arjun Biswal

Bhagirathi Pradhan

Rojalin Sahu

Pinki Sahu (Thumb Impression)
Bisweswar Sahoo

Gurdeb Biswal

Bikram Gochayat

Laxmi Nayak

Gagan Behera

Pandab behera (Thumb Impression)
Deeptimayee Sethi

Bhaskar Chandra Pradhan

Kukunga Sahoo

Jungili Pradhan (Thumb Impression)
Sarata Sahu (Thumb Impression)
Mamina Swain

Narattam Pradhan (Thumb Impression)
Manoj Ku. Dehury

Sridhar Pani (Thumb Impression)
Bibekananda Sahoo

Batakrushna Sahu

Muktamani Sankhari (Thumb Impression)
Dalimba Naik

Arjun Swain

Gadadhar Dwari

Lata Samal

Ranjan Samal

Pratap Samala

Kastuni Sahoo (Thumb Impression)
Dwibeni Sahu

Malli Sahu (Thumb Impression)
Debake Sahu (Thumb Impression)
Hemanta Nayak

Akshya Kumar Sahu

Ajaya Kumar Sahu

Kathia Sahu (Thumb Impression)
Trinath Naik

Mukesh Sahu

Anita Naik



Brahmanibil 340 1 1/3/E

Date: 18.01.2019 at 11:00 AM Number of papers to be submitted for the meeting - 2464
Dot-05.12.2018 A meeting was held in Thalipsi village. The meeting was chaired by the Chairman
of the Forest Land Committee, Khira mohan Sahu. The meeting was chaired by the Block Welfare
Extension Officer, Tehsildar, Forest Protection Officer. In this meeting, the forest settlement land
of the village is reserved. The acquisition of forest land by Naini Coal Mine and the traditional
settlement on that land and the information of any encroachers and other forest dwellers living on
that land were discussed in detail. It was also proposed in the meeting that some people who were
cultivating and earning a living in that forest land would be given appropriate compensation if
mining was done on that land. Before leasing the said forest land to Singreni Coal Mine, the
government had made conditions with the villagers. The details of the forest land in the village are
given below. In the above proposed area, no Scheduled Tribes and Traditional Forest Dwellers are
living in the said forest land or have not applied for forest land or are on lease as per the Forest
Dwellers Recognition Rules 2006. Further, no process of extension has been or is required to be
made on the proposed forest land as per section 316 of the said rules but there are no persons
belonging to the tribal pre-agricultural community in the village.

1. Before giving the forest land for work, proper evaluation of public land should be done and

made known to the public.

2. Arrangements should be made for the resettlement of the displaced persons by providing

permanent houses.

3. Arrangements should be made for schools, health facilities, construction of roads, drains,
lighters, playgrounds, temples, market complexes, water supply systems, new ponds, mining
facilities etc. at the place where the displaced persons are resettled.

4. Before going to the forest land, the villagers should be given an appraisal of the land.

5. Arrangements should be made to show the villagers the appropriate price of the trees in the

forest for work.

6. A green belt should be created around the mine before starting mining.

7. Qualified students should be trained through ITI and given employment under the merit fund.

8. Financial assistance should be provided to qualified students and arrangements should be
made to get higher education.

9. Unemployed youth in the villages and panchayats should first be given permanent
employment under the merit fund in the said company and arrangements should be made to

provide necessary training to other youth.

10. Rs. 2 crore should be given per acre for the acquired land.

11. Partial land not covered by the land should be acquired in each case.

12. The displaced persons should be given 20 decimals or 5 times the land record.

13. No displaced family should be forcibly relocated until their fair value is established and the

place where they are resettled should be well-equipped in advance.

14. The amount received from the displaced and the land should not be submitted to the court

without informing the people.



15. Provision should be made to give a monthl$4fowance of 20 thousand rupees to men and

women above 50 years of age and the differently abled people who are losing their land.
16. No mining-related work should be started in the village without informing the village

committee and the people who are losing their land.

17. No mining work should be started until the above demands are met.

Then the meeting was adjourned with thanks to the chairman.

Signatures of the villagers:
Pramod Sahu

Dhirendra Sahu

Maheswar Sahu

Biju Sahu

Nepal Sahu

Kalia Sahu

Kasturi Sahu (Thumb Impression)
Tribeni Sahu

Malli Sahu (Thumb Impression)
Debaki Sahu (Thumb Impression)
Hemanta Nayak

Akshya Kumar Sahu

Ajaya Kumar Sahu

Kathia Sahu (Thumb Impression)
Trinath Naik

Mukesh Sahu

Anita Naik

Chairman
Khira Mohan Sahu

Forester Chhendipada - |

144F



Kardabahal — Village Meeting: 18-01-2019 ¥da - 12 noon 1 1,3'6

On Date: 18.01.2019 at 12 noon. As per the B.D.O Chhendipada's letter number - 2464 dated
5-12-2018, a meeting was held in Kardabahal and (Kudapsi) villages. All the members of
theJungle Jami committee of Kardabahal and Kasidih villages were present in the meeting. The
meeting was conducted by the local Block Welfare Officer. The representative of the Tehsildar,
Forest Protection Officer and others were present in this meeting. In this meeting, the forest land in
the village and the acquisition of forest land by Naine Coal Mine at the location of the forest land
in the reserved forest of the Forest Department and the submission of traditional forest dwellers
and other forest dwellers living on that land were discussed in detail. The forest land committee
members and other villagers present in the meeting informed that until the government does not
properly evaluate the lands, no member of the villagers and the forest land committee will sign
today's meeting. He requested the government and Angul Collector to inform him for proper
valuation of the land. The details of the forest land in the said villages are given. It is reported that
more than 50% people were present in the said meeting.

Description of Village Forest Land:

SI No. | Name of the Village Area to be Diverted (in Ha.) | Remark
1. Bimbadharpur 51.6472 U.l Village
2. Kasidiha 9.8317 U.I Village
3. | Kudapasi 56.6775 U.l Village
4. | Thalipasi 4,192 Habitated
5. Dhaura Khamana 16.862 U.I Village
6. | Tentuloi Gopinathpur 1.461 U.I Village
7. | Chhendipada R.F 634.4429
Total 775.1143

It was observed in these villages that no person has applied for the said land or has applied for lease
on the proposed plot and area of land as mentioned above. Further, no process of conversion is
being carried out or is required to be carried out on the proposed forest land as per clause B(2) of
this rule. There are no persons belonging to tribal and pre-agricultural communities in the said
villages.

Signature of Welfare Extension Officer

Signature of Villagers:
Sananda Behera

Binod Pradhan
Niranjan Pradhan

Jaya Krishna

Guru Charana Behera
Rahash Pradhan




Rani Dehury 343
Babaula Sethi

Bichnaada Sahu

Papun Pradhan

Khageswar Gochayat

Bhaba Grahi Gochayat

Bhima Pradhan

Chhaba Gochhayar Thumb Imprsion

Babaji Sankhari

Jay Sahu



Diversion of Forest |a
s . nd and Issuance of FRA certificate in favour of General M
the Singareni Collieries Co. Ltd. (SCCL), Naini Area, Angul. e Tanagen

Discussi ,
ISCussion may be made on Diversion Proposal submitted by the SDLC, Angul vide memo No. 5685/

D1.05.08.201 on diversion of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co.
Ltd. (SCCL) measuring an area of 783.275Ha. of Forest land covering 8 villages of Chhendipada Block.

It reveals from the Proceedings of SDLC, Angul that, as per guide lines issued by Govt. of India vide No. F.N
11-9 /98-FC(p!) dated 03.08.2009, the Block Development Officer, Chhendipada has submitted the Gram Sabha
resolution of different villages for diversion of forest land afor non forest use i.e Naini Coal Mine allotted to Singreni

Collieries

Co. Ltd.(SCCL).

The details of villages wise forest land required for this project are as follows:-

R S S |
|

| Sl. No.

Name of the Village Name of the Block | Area to be diverted (In Ha.) g ——
Bimbadharpur " Chhendipada 51101 | Ulvilage
Kasidiha | Chhendipada 9.805 U.l. village
" Kudapasi 1[ Chhendipada | 56.744 ULl village
" Thalipsss |  Chhendipada 4.207 Habitated
Tentulol Gopinathpur | Chhendipada | 14610 UL vilage
 Chhendipada R F Chhendipada. 634.457
i Kankurpal RF Chhendipada ) !3_.838 . -
“ow | .| wamH ]

The propesals received from the SDLC, Angul may be discussed for approval
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File N0.8-01/2020-FC 1694
1/7018/2022 345 Annexure- R6 [ IX A

115

Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
KKK KK
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.
Dated: 13th January, 2022
To,
The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land consisting
of 643.095 ha of RF in Chhendipada & Kankurupal RF and 140.180 ha of
Village Forest land in favour of M/s Singareni Collieries Company Ltd for
Naini Opencast Coal Mining Project in Angul Forest Division of District
Angul (Odisha) - reg.

Sir,
I am directed to refer to the Government of Odisha’s letter no. 21909/9F(MG)-
380/2019 dated 18.12.2021 on the above subject submitting compliance report of the

conditions stipulated in Stage-I approval dated 28.07.2021 and to say that after
examination of the compliance report revealed the following;:

i. In compliance of condition no. A (1)(ii) of Stage-I approval, copies of KML files
of CA land, diverted forest land, SMC works area, etc need to uploaded on e-
green watch portal.

ii. In compliance to condition no A (5) of Stage-I approval regarding preparation
of plan for plantation and SMC works along the outer perimeter of 100 meters
from the lease area, the State Government has mentioned that as the lease of
the user agency is surrounded by the other lease, implementation of requisite
plan is not possible as stipulated however, in lieu of the same an area of 105.9
ha has been technically approved for ANR Plantation. However, it could not be
ascertained from the detail whether the area earmarked for ANR is equivalent
to the area of 100 meters perimeter along the outer lease boundary.

iii.A certificate from the competent authority in the State as envisaged in
condition no. A(8) of Stage-I approval needs to be submitted.

iv.In compliance to conditions A(9) of Stage-I approval, the State Government
has referred the RWMP, while preparation of Wildlife/Elephant Management
Plan is envisaged in the condition. Therefore, copy of approved Plan, as
envisaged in the condition, may be submitted by the State duly incorporating
the comments of PE Division of the Ministry and informing the status of
deposition of cost of its implementation into the account of CAMPA.

v. Examination of the compliance of FRA, 2006 revealed slight discrepancy in
the forest area reported by the District Collector in his certificate dated
13.09.2019 (7783.766 ha) and by DLC, SDLC (mentioned area as 783.275 ha).
Discrepancy in the total forest area involved in the project vis-a-vis area
reported by the District Collector may be rectified and accordingly intimated to
the Ministry by the State.


Hp Pavilion
Highlight

Hp Pavilion
Typewritten text
Annexure- R6 / IX A

Hp Pavilion
Typewritten text
115


File N0.8-01/2020-FC 1695
/7018/2022 346 116

vi. Examination of degraded forest land proposed for raising afforestation in lieu
of 1.5 times safety zone area revealed that out of 14 ha, 12 ha falls under MDF
category only 2 ha is under Open forest category. Therefore, the State
Government needs to identify suitable site for raising afforestation and detail
of the same should be submitted along with soft copies of its Differential GPS
maps and KML files.

In view of above, the State Government is requested to furnished
information/documents as indicated above for further consideration of the proposal

in the Ministry.
Yours faithfully,
Sd/-
(Charan Jeet Singh)
Scientist ‘D’
Copy to:
1. The PCCF (HoFF), State Forest Department, Government of Odisha,
Bhubaneswar
2. The Regional Officer (Central), Integrated Regional Office of MoEF&CC at
Bhubaneswar

3. The Nodal Officer (FCA), O/o PCCF, State Forest Department, Government of
Odisha, Bhubaneswar

. User Agency

. Monitoring Cell, FC Division, MoEF&CC, New Delhi

. Guard File

o U1 b


Hp Pavilion
Typewritten text
116


347

2
o
=4
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS & HoFF, ODISHA
BHUBANESWAR

ff—/ /91~ G)-380/2019
Datecl Bhubane the arch, 2022

The Assistant Inspector General of Forests (FC Division)
Govt. of India, MoEF& CC

Indira Paryavaran Bhawan

Jor Bagh Road, Aliganj

New Delhi-110003

To

Sub: Proposal for non-forestry use of 783.275 ha of forest land consisting of 643.095 ha
of RF in Chhendipada&Kankurupal RF and 140.180 ha of village forest land in
favour of M/s Singareni Collieries Company Ltd for Naini Opencast Coal Mining
Project in Angul Forest Division of District Angul (Odisha)-Additional
information to the observations on Stage- I Compliance-reg

Sir,

In reference to Gol, MoEF& CC, New Delhi letter No.8-01/2020-FC dated 13.01.2022
of Scientist-D. Gol. MoEF& CC (FC Division) New Delhion the above mentioned subject, |
am sending herewith the required information/ documents as detailed below:

Condition No i:
In compliance of condition No. A (1)(ii) of Stage-I1 approval, copies of KML. files of CA
land, diverted forest land, SMC works area, etc need to uploaded on e- green watch portal.

In compliance to the above, the RCCF Angul Circle has reported that the User Agency
has submitted the KML files of the diverted forest land, CA land etc. The above said KML files
could not be uploaded in the e-Green Watch Portal as the said provision is only technically
available after Stage-11 approval. The project status report as displayed in the e-Green Watch
Portal on this technicality is enclosed herewith.However, the KML files of diverted forest
area. CA land, SMC works etc is enclosed in the CD format.Further. as per decision of
Principal Chief Conservator of Forests &HoFF, Odisha, an area equivalent to the diverted
forest area i.e.. around 913 Ha has been identified in Nunamati Proposed Reserve Forest in
Kanloi Beat of Chhendipada Forest Range in consultation with CMPDI & Divisional Forest
Officer, Angul for taking up Soil & Moisture Conservation (SMC) works.The User Agency has
issued work order No. 7600008978 Dated 14.03.2022 to CMPDI. Ranchi for an amount of Rs
39.51.000/- to take up the survey by LiDAR Technology for preparation of DPR on SMC.
CMPDI has informed that it will take 3 months for preparation of DPR on SMC. The copy of

CMPDI Order is enclosed as Annexure-1& the CMPDI confirmation letter is enclosed as
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Annexure-2. In this regard the user agency has submitted an undertaking to paythe amount as
and when the demand will be raised by the DFO, Angul Division. which is enclosed as
Annexure-3.

Condition No ii:

In compliance to condition no A (5) of Stage-I.approval regarding preparation of plan for
plantation and SMC works along the outer perimeter of 100 meters from the lease area, the
State Government has mentioned that as the lease of the user agency is surrounded by the
other lease, implementation of requisite plan is not possible as stipulated however, in lieu of
the same an area of 105.9 ha has been technically approved for ANR Plantation. However, it
could not be ascertained from the detail whether the area earmarked for ANR is equivalent
to the area of 100 meters perimeter along the outer lease boundary.

In compliance to the above, the RCCF Angul Circle has reported that theNaini coal
block is surrounded by number of other coal blocks. It is not feasible for taking up afforestation
and SMC activities within 100 meters of the outer perimeter of the mining lease by overlapping
withother mining lease on a coal block. The calculation of 100 mtrsperimeter along the outer
lease area boundary works out to be 140 ha. However, while submitting the Stage-I compliance
only the perimeter of the forest area within the lease boundary was considered which worked
out to be 105.90 ha.Now. the area of 140 ha arrived by considering 100 mitrs perimeter all-
around the mining lease area including non-forest land is proposed for SMC work.
Accordingly. the plan for plantation including SMC works over an area of 140 ha in
Brahmanbill RF has been approved by RCCF, Angulat a financial outlay of Rs.7.57,35.000/-
(A copy of approved scheme enclosed). In this regard, the DFO, Angul Division has raised
demand on the user agency to deposit the approved amount into CAMPA account vide his
memo No. 1657 dt.15.03.2022. The user agency has furnished undertaking to deposit the said

amount which is enclosed as Annexure-4.

Condition No iii:
A certificate from the competent authority in the State as envisaged incondition no. A (8) of
Stage-I approval needs to be submitted.

In compliance to the above, the RCCF Angul Circle has reported that the as per Memo
No. 2447/4F-Misc Dt. 16.06.2020 of DFO, Bolangir Division and Memo No. 2939 4F-80/2018
Dt 08.07.2020 of Divisional Forest Officer, Boudh, Forest Division no plantation has been
carried out in past in the degraded forest land identified for CA in the respective Forest
Divisions. In this regard the copy of the above memo of DFO, Bolangir and Boudh Division is
enclosed as Annexure-5. Basing on the above letters this office has intimated toAssistant
Inspector General of forest (FC). MoEF& CC, Gol, vide letter No. 15534/9F(MG) 380/2019

dated 4th Sept. 2020 that no plantation has been carriedout previously on the land identified
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Jor CA in Boudh&Bolangir Forest Division.the State Government has also recommended
accordingly. In this regard the certificate issued by the concerned DFOsis countersigned by the
Nodal Officer, FCAfor kind reference of Gol, MoEF& CC.

Condition No iv:

In compliance to conditions A (9) of Stage-I approval, the State Governmenthas referred the
RWMP, while preparation of Wildlife/Elephant ManagementPlan is envisaged in the
condition. Therefore, copy of approved Plan, as envisaged in the condition, may be
submitted by the State duly incorporating the comments of PE Division of the Ministry and
informing the status of deposition of cost of its implementation into the account of CAMPA.

In compliance to the above, the RCCF Angul Circle has reported that to prepare the
Mitigative Wildlife Conservation Plan, the Principal Chief Conservator of Forests & Chief
Wildlife Warden, Odisha, vide reference 8514 /CWLW-FDWC-FD-0034 2021 Dt. 3rd
September 2021 (copy enclosed as Annexure-6) had requested the Director, Wildlife Institute
of India, to offer their consent for preparing this plan and furnish concept note with tentative
financial forecast, approximate time required etc to take decision in the matter. In response to
his letter the Director, Wildlife Institute of India, vide his reference WII-EIA/Non-
Forestry/CK-RF (Coal Mining)/2021-135 Dt. 10th September 2021(Copy enclosed as
Annexure-7). has informed that, for preparing this plan a landscape level assessment will be
required and duration of the project will be expected to be of approximately 3-4 years or so, so
as to cover multiple seasons and the work will involve satellite tracking of elephants in the area
to understand their movement ecology.In the meanwhile,as requested by the PCCF (WL) &
CWLW, Odishathe Bombay Natural History Society (BNHS), Bombay has agreed to take up
the study and for preparation of comprehensive WL Management Plan. The consent letter of

BNHS is enclosed herewith as Annexiure -8.

The User Agency has requested to accept the undertaking for paying the amount
towards implementation the Mitigative Wildlife plan as and when prepared and demand as

raised by the DFO, Angul Forest Division.

However, as per the earlier compliance, the Chief Wildlife Warden, Odisha, obtained
approval from the State Government for depositing the funds for Regional Wildlife
Management Plan as per rate fixed by the Government and to accept an undertaking from the
User Agency to bear the differential cost for preparation and implementation of mitigation
measures on pro-rata basis. The Government of Odisha, Forest, Environment & Climate
Change vide letter number FE-DIV FLD-0026-2021-19295/FE &CC Dt. 02.11.2021 (Copy

enclosed as Annexure-9) has issued order to accept the undertaking from the User Agency.
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and the same was communicated vide Chief Wildlife Warden reference No, 10807/CWLW-
FDWC-FD-0034-2021 dt.05.11.2021 (Copy enclosed as Annexure-10).

As per the demand notice issued vide letter 8859/110/DRP/2021 Dated 06.11.2021
(Copy enclosed as Annexure-11), the User Agency has already deposited Rs.7.48.49.518/- into
the account of CAMPA of the State towards IRegional Wildlife Management Plan and also
submitted an undertaking to bear the differential cost for preparation and implementation of

wild life management plan on pro-rata basis as per conditions of wild life management plan.

(Annexure-12).

Condition No. v:
Examination of the compliance of FRA, 2006 revealed slight discrepancy in the forest area
reported by the District Collector in his certificate datedl3.09.2019 (783.766 ha) and by
DLC, SDLC (mentioned area as 783.275 ha).Discrepancy in the total forest area involved in
the project vis-a-vis areareported by the District Collector may be rectified and accordingly
intimated tothe Ministry by the State.

In compliance to the above, the RCCF Angul Circle has reported thatthe area involved

of FRA was wrongly mentioned as 783.7666 Ha. The corrected copy of the order of the
District Collector, Angul, issued vide reference No 1661 Dt.13.09.2019, wherein NOC under
the FRA is issued for 783.275 Ha. The same is enclosed herewith along with DLC and SDLC
meeting minutes wherein the NOC under FRA has been issued for 783.275 Ha. The Copy of
FRA certificate enclosed as Annexure-13.

Condition No vi:

Examination of degraded forest land proposed for raising afforestation in lieu of 1.5 times
safety zone area revealed that out of 14 Ha, 12 ha falls under MDF category only 2 ha is
under Open-forest category. Therefore, the State Government needs to identify suitable site
Jor raising afforestation and detail of the same should be submitted along with soft copies of
its Differential GPS maps and KML files.

In compliance to the above, the RCCF Angul Circle has reported in this regard that
earlier the scheme was approved for Rs 41.74.225.00 and accordingly the user agency has
deposited in CAMPA account towards the cost of afforestation in degraded forest land over 1.5
times of the area of Safety Zone. Now the DFO, Angul has identified another degraded forest
land in Nialu RF in Kaniha Range over 14 Ha. The said scheme has been approved by RCCF,
Angul for Rs. 78.15.000.00 vide memo no. 1120 dt.14.03.2022 (Approved copy of the
scheme is enclosed). Accordingly the DFO, Angul Division has raised demand on the user
agency for depositing the amount. The user agency has furnished an undertaking to deposit
the differential amount of Rs 36,40,775/- which is enclosed asAnnexure-14. The KML file of

this alternate forest land is enclosed in from of CD format.

| 8
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This is for favour of information of Gol, MoEF& CC, New Delhi.

Yours faithfully,

Encl: As above ; W e
hief Consen'ato\r-aa?\‘”oresls

Forest Diversion & Nodal Officer. F.C. Act

Memo No.g éi@/mt. / ; - ﬂ} It

Copy forwarded to the Additional Chief Secretary to Government in Forest,
Environment & Climate Change Department for kind information & necessary action.

Chief Co r ol Forégp\
5& 7? Forest Diversion & Nodal Officer, F.C. Act

Memo No. /Dt. /(g F ﬂ ;'2 /ﬂ%

Copy forwarded to the Regional cer (Central), Integrated Regional Office,
Government of India, Ministry of Forest, Environment & Climate Change.Bhubaneswar for
kind information & necessary action.

Chief ervatol of Foregﬂ?’\w

Forest Diversion & Nodal Officer, F.C. Act
Memo No. r(é Q’D /Dt. }/ ?’ “ ﬂ; 'MZL
1

Copyforwarded to the Regional CHief Conservator of Forest, Angul Circle for
information & necessary action with reference to his office Memo No.1140 dated 15.03.2022.

: 1?33]"""
Chief C tvatof of Fores
Forest Diversion & Nodal Officer, F.C. Act

Memo No. {/g/ Dt. /? ”ﬂ; ’MZL

Copyforwarded to the Divisional Forest Officers, Angul Forest Division for information
& necessary actionwith reference to Memo No.1141dated 15.03.2022 of RCC, Angul Circle.

U £ o
Chiefe@ﬂ\magg

Forest Diversion & Nodal Officer, F.C. Act

Memo No. f/gz /Dt. f?*? 2 Qﬁ).l

Copyforwarded to the General Manager, Singerani Collieries Company Ltd. Naini
Area, Angul Bikash Nagar, FCI Road, Turanga, Angul At/Po-/Dist-Angul, Odisha, Pin-759123

for information & necessary action.
- 3]~
Chief ervator of Forestﬁ ]

Forest Diversion & Nodal Officer, F.C. Act
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352 By Speed Post/e-mail
GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT
oA KR
No.FE-DIV:FLD-0026-2021- L. 184 /regcc pate 22« 04 « 23
10F (Cons) 123/2019

From
Shri Lingaraj Otta,
0OSD-cum-Special Secretary to Government

To
The Principal Chief Conservator of Forests & HoFF, Odisha,
Bhubaneswar

Sub: Proposal for non-forestry use of 783.275 ha of forest land consisting of 643.095
ha of RF in Chhendipada and Kankurupal RF and 140.180 ha of Village Forest
Land in favour of M/s Singareni Collieries Company Ltd for Naini Opencast Coal
Mining Project in Angul Forest Division of District Angul (Odisha)-Maodification
in the conditions regarding.

Sir,

In continuation to this Department Order No.19399/FE&CC dtd.31.10.2022, I
am directed to invite a reference to the subject cited above and to say that with
reference to this Department Letter No.FE-DIV-FLD-0026-2021-19519/FE&CC
dtd.02.11.2022, the Govt. of India,MoEF &CC, New Delhi have conveyed the
amendment in Condition No.A (1), A (5) & A (7) of the Stage-II approval dt.12.10.2022
vide their Letter dtd.10.01.2023.

The copy of the Letter dt. 10.1.2023 of the Govt. of India, MoEF&CC, New Delhi
is sent herewith for kind information and necessary action.

* Yours faithfully,
d-',wf! tl‘l@"'}‘
0SD-cum-Special Secretary to Government
MemoNo. J 18K /FERCC, Date O« O4 - D3

Copy with copy of the enclosure forwarded to the Asst. Inspector General of
Forests, Government of India, MoEF&CC (FC Division), Indira Paryavaran Bhawan, Jor
Bagh, Aliganj Road, New Delhi, Pin-110003/ Deputy Director General of Forests
(Central), MOEF&CC, Government of India, IRO, A/3, Chandrasekharpur, Bhubaneswar
for kind information and necessary follow up action in compliance to the order of
Hon'ble NGT dtd.07.11.2012 in Appeal No0.07/2012 communicated by the MoEF,
Government of India vide their letter F. No.7-23/2012- FC dtd.24.07.2013 with

reference to this Department Memo No.19401/FE&CC dtd.31.10.2022.
B _pls|ne?

OSD-cum-Special Secretary to Government

1
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MemoNo._ L L 86 jpegcc Date_ R0 + 04 Q3

Copy with copy of enclosure forwarded to the Principal Chief Conservator of
Forests (Wildlife) & Chief Wildlife Warden, Odisha/ Principal Chief Conservator of
Forests (FD&NO), FC Act, O/o PCCF & HoFF, Odisha/ Director, Environment-cum-
Special Secretary to Government, Forest, Environment & Climate Change Department/
Member Secretary, State Pollution Control Board, Odisha for information and
necessary action with reference to this Department Memo N0.19402/FERCC

dtd.31.10.2022.
é-f»’ft i""‘ i

OSD-cum-Special Secretary to Government
MemoNo._ 1187 seegcc Date RO - 04 . 73

Copy with copy of enclosure forwarded to the Regional Chief Conservator of
Forests, Angul Circle/ Divisional Forest Officer, Angul Forest Division for information
and immediate necessary follow up action with reference to this Department Memo
No.19403/FE&CC dtd.31.10.2022. 2"«»-?' {ner3

OSD-cum-Special Secretary to Government
Memo No. 41 %%_/FE&CC, Date_ RO -0 . B3

Copy with copy of enclosure forwarded to Steel & Mines Department/ Director
of Mines, Odisha/ Collector, Angul for information and necessary follow up action with
reference to this Department Memo No.19404/FE&CC dtd.31.10.2022. d..M_Q‘] e

OSD-cum-Special Secretary to Government
MemoNo._ 4.1 &9 jrescc, Date_ R0 - Ol « 23

Copy with copy of enclosure forwarded to the General Manager, M/s
Singareni Collieries Company Ltd, Naini Area, Angul, Odisha, Pin-759122 for
information and immediate necessary action with reference to this Department Memo
No.19406/FE&CC dtd.31.10.2022.

The user agency is asked to take following actions immediately as per orders
of Hon'ble National Green Tribunal dtd.07.11.2012 in  Appeal No.07/2012
communicated by the MoEF, Government of India vide their letter F. No.7-23/2012-
FC dtd.24.07.2013.

i.  They shall publish this letter along with the enclosure in two widely
circulated daily newspapers, one in vernacular language and the
other in English language so as to make people aware about the
amendment in conditions conveyed by Govt. of India, MoEF &CC, New
Delhi.

ii.  They shall submit the copies of this letter along with the enclosure to
the Heads of local bodies, Panchayats and Municipal bodies along
with the relevant offices of the State Government. who in turn, shall
display the same for 30 da ys from date of receipt.

iii. Detailed action taken in this regard shall be intimated to the DFoO,
Angul Forest Division/ RCCF, Angul Circle/ PCCF & HoFF, Odisha/
Forest, Environment & Climate Change Department for reference.

Besides the above, the user agency is also asked to deposit Net

Present Value of forest land for this project in full, if not deposited

yet, at applicable rates. Requisite funds due for deposit by the user
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agency on account of this prop@% shall also be deposited under
appropriate head.

The user agency shall furnish compliances to the conditions
prescribed in the forest/wildlife clearance order to the Divisional
Forest Officer, Angul Forest Division in every quarter, for the purpose

of monitoring by him. di
e

0OSD-cum-Special Secretary to Government

Memo No._ LE A0 srescc, Date RO« 0423
Copy with copy of the enclosure forwarded to the Head, State Portal, L.T.
Centre, Odisha Secretariat, Bhubaneswar for information and necessary action. He is
requested to upload this order along with its enclosures in the website of Forest,
Environment & Climate Change Department immediately for information of all
concerned. This is required in compliance to order of Hon'ble National Green
Tribunal dtd.07.11.2012 in Appeal No.7/2012. Hence this may be done
unfailingly with reference to this Department Memo No.19407/FE&CC

dtd.31.10.2022.
d-'(rfs (et

OSD-cum-Special Secretary to Government

MemoNo. 1 1 A1 /reacc, Date R0 . 01 .23
Copy with copy of the enclosure forwarded to the Under Secretary to
Government, Office Establishment Section, Forest, Environment & Climate Change
Department for information and necessary action with reference to this Department
Memo No.19408/FE&CC dtd.31.10.2022

b pi]nens

0SD-cum-Special Secretary to Government
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‘*;«.f.- Government of India
Ministry 0ﬁ€nv1ronment Forest and Climate Change
( rest Conservation Division)
Jﬂ] JAN 2023 ’ B S
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.

Dated: 10th Janurary 2023

The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada & Kankurupal RF
and 140.180 ha of Village Forest Land in favour of M/s Singareni
Collieries Company Ltd for Naini Opencast Coal Mining Project
in Angul Forest Division of District Angul (Odisha) -
Modification in the conditions regarding .

Sir,

I am directed to refer to the Government of Odisha’s letter No. FE-
DIV-0026-2021-19519/FE&CC dated 02.11.2022 on the above
mentioned subject requesting to amend certain conditions of the Stage-
IT approval dated 12.10.2022 to allow the State Government to hand
over the forest land to the user agency and to say that the matter was
considered by the Forest Advisory Committee (FAC) in the meeting held
on 07.11.2022. The detailed minutes of the said FAC meeting can be

/een at www.parivesh.nic.in.
Based on the recommendation of the FAC and approval of the

- "1
(3 »
\g TN
ﬁx

same by the competent authority of the MoEF&CC, New Delhi, the
Central Government hereby conveys the amendment in condition no.
A(1), A(5) and A(7) of the Stage-II approval 12.10.2022 as under:

a. A(1): The State Government shall ensure that details of the
finalized WLMP, SMC Plan and disposition of monies, payment of
deficit amount, etc. shall be approved by the competent authority
and concurred by the concerned IRO of the Ministry within a
period of one year from the date of issue of Stage-II approval;

b. A(5): The provisions to be provided in the WLMP or SMC Plan shall
be approved by the competent authority in the State and
accordingly, the deficit amount, if any, from the money already
realized to the tune of 2% and/or 0.5% of project cost, shall be paid

by the user agency, and same shall be deposited in the CAMPA
account;
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c. A (7): State Government shall ensure that under no circumstances,
the implementation of mitigating measures envisaged in WLMP
and SMC or other similar Plans/Schemes should be delayed
beyond a period of two years from the date of grant of Stage-II
approval to ensure commencement of rejuvenation of ecosystem
services lost from the forest area allowed for non-forestry use of
forest land at the earliest possible time.

This issue with the approval of Competent Authority of the

Ministry.
Signed by Charan Jeet
Singh
Date: 10-01-2023 10:39:56 Yours faithfully
Sd/-
(Charan Jeet Singh)
Scientist ‘D’
Copy to:

1. The PCCF, All States/ Union Territories Administration.

2. The Regional Officer, All Integrated Regional Office of MoEF&CC

3. The Nodal Officer, O/o the PCCF, All States/ Union Territories
Administration.

4. User Agency

5. Monitoring Cell of FC Division, MoEF&CC, New Delhi

6. Guard file
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RISHI SUNAK FINED FOR
LARING SEAT BELT

Action was taken based on a video he posted on
social media which showed him travelling unbuckled |

NOT W1

UNBUCKLED TO FILM VIDEO FOR SOCIAL MEDIA

Lancashire Police issued a fixed penalty of £100 to the Indian-origin
British prime minister. In the video, produced for distribution on his social
media channels, Sunak can be seen sitting in the rear seat of a moving
vehicle, without wearing the seat belt. Sunak apologised for the “brief
error of judgement” in removing the seat belt to film the video

;]2 7Annexure- R6 |/ Xl
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NOT THE FIRST TIME HE’S PENALISED

m Downing Street said Sunak will comply with the penalty
m He was previously fined for violating Britain’s Covid rules on

social distancing, while serving as Chancellor of the Exchequer

m Fixed penalty means Sunak can avoid a court hearing. The
maximum penalty that can be imposed by a court is £500
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YouTube, Twitter Ministry cancels all WFI events as
embattled chief Singh opens meet

PARVEZ SULTAN @ New Delhi

THE Ministry of Information
and Broadcasting has issued
directions to block multiple
YouTube videos and Twitter
posts that shared links to the
first part of a BBC documen-
tary, India: The Modi Question,
on the 2002 Gujarat riots.

Twitter was ordered to block
over 50 tweets containing links
of those YouTube videos, offi-
cials said. The directions came
from the Secretary, I&B minis-
try on Friday, who invoked
emergency powers under the IT
Rules, 2021. “Both YouTube and
Twitter have complied with the
directions,” sources added.

The ministry of external af-
fairs had a couple of days ago
had trashed the docuseries pro-
duced by the British Broadcast-
ing Corporation, saying it was
a ‘propaganda piece’ thatlacked
objectivity and reflected its co-
lonial mindset.

While the BBC did not make
it available in India, some
YouTube channels appear to
have uploaded it, sources said.

axe BBC series
after govt’s fiat

YouTube has also been in-
structed to block the video if it
is uploaded in future.

Sources said that senior offi-
cials of multiple ministries —
external affairs, home and 1&B
— examined the video and
found it to be an attempt to cast
aspersions on the authority
and credibility of the Supreme
Court of India.

It sows divisions among vari-
ous Indian communities and
makes unsubstantiated allega-
tions regarding actions of for-
eign governments in India,
sources said.

“The documentary was found
to be undermining sovereignty
and integrity of India, and hav-
ing the potential to adversely
impact India’s friendly rela-
tions with foreign States as also
public order within the coun-
try,” said sources.

While the Congress and the
Trinamool Congress called it
censorship, a group of 302
former judges, ex-bureaucrats
and veterans slammed the BBC
documentary as a “motivated
chargesheet”.

NAMITA BAJPAI/FIROZ MIRZA
@ Lucknow/Chennai

HOURS after embattled Wres-
tling Federation of India presi-
dent Brij Bhushan Sharan Singh
inaugurated the Senior National
Ranking Tournament in Gonda,
the sports ministry asked them
stop all
immediately:

In the eye of the storm after
serious allegations, including
that of sexual harassment, were
levelled against Singh by top
wrestlers of the country, he was
asked to step aside from the day-
to-day functioning of the federa-
tion late on Friday night. How-
ever, the WFI chief not only
inaugurated the three-day tour-
nament as a chief guest but also
witnessed the day’s action from
close quarters at the venue on
Saturday. The ministry cracked

to

activities

GERMANY

FACES FLAK FOR DENYING
TANKS TO UKRAINE

Germany faced a strong backlash from

allies on Saturday over its refusal to

supply Ukraine with its vaunted Leopard
tanks to bolster its fighting capacity | P11

SN AGRAGAMI @ Bhubaneswar

SLAMMING the latest BBC doc-
umentary on Prime Minister
Narendra Modi, Union Educa-
tion and Skill Development Min-
ister Dharmendra Pradhan
termed the production an attack
on India.

In a freewheeling chat with
the editorial team of The New
Indian Express, Odisha, as part
of ‘Express Dialogues’, Pradhan
said the fast-paced growth and
progress of India under Modi
has not gone down well with
many sections.

“I feel the documentary is not
against Prime Minister Modi. It
is against India. A lot of people
are unable to digest the fact that
India has become fifth largest
economy in the world. It is creat-
ing a ripple in their mind as to
how India, despite several chal-
lenges, is managing its economy,
keeping inflation in control and
maintaining the growth trajec-
tory, which is around seven per

EXPRESS DIALOGUES

BBC DOCUMENTARY AN ATTACK ON
INDIA, NOT PM MODI, SAYS PRADHAN

Dharmendra Pradhan speaks during
Express Dialogues event in Bhubaneswar |
DEBADATTA MALLICK

cent,” he said.

Toeing the government line on
the documentary exposing a “bi-
ased and blatant colonial mind-
set”, the minister said, “How
those who have ruled us for cen-
turies, creating discrimination,
can accept India’s emergence.”*

‘However, the faith of people is
enough for us (When faith is

there. It is sufficient). The entire
globe has accepted India’s em-
powerment under the leadership
of Prime Minister Narendra
Modi,” he added.

He also dismissed the ongoing
Bharat Jodo Yatra of former
Congress president and Waya-
nad MP Rahul Gandhi saying it
was an effort to hold his own
base and stay relevant.

“I feel that with all these exer-
cises he may enrich himself
with experience. But the kind of
behaviour, words and narrative
he has developed in this process,
I don’t see any substantial out-
come from his Yatra. It is just a
vacuum,” he said.

Pradhan said, the people of
the country are standing in soli-
darity with Prime Minister
Narendra Modi. His welfare pol-
itics, sensitive approach and the
way he has envisioned India’s
progress in the next 25 years is
inspiring citizens, especially the
youth and women.

On the issues concerning his

education ministry, Pradhan
spoke about the NEP implemen-
tation and reiterated that cor-
rected history will be taught to
students and new books on his-
tory and other related subjects
will be introduced from the next
academic session.

The education minister though
clarified that the objective of the
government was not to rewrite
history, but to expand the can-
vas. “We don’t want to offend
anyone or curtail anything. We
want to draw a bigger line of his-
tory. The unsung heros of our
soclety have to be brought to the
limelight in the 21st century,
which is the recommendation of
NEP. We want to create global
citizens, but at the same time, we
cannot forget our glorious past,”
he asserted.

~ The full interview will be
published in The New Indian
Express on Monday. It can
also be accessed at:
www.newindianexpress.com

the whip and directed WFI to
stop all activities until the over-
sight committee it promised to
appoint is in place and takes
over the day-to-day functioning
of the WFI. “The ongoing rank-
ing competition also stands can-
celled,” said the ministry’s state-
ment. “The WFI is also directed
to return entry fee taken from
participants...” In another deci-
sion, the ministry suspended a
key official, the assistant secre-
tary of the WFI, Vinod Tomar,
with immediate effect. Late on
Friday, sports minister Anurag
Thakur had said that a panel

that will be constituted to probe
the charges will submit its re-
port within four weeks. Its mem-
bers were to be announced on
Saturday but the cherry-picking
has been postponed by a day.

All eyes will be on the emer-
gency executive committee and
special general body meeting on
Sunday. “Since all members are
here, we will discuss the minis-
try’s directive with them and
also take legal opinion if need
arises before going ahead with
the meeting,” said V N Prasood,
WFI secretary general. “The
ranking tournament is cancelled
as per directive and fees will be
reimbursed.” Replying to the
ministry’s notice on various
charges, WFI earlier in the day
dismissed all allegations, includ-
ing sexual harassment and said
the protest was motivated and
part of alarger plot. P13

EXPRESS READ

ISF workers, police
clashin Kolkata

Indian Secular Front
activists clashed with
police in central Kolkata
on Saturday during a
protest against alleged
attacks on the front’s
workers by Trinamool
Congress in South 24
Parganas

IAF combat drill along Eastern sector

New Delhi: While the Chinese increased force deployment
in the eastern sector of the Line of Actual Control (LAC)
continues the Indian Air Force is to undergo a major Air
exercise involving its every asset. This exercise, as per
sources, will involve activation of all major airbases in the
eastern command. The Eastern Air Command will be
conducting its annual Command-level exercise during the
first week of February 2023. This exercise, named Poorvi
Akash, is being conducted after a gap of two years | P9
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Security personnel at the site of the
twin blasts in Jammu’s Narwal area | pti

Blasts in Jammu
add to worry as
Rahul’s Yatra to
arrive in 2 days

FAYAZ WANI @ Srinagar

AT least nine persons were in-
jured, one of them critically, in
twin blasts in the outskirts of
Jammu, the winter capital of
J&K, where security has been
tightened following Rahul Gan-
dhi’s Bharat Jodo Yatra and
ahead of the Republic Day. The
Yatra is scheduled to arrive in
Jammu on Monday.

ADG Mukesh Singh said the
blasts took place at the Trans-
port Nagar area of Narwal in
the morning.

“Around 11 am, a blast took
place in a Bolero vehicle. Soon
after the blast, security person-
nel rushed to the area and
launched an operation. Just as
they went about their job, an-
other blast took place, near the
first site,” said Singh.

The injured have been shift-
ed to the Government Medical
College Hospital in Jammu.
The condition of one of them is
critical. The police, CRPF and
Army personnel along with
other officials rushed to the
spot and sealed the area.

“Such dastardly acts high-
light the desperation and cow-
ardice of those responsible. No
efforts should be spared to
bring the perpetrators to jus-
tice,” Lt Governor Lieutenant
Governor Manoj Sinha said.

-

Nominations may be sent in confidence latest by March 31, 2023

Plot No. 11/7. Sector 11, Dwarka, New Delhi-110075 or can be downloaded from website : www. lbsim.ac.in
Fax: 91-11-25307799, Tel.: 011-25307700 (100 Lines), Email: director@lbsim.ac.in

Chairman, LBSIM, Del _hl'

~

Dr Bakul Dholakia

Or. Randeep Guleria

Smi. Sudha Murthy

Dr. (Smt) Manju Sharma
Shri Fali 5. Nariman

Shri Bindeshwar Pathak
Shri Gopalkrishna Gandhi
Dr. Prannoy Roy

2022
201
1020
2019
2018
2017
2016
2015

LAL BAHADUR SHASTRI INSTITUTE OF MANAGEMENT, DELHI

Approved by AICTE, Ministry of Education, Govt. of India
| NOMINATIONS INVITED |

for

D A, Sivathanu Pillai
Dre RLA. Badwe

Smit. Tessy Thomas
late Prafl. Yash Pal
S5mit. Arund Roy

Shri Sunil Bharti Mittal
Dir. E. Sreedharan

D M.5. Swaminathan

2014
2013
a0z
2011
2010
2009
2008
2007

Nomination form may be obtained from the Director,
Lal Bahadur Shastri Institute of Management,

Dr. Maresh Trehan

late Dr. C.P Srivastava

late Smit. Ela REamezh Bhatt
Dr. LA, Mashelkar

Shri N.R. Narayana Murthy
Shri Sam Pitroda

late Prof. C.K. Prahlad
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“In this Policy, the Investment Risk in the investment portfolic is borne by the Policyholder”
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Plan No: 848 UIN:512L317V01
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Your Life Goals

Freedom to choose:

saving Amount;
You ean invest a lumpsum as small as

Rs.1 lakh or any bigger amount for
larger life goals

4 Fund Options
You can choose from 4 fund options

as — Bond, Secured, Balanced and
Growth

Switch fraely

You-can move your meney between
fund options freely four times in a
yvear to maximize returns

B Withdraw when you need

You can partially withdraw after 5"
vear onwards®

B LifeCoverOptions

Choose Life cover 1.25 times or 10
times of premium paid

Policy Benefits:
Guaranteed Additions:

Enjoy guaranteed additionsin
addition to unit fund value*
Palicy Maturity: Unit Fund
Value

Check your eligibility:

Ape at entry:

RMinimum Age: 90 days

Maxirnum &ge: 35 Years / 70-Years |As
per Life Cover Chosen)

Matunty Age:

Minirmum Age: 18 years

Maximum Age: S0Y¥ears/B85Years
[A5 per Life CoverChosen)

Palicy Term: 10 - 25 years
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Cabinet approves enhanced
aid for non-govt colleges

Chaired by Naveen, 11 other proposals got the nod

EXPRESS NEWS SERVICE @ Bhubaneswar

THE state cablnet chaired by Chief
Minister Naveen Patnaik on Saturday
approved 12 proposals including en-
hancement of grant-in-aid to eligible
employees of aided non-government
colleges.

This decision will enable the man-
agement of eligible aided colleges to
pay revised salary as per Odisha Re-
vised Scales of Pay Rules, 2017 (7th
pay) to teaching and non-teaching
staff with effect from January 1, 2022.

Approximately 15,711 teaching and
non-teaching employees will get such
benefit and this will bring an
additional financial burden of
%290 crore per annum to the
state government, develop-
ment commissioner Pradeep
Jena told mediapersons after
the cabinet meeting.

The teaching and non-teach-
ing employees of non-govern-
ment colleges who are gov-
erned under the Odisha (Aided
colleges, Aided Junior Colleges and
Aided Higher Secondary Schools)
Grant-in-Aid order, 2017 have been ex-
tended for enhanced grant-in-aid on
the basis of Odisha Revised Scale of
Pay Rules, 2017 on notional basis with
effect from January 1, 2018. Jena said
certain categories of employees were
dissatisfied with such enhancement
and after considering their concern it
has been decided for revision of pay on
the basis of Odisha Revised Scale of
Pay Rules, 2017 with effect from Janu-
ary 1, 2022.

“It is felt imperative to bring a new

15,711 teaching and non-teaching
employees will get such benefit
and this will bring an additional
financial burden of 290 crore per
annum to the state government

Pradeep Jena, development commissioner

Grant-in-Aid Order namely Odisha
(Payment of Grant-in-Aid to the Non-
Government Aided Degree Colleges,
Aided Junior Colleges and Aided High-
er Secondary Schools) Grant-in-Aid
Order, 2022. The Odisha (Aided Col-
leges, Aided Junior Colleges and Aid-
ed Higher Secondary Schools) Grant-
in-Aid (Amendment) Order, 2022 is
decided to be repealed,” he
said. The cabinet also approved
the proposal for allotment of
two acre of premium free land
infavour of Bagchi-Sri Shanka-
ra Cancer Care Centre and Re-
search Institute (BSSCCRI) for
construction of rest house for
accommodation of cancer
patients.

There is a basic necessity for con-
struction of patient stay home/rest
house in the close vicinity of main hos-
pital campus at A2 Infovalley for cancer
patients who cannot afford to stay for a
longer period in the hospital for their
treatment, Jena said.

The cabinet further approved propos-
als of the Panchayati Raj and Drinking
Water department worth over %1,287.85
crore for execution of nine mega piped
water supply projects in Jajpur, Naya-
garh and Malkangiri districts. On com-
pletion, these projects will provide safe
drinking water to nearly 7.6 lakh people
of the three districts.

662 category teachers

seek similar hike

BHUBANESWAR: The 662 category
teachers on Saturday strongly opposed
the cabinet decision allowing hike of
grant-in-aid to eligible employees of
aided non-government colleges, in-
cluding the erstwhile junior colleges,
on the basis of Odisha Revised Scale
of Pay (ORSP) Rules, 2017 (7th pay)
with effect from January 2022.

Though the cabinet approved the
Odisha (Payment of Grant-in-Aid to
the Non-Government Aided Degree
Colleges, Aided Junior Colleges and
Aided Higher Secondary Schools)
Grant-in-Aid Order, 2022 announcing
that the move will benefit 15,711 teach-
ers and employees, while leaving the
exchequer with an additional expendi-
ture of 3290 crore annually, the 662 cat-
egory teachers alleged that the move
will only benefit a section of teachers
belonging to 488 category.

Convenor of 662 category colleges
association Golak Nayak said the move
will allow 488 category teachers to
draw %10,000 more salary than us in
spite of the fact that they have been
appointed a year later to us.

He said to oppose such partiality, the
662 category lecturers will attend
classes wearing black badge from
Monday and submit a memo to the gov-
ernment seeking similar move for
them. If our grievance is not heard,
mass protest will be staged in the state
capital on February 2 and hunger
strike from February 3 onwards.

If required we will boycott the up-
coming annual Plus II exams, threat-
ened the association members.

NKS activists protest near minister’s residence

EXPRESS NEWS SERVICE @Bhubaneswar
THE Navnirman Krushak Sangath-
an (NKS) activists staged a protest
near Minister of State for Home
Tusharkanti Behera’s residence in
the city against the recent arrest of
12 people in Jagatsinghpur district.

Those arrested by Jagatsinghpur
district police were part of the

statewide agitation launched by the
NKS on Thursday over the various
issues of the farmers.

“The NKS activists were stopped
while they were going towards Tush-
arkanti Behera’s residence. At least
35 of them were taken into preven-
tive custody and there was no law
and order problem in the area,” said
a police officer.

Farmers in more than 20 districts
had staged a demonstration on
Thursday against the distress sale
of paddy.

Protesters in Khurda, Jajpur, Jag-
atsinghpur, Bhadrak and Keonjhar
and other districts had dumped un-
sold paddy on the roads in front of
the respective collector’s office as a
mark of protest.
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Article 15(4) of the Constitution enables the state to

make any special provisions for the advancement of any
socially and educationally backward classes of citizens

Pradeep Jena,
development commissioner

Nod for inclusion of 22 communities in OBC list

EXPRESS NEWS SERVICE @Bhubaneswar
THE state cablnet on Saturday ap-
proved the proposal of the scheduled
tribes and scheduled castes develop-
ment, minorities and backward class-
es welfare department for inclusion of
22 communities in the list of other
backward classes.

Briefing mediapersons of the cabi-
net decision, development commis-
sioner Pradeep Jena said the Centre
has already notified 22 castes along
with their synonyms as OBCs for Odi-
sha. However, they have not been in-
cluded in the list of the socially and

economically backward classes (SE-
BCs) of the state.

“The cabinet has approved the pro-
posed amendment of the Odisha State
Commission for Backward Classes
(OSCBC) Act, 1993 by inserting sub-
section 3 under section-9, enabling the
state government to include such
backward classes in the state list of
SEBCs, if the said backward classes
have been specified in the Central list
of OBCs for the state of Odisha,” he
said.

He said that Article 15(4) of the Con-
stitution enables the state to make any
special provisions for the advance-

ment of any socially and education-
ally backward classes of citizens. Fur-
ther, Article 46 provides that, the state
will promote, with special care, the
educational and economic interests of
the weaker sections of the people and
shall protect them from social injus-
tice and all forms of exploitation.

In view of the social and education-
al backwardness of these 22 castes/
communities along with their syno-
nyms, they are required to be included
in the list of SEBCs for extending all
social welfare measures and benefits,
thereby bringing them to the main-
stream of development, he added.

¥ Executive Engineer,
‘= Public Works Department,
No.1, Buildings Division, 5.J.P. Campus, Bengaluru.

WTCAETRIT | Garwermemeni of drdlia, :Hftnd-'hnﬂ ) Department of Smace

bk O et i ST R Indian institete of Spuce Sornce snd Trchaclagy
—) | s srarrarfefgar 1 956 dnnnd Sadramfaafyfemeodten |

u}ﬂﬂlﬂ'ﬂ-dmﬂ:rm to b Upheriiy wader Soc. 3 of the G &l 1956
HECHETIE | wahsmala PO, a’ﬁ“’m ! Thingymnpathameam -E9% 547
{ Phone: 0412568843003, e Factd Ty Tebsteod e £-mall: tecroAAEnlE L 30 N

epapJ .newindianexpress. CD.

Phone: 080-22255210
o [o EEIEld '1.lﬂE 1:’2{322 ES."E“I
Spoees D m P 1 . :-.-E

D.‘:‘l’[E 19 {]1 2023

The Em‘:rcutwe Eng|r1eEr Nu 1, ELII|-L1IF'IQ.':- []'I‘.‘Ib-IDH Eengaluru
invites tenders from eligible tenderars, for the consultancy
works detailed in the Table below. The tenderers have to
submit the tender for the work given on the Table through
e-Procurement portal of the Gok (viz hitp:feproc karmataka.gov.in)

Tenders must be submitted online through e-Procurement
portal on or before 16:30 hours on 02.02.2023 and the
opaning of tenders will be as per the e-Procurement portal
guidelines. Other details can be seen in the lender
documents.

MName of Work: Expression of Interest (EQI) for Sefection of
Consultant for feasibility study cum Transaction Advisory for
Development of Twin Towers in Anand Rao Circle, Bengaluru,
Karnataka (KPWD/BLD-EQI-Transaction advisory-1/Call-2)
Cost of Document (Rs.in lakhs): As per partal.
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KERALA WATER AUTHORITY E-TENDER NOTICE

Tender Mo : T No 88 &90/2022-23/5E/Q

JAL JEEVARN MISSION ~Phase |1 - CWES o Kuamathoor, Forovazhy, Sooranad Morth
Panchawalhs i Kumnathaor Taluk and Thaznawa, Thodiyoar, Kulasekbaraguram
Panchayalhs in Kamunagappally Taluk-Construckon of OHSR sump cum pumphouss
Bocsling pumphowse, supply and-armchion of pump sets, Suppiy and Laying clear waber
lransrisssion main, Eirging main, grassty main el in Keiasekbarapuram and Thodiyoor
Grama Panchayath, EMD: Rg 200 000; Ternder fee | B, 1102618085 [18% GET); Last
Date for submilling Tender ; 13022003, 02.00pm. Phone - (474 2745293
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PUNJAB & SIND BANK

(A Government of India Undertaking)
Zonal Office: H. No.: 54-15-4C, 4th Floor, RK Galleria, Ring Road,
Srinivasanagar Bank Colony, Near Health University, Vijayawada-520010

E-AUCTION

SALE NOTICE

of the securad debils of Punjab & Sind Bank as follows:

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY
Sale of immovable secured asselts under the Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest
Act, 2002 and rules. Offars ara invited in electronic mode through hitps:/www.bankeauctions.com to be submitted latest by 4.00
P.M on 22.02.2023 for the =ale of sacured assets mentionad below on "AS IS WHERE IS AND AS IS WHAT IS BASIS" for racovary

Date and time of inspection of mortgaged properties

Date: 21.02.2023 between 11:00 a.m - 4:00 p.m

Last date & time for submission of EMD and documents

Date: 22.02.2023 up to 4.00 p.m.

Date and time of e-auction/sale

Date: 24.02.2023 between 2:00 p.m. - 4:00 p.m.

Bid Increase Amount

HEI 1ﬂ1uﬂﬂlr'

DESCRIPTIONS OF THE IMMOVABLE PROPERTIES

ASHOK NAGAR BRANCH / Description of Properties ;‘;‘:;E:i?g l;r HEEE“'? Price

Name & Address of Borrower/Guarantor (as per available details) Notice Date EMD
Borrower: M/s. Siddhi Vinayak Knowledge|1) All that part and parcel of the propearty
Enclave, Prop.: Shri Swapnabrata Das, S/o.: Shrif situated at Plot No.: 1087425, Sub Plot Mo
Debabrata Dash, Address-1: CH-52, Cooperative | 0d, Khata No.: 630, Mouza; Kholadwar, PS/ 57 61 Lacs
Housing Complex, Behind CS PUR Tel. Exchange, | SRO/Tahasil: Jatni, Dist.: Khurda-752060, !
Bhubaneswar, Odisha - 751024, Address-2:|Standing in the name of Sh. Swapnabrata| (2746161823 | .
Maluaghai, Mear Nirmalajhara, Mirmalajhar to NH|Dash {Mortgagor), Sic: Sh Debabrata Dash, | 38 on 31.12.2022 ;
16 RAoad, Khallikotte / Guarantor: Mrs.|Bounded by Morth: Park and Road, East: Road, | + further interast and
Madhuchanda Panda, Wio: Swapnabrata Das, CH-| South: Boad, West: Plot No.: 376 expenses theraon tif
62, Cooperative Housing Complex, Behind CS5 PLUR| 2:' .ﬂ|.|| Thﬂt |'.'l£|.-!'t H.I'Ilj F}EFE&| -;}f EhE PFDPE"'T'E.I' recovery
Tel. Exchange, Bhubaneswar. Odisha - 751024 | o ated at Plot No. 225, 220 and 215, Khata ! R
MNo.: 58/15, Mouza: Maluaghai, PS/SROTahasil: Khallikote, Dist.: Ganjam, Standing in the name 16.09.2022 ’ i i
of Sh., Swapnabrata Dash (Mortgagor), S/o: Sh Debabrata Dash, Bounded by North: Plot No.223 7292 30 Lacs
and 224 {All plots of Swapnabrata Das self), East: Road, South: Sarahad Mouza Gadabadhabana, ’
West: Plot No.- 214, 216-219 & 221 (All plots of Swapnabrata Das self)

Person: Mr. B.M Gandhi, Mob.: 9700333933.

with: interest and cost.

1) The EMD shall be payabie through NMEFT/RTGS in the following accounts:

Mame of the beneficiary: Punjab & Sind Bank For Ashok Nagar Branch, BBSR Afc No.: 03581100001674,. Name of the
account: Punjab & Sind Bank EMD Alc, IFSC Code: PSIB0O000358 Fleaze note that chegues/drafts shall not be
accepted as EMD amount. *Note: For property details interested bidders may contact Mfs. C1 India Pvt. Ltd., Contact

STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

The borrower/guarantor are hereby notified to pay the sum as mentioned above along with up-to-date interest and ancillary
expenses before the date of auction, failing which the propery will be auctioned/sold and balance due if any will be recoverad

Place: Bhubaneswar, Date: 21.01.2023

sdf- Authorised Officer, Punjab & Sind Bank, Mob.: 7008719416

Sugenintende Enginess, PH Cincle, Kollem

By Speed Post/e-mail
FOREST CLEARANCE FOR
NAINI COAL MINE PROJECT OF
M/S SINGARENI COLLIERIES COMPANY LTD.

AMENDMENT IN CONDITION A-1, A-5 & A-7
OF STAGE-II APPROVAL

*kkkk

GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE

DEPARTMENT

*kkkk

No.FE-DIV-FLD-0026-2021- 1184/FE&CC
10F (Cons) 123/2019

Date 20.01.2023

From

Shri Lingaraj Otta,
OSD-cum-Special Secretary to Government

To

The Principal Chief Conservator of Forests &
HoFF, Odisha, Bhubaneswar

Sub: Proposal for non-forestry use of 783.275 ha of forest
land consisting of 643.095 ha of RF in Chhendipada
and Kankurupal RF and 140.180 Ha of Village Forest
Land in favour of Mis Singareni Collieries Company Ltd
for Naini Opencast Coal Mining Project in Angul Forest
Division of District Angul (Odisha)-Modification in the
conditions regarding.

Sir,

In continuation to this Department Order No.19399/FE&CC
dtd.31.10.2022, | am directed to invite a reference to the subject
cited above and to say that with reference to this Department Let-
ter No.FE-DIV-FLD-0026-2021-19519/FE&CC dtd.02.11.2022,
the Govt. of India,MoEF &CC, New Delhi have conveyed the
amendment in Condition No.A (1),A(5) & A(7) of the Stage-Il ap-
proval dt.12.10.2022 vide their Letter dtd.10.01.2023.

The copy of the Letter dt. 10.1.2023 of the Govt. of India,
MoEF&CC, New Delhi is sent herewith for kind information and
necessary action.

Yours faithfully,
Sd/-
OSD-cum-Special Secretary to Government

Memo No.1185/FE&CC, Date. 20.01.2023

Copy with copy of the enclosure forwarded to the Asst. In-
spector General of Forests, Government of India, MOEF&CC (FC
Division), Indira Paryavaran Bhawan, Jor Bagh, Aliganj Road,
New Delhi, Pin-110003/ Deputy Director General of Forests (Cen-
tral), MOEF&CC, Government of India, IRO, A/3, Chandrasekhar-
pur, Bhubaneswar for kind information and necessary follow up
action in compliance to the order of Hon’ble NGT dtd.07.11.2012
in Appeal No.07/2012 communicated by the MoEF, Government
of India vide their letter F. No.7-23/2012- FC dtd.24.07.2013
with reference to this Department Memo No.19401/FE&CC
dtd.31.10.2022.,

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1186/FE&CC, Date. 20.01.2023

Copy with copy of enclosure forwarded to the Principal Chief
Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odis-
ha/ Principal Chief Conservator of Forests (FD&NO), FC Act, O/o
PCCF & HoFF, Odisha/Director, Environment-cumSpecial Sec-
retary to Government, Forest, Environment & Climate Change
Department/Member Secretary, State Pollution Control Board,
Odisha for information and necessary action with reference to
this Department Memo No.19402/FE&CC dtd.31.10.2022

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1187/FE&CC, Date. 20.01.2023

Copy with copy of enclosure forwarded to the Regional
Chief Conservator of Forests, Angul Circle/Divisional Forest Of-
ficer, Angul Forest Division for information and immediate neces-
sary follow up action with reference to this Department Memo
No.19403/FE&CC dtd.31.10.2022

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1188/FE&CC, Date. 20.01.2023

Copy with copy of enclosure forwarded to Steel & Mines
Department/ Director of Mines, Odisha/ Collector, Angul for in-
formation and necessary follow up action with reference to this
Department Memo No.19404/FE&CC dtd.31.10.2022.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1189/FE&CC, Date. 20.01.2023

Copy with copy of enclosure forwarded to the General.
Manager, M/s Singareni Collieries Company Ltd, Naini Area, An-
gul, Odisha, Pin-759122 for information and immediate neces-
sary action with reference to this Department Memo No.19406/
FE&CC dtd.31.10.2022.

The user agency is asked to take following actions im-
mediately as per orders of Hon’ble National Green Tribunal
dtd.07.11.2012 in Appeal No0.07/2012 communicated by the
MoEF, Government of India vide their letter F. No.7-23/2012- FC
dtd. 24.07.20183.

i.  They shall publish this letter along with the enclosure
in two widely circulated daily newspapers, one in ver-
nacular language and the other in English language
S0 as to make people aware about the amendment in
conditions conveyed by Govt. of India, MOEF &CC, New
Delhi.

ii.  They shall submit the copies of this letter along with the
enclosure to the Heads of local bodies, Panchayats and
Municipal bodies along with the relevant offices of the
State Government, who in turn, shall display the same
for 30 days from date of receipt.

iii. Detailed action taken in this regard shall be intimated
to the DFO, Angul Forest Division/ RCCF, Angul Circle/
PCCF & HoFF, Odisha/ Forest, Environment & Climate
Change Department for reference.

Besides the above, the user agency is also asked to de-
posit Net Present Value of forest land for this project in full,
if not deposited yet, at applicable rates. Requisite funds due
for deposit by the user agency on account of this project
shall also be deposited under appropriate head.

The user agency shall furnish compliances to the con-
ditions prescribed in the forest/wildlife clearance order to
the Divisional Forest Officer, Angul Forest Division in every
quarter, for the purpose of monitoring by him.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1190/FE&CC, Date. 20.01.2023

Copy with copy of the enclosure forwarded to the Head, State
Portal, I.T. Centre, Odisha Secretariat, Bhubaneswar for informa-
tion and necessary action. He is requested to upload this order
along with its enclosures in the website of Forest, Environment
& Climate Change Department immediately for information of all
concerned. This is required in compliance to order of Hon’ble
National Green Tribunal dtd.07.11.2012 in Appeal No.7/2012.
Hence this may be done unfailingly with reference to this
Department Memo N0.19407/FE&CC dtd.31.10.2022.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.1191/FE&CC, Date 20.01.2023

Copy with copy of the enclosure forwarded to the Under
Secretary to Government, Office Establishment Section, For-
est, Environment & Climate Change Department for information
and necessary action with reference to this Department Memo
No.19408/FE&CC dtd.31.10.2022

Sd/-
OSD-cum-Special Secretary to Government

8-01/2020-FC
1/37187/2023

Government of India Ministry of Environment,
Forest and Climate Change
(Forest Conservation Division)

Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj, New Delhi - 110003.
Dated: 10th January 2023
To,
The AddlI. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest
land consisting of 643.095 ha of RFin Chhendipada & Kanku-
rupal RFand 140.180 ha of Village Forest Land in favour of
M/s Singareni Collieries Company Ltd for Naini Opencast
Coal Mining Project in Angul Forest Division of District An-
gul (Odisha) -Modification in the conditions regarding.

Sir,

| am directed to refer to the Government of Odisha’s letter
No. FEDIV-0026-2021-19519/FE&CC dated 02.11.2022 on the
abovementioned subject requesting to amend certain conditions
of the Stage-Il approval dated 12.10.2022 to allow the State Gov-
ernment to hand over the forest land to the user agency and to
say that the matter was considered by the Forest Advisory Com-
mittee (FAC) in the meeting held on 07.11.2022. The detailed
minutes of the said FAC meeting can be seen at www.parivesh.
nic.in.

Based on the recommendation of the FAC and approval
of the same by the competent authority of the MoEF&CC, New
Delhi, the Central Government hereby conveys the amendment
in condition no. A(1), A(5) and A(7) of the Stage-Il approval
12.10.2022 as under:

a. A(1): The State Government shall ensure that details of
the finalized WLMP, SMC Plan and disposition of mon-
ies, payment of deficit amount, etc. shall be approved
by the competent authority and concurred by the con-
cerned IRO of the Ministry within a period of one year
from the date of issue of Stage-Il approval,

b. A(5): The provisions to be provided in the WLMP or
SMCPIlan shall be approved by the competent author-
ity in the State and accordingly, the deficit amount, if
any, from the money already realized to the tune of 2%
and/or 0.5% of project cost, shall be paid by the user
agency, and same shall be deposited in the CAMPA ac-
count;

c. A (7). State Government shall ensure that under no
circumstances, the implementation of mitigating mea-
sures envisaged in WLMP and SMC or other similar
Plans/Schemes should be delayed beyond a period of
two years from the date of grant of Stage-Il approval to
ensure commencement of rejuvenation of ecosystem
services lost from the forest area allowed for non-for-
estry use of forest land at the earliest possible time.

This issue with the approval of Competent Authority of the Ministry.

Signed by Charan Jeet Singh
Date: 10-01-2023 10:39:56

Yours faithfully
Sd/- (Charan Jeet Singh)
Scientist ‘D’

Copy to:
1. The PCCF, All States/ Union Territories Administration.

2. The Regional Officer, All Integrated Regional Office of
MoEF&CC

3. The Nodal Officer, O/o the PCCF, All States/ Union Territo-
ries Administration.

4. User Agency
5. Monitoring Cell of FC Division, MOEF&CC, New Delhi
6. Guard file
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FOREST CLEARANCE FOR NAINI COAL MINE PROJECT OF
WS SINGAREN| COLLIERIES C OMPANY LTD,

AMENDMENT IN CONDITION A-1, A-5 & A-7 OF STAGE - Il APPROVAL

GOVERKNMENT OF ODISHA
FOREST, ENVINCHAMEN T & CLIMATE CHANGE DEPAR TMENT

NoFE DM FLD-ORS2021- 11840 F EACC Date 20012003

10F(Com} 232018

Fiom

Shn Lingara) Otta

OED: gume=Spe cial a oretary tn Govemmant

Ta

The Prnoipal Chief CormmeratarofFo & Hof F, Didsha, Bhubanmwa

Sub- Proppsal for nondoresty wse of TEY 276 ha of forest land coms nting of 843 064 ha of RF
in Chhendipada and Kankwupal RF and 140180 Ha of \Aiage Fomst Land in favour of ks
Singareni Coberies Company Ld for Hami Cipenaast Caal Minng Project in Angul Forest
Dwmion of Damot Angul [ Sdmhal4doddoation in the oondmons regarding .

S

in continuadon to shs Department CoderNo VEEEFESCC  dud 3110 2002 1 am duecied
to inwie aret on 1o tha subyect cted abowe and fo 3.3y thatwith 1efe tanca to ths Departmant
Lattmr Mo FE-DiFLD.ORG-N21. 108 10T EACC dud @ 112003 the Govt of Inda MoEF
EC 0, Now Dathi have comveyed the amen dmentin Conddion NoAf T 455 AT of the Stage-
H approval dU12 10 202 vide thes Letter did 100120023

The copy of the Leerdt 10.1 3033 of tha @ ovt of india, MoEFSCC, New D eim s semthmewdh
farhmd information and nacessary aohan

Your fahfully.
Sda OED- oum- Spwoial Seoretary to G avemman

Memo No VBEFEREC Daim 0 012003
Copy win oopy of the snolosun fonvarded o the Asst inzpectm Genmal of Fomss
Gowernment of india, MoEFACE (FC Dumsan), Indea Saryavaran Bhawan, far & agh, Algan)
Foad; Mew Dathl, #n- 110003} Depary Directs: Genmral of Fomss (Coenuall WoEFACE
Govmnmant ‘of indla, IR0, &3 Chandmsekharpur Bhubaneswar for kind idomaton and

folfiowup @ cbion i comphanoe o the o of Han'ole HGT did OF 112012 inAppeal
NaO7T2012 communicated by the MoEF. Gowernmant ofindia wide theo leter PN 72300 12
F & dtd 24 07 20 1 iweth refa e nca to this. Departme m dema Nao 0401 F ESCC o 31 10 2002

Sdb OED- gume Spaoial Ss oretary to G ovemmant

Memo No 1BAFEACT Daie 20 0120023
Capy wih copy of enciosure tonwarde d to tha Prinoipal Chief Comservato of Fomess | Wildide)
& Chuet Wildide 'Waiden, 0 disha! Prinoipal Chief Consevator of Fosess (FORND ) FE Act Bl
PLOF & HofF, GdshalDiwecior Envieo nmend cumSp e woretary to Government, Fosest
Envronment& Chmate Change Daparimentthdema er Seoretary. Saw Pathmon Convol Board,
Oidshafo niormation andnecess ary a ction with refeenos toties D e patme ntbe ma N o 802
FERCE dw 3t 103023

Sdh OED- gume Spa oial Sa oretary to G ovemmant
Memo Mo TETFERCE, D a0 01 2023
Copywrin oopy of enolosure fonwaided to the Ragional Chief Comsarvator of Fosess. &ngul
CroleDivsional Fa Ot oer, Angul Forest Division for information and immedizta necesasy
folaw up acbionwith e feenoe to tha D epartmenthéema Mo 16402/ FEE CC did 311020022

St OED- oume Special e oretary G ovemmam
Miemio No 1BETFEACC Date ] 0F 00
Coopywith ooy of enolosusme fonsarded to Seel £ Lin es D spariment! Daecto 1 of lines, Oidisha!
C-atimota L Ang ulfornformation and n scess aryfoiow up 3 con with 1 eference to s Depatment
Miemo o 10404FEECT did 3110 2002

Edt OED- oume Spacial Seoretary 1o G ovemmam

Mdemo Wo TIRBFERLCE, Date™ 01 203
Lapy weith oopy of enchsure foswasded to the General Manager, Ms Singarani Colenes
Company Ltd, Naini&ma, Angul Gdaha. Pin 7508122 fo1 imfo rma tion and imme diate nesessary
acton with refemnos to s Depatment Memo Mo 184087 EAC T dul31 102022
The user agenoy & mked 1o @ka folowing astom immediately as per ordes of Hon'ble
Natianal Geeen Tribunai dtd OF 11.2012 n Appeal NoOTR2012 communicaied by the ks EF
Gowernment of india vde thee detis F Ha 7232012 FC ded 2407 2013
r.They shall publish firs fefer Aorg mih fhe enciosure ™ two widely orow aed daly
newspaoars, ona in vemaoiar (ageage and the other m Enghsh (anguage 50 25 0
make peopia aware about tha amendmant in conditions conmyed by Gow. of Inoka,
MoEF £CC, New Daits
it They shail submit iive copims of this fefier Aong wiih theanoosure oihe Head s ofiooal
bodres, Pandhayais and Mupicpal bodies aong with the refewan offices of e Stale
Governmaent, who m fum shai display ifie same for 30 day s from date of reosine
iif Detaied acfon taken in #is regard shall be mtmaed o fhe OFO, Angul Forest
Divwson § BCCF, Angui Ciole! PCCF & HolfF, Odisha' Fores?, Enwronment & Climate
Change Gapatmant for mference

Basrdes fva 200 v, thewser agenoy s 3is0 asied (o depost Nar Presant Vaie
of forast land for this projecd m full, if not deposiied yo!, & aphosdie rares Requiste
funds due for deposit by fie Lser sgenoy on @ooourd of fhis project shall also be
deposted under appropriae fe

Thapsarageroy shaif furmish compiranoes fo Ma condition s pre sormbed m the
foresfwiidiife ofe ramca orderto the Divisional Foresr Officer, Angul Forest Divson m
mvery quarter, forthe porpose of moptorng by kim

Sdt
050 sums Spe cial Su oretary in G ovemmant
Miwren o TIHOFESEC, Dam 20012023
c. with copy «f T enclosure fonwanded 1o me Head Staw Poral i T Cenwe Cdaha
tanat. Bnubaneswal o infarmabon and necessary asban. He s e guested 1o upioad the
along wrth @ enclmums 0 e wemte of Fomst Emenonment & Climate Change
Deparment imme diatnly far ifformaton of all oo d. Ths & mgured i camplianos
ordes of Hon'tle NatonalGieen Trbunal did07 1 2012 in Appeai Mo 74 2012 Henoe thes may
ba done unfadingly with sefemnos to ths D ep artmentemao Ba 18407 F EACC did 311020022
Sdj
5D pume Spacial Sa oretary o G ovemment
bismio No TR WFESLCC Dl 01 070
Eopy with oopy of the anclmue fovwarded fo the Under Seomiary tn Govemment, Ofos
Estatin hment Seotion, F orest Emvranmem & Cimats Chang e D sp artmaem for nfomaton and
necEssary acbion wih i feren oe o this Departmantidema No. 0BT EACC did 31102002
Sdi
D= D cume Spwcial Seoretary 40 G ovem ment
Govemment of India
idinis try of EnvironmantF orest and Climats Shangs
(Forest Consarvation Divmdon)

inidira Pargavamn Bhawan
Jobagh Road, Adgan
Howe Celhi= 11
Dated .
To,
The Addi € hief Se o stary (Fores)
Govwnment of Odsha
Ehubanewyar
Suh: Propos al for none forestyy e of TEZTE fa of forest land corsistng of BE3008 ha of &7 o
Chhendpada &#arkuupal RFand 140.180ha of 'ilage f s iLand i favous od M A Sngamni Colenes
Compary Ltd Yo Naini O pencast Coal Minng Pispert 0 Angui Foust Drvson of D stndt Angul (O ds ha)
Wezddieaten inthe condtinm 1 eganing

10t J an uary 20E3

| am duw ded $2 10dw i the Gowsanment of Ods ha's letter He. FEFRA OE06 20711661 & FE & CC
datwd B2 112002 pn the abees mentioned sutmc? sequesting tn amend cedan conditons of the Stags-
i appieval dated 12702052 1 alioe the Siate Goveam et o hand 2ver fhe foest Gnd tethe e
agency and in sy that$he matisr vias comsidered by the Foes Sevsory ©ommatee (FAS] in the
mestng hed on OF 112002 The detalsd minutes of the sai FAC mesting can be seen 3t W
Farvesh.nicim
Baed on the {ecommendation & the FAG and ap proval of the s ame by the compete it authorly of the
MsETEE €, Hw Dedhi e Cendral Ganveanmenth seby comv s the smendm ent in contition no A4 1]
A(8) and AT of the Stage 3l appevai 12102002 & under
24 (1] The State Gemnment shall emsume that detass of the dnalzed WLMP, SLIC Plan and
dmpasion of menes, payment of deficnameunt. #e s hall ks approved by fhe competent authe sy and
conmiwed by the- conpemed RO of e Minsiy iwthin a pesiod of one yeiar b the date of Ssur of

1 appoval

I The pasvmiom i b proveed in e WUWP o1 564C Plan shal bs apmoved By the compatent
authoriy imine Sate and accordngl. the ded ot amound, #any, fom the money almady 1eskzed to e
tune of 2% and'os D 5% of progct cout, shad be paid by $he s es 2 geney, and s.ame shall be d spesisd
in the CAMPA apcount
£ &(Ty Etam ovemmen shall enswe that und e no ciroumstances, the imple mematon of
maigating meas s emva aged in WLMP and SWC or other similar Plam/Schemes shoud be
dalayed Beyond a persod of o yeam Homthe date of grant of Stagedl approval to snswe
comm encam et of Tefvenabon of soouystem venices bt trom the forest ama alowed dor non
forestry use offorestland ot the warkest possshle ime
Ths msue with The approval of ©ompe tent Auth sty of the Minsiy

.nnlﬂ by Charan

1 Sangh

Lah 10002078
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SEEL
THE SINGARENI COLLIERIES COMPANY LIMITED /

{,' 4 (A Government Company) Mi ’;‘#"‘“"’

Sy A { Y BIKASH NAGAR, FCI ROAD, TURANGA, g r.,.ﬁl‘f -
R s e ANGUL-759123, ODISHA -

NAINI AREA
CIN: U10102TG1920SGC000571
e-mail; gm_nainifscclmines.com

Phone : (06764) 236021 x 5 :
scclnainiareaggmail.com

Ref.No. Naini Area/GMO/FDP/?_OB/’?ﬂ Date: 23.01.2023

To,

The Collector & District Magistrate,
Angul.

Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage II Order dtd.12" Oct, 2022
3) Stage I Order dtd. 28" July, 2021

# &k

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,

sﬁ‘q
24 JE N General Manager,
RN fu7 Naini Area Angul
o - e General Marn .
The Sngareni Collier iea Co. Ltd.
- ‘“*':l"\.h Cort

Regd off: Kothagudem Collieries (P.O)- ‘\07101 Kothagudem, Bhadradri- Kothaggddmi k}ﬁtt, Telangana blate
www.scclmines.com
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sCCL

THE SINGARENI COLLIERIES COMPANY LIMITED "Z/";-_ ——
“ 4 (A Government Company) ‘( ’“;9"““""
L BIKASH NAGAR, FCI ROAD, TURANGA, il A
S ANGUL-759123, ODISHA 2
NAINI AREA

CIN: U10102TG 1920SGC00057 1

o i Ak i b e-mail: gm nainidoscelmines . com
Phone ; (06764) 236021 it SLAE = TN

scclnainiareatgmatil.com
Ref.No. Naini Area/GMQ/FDP/2023/7/ Date: 23.01.2023
To,
The ADM (Revenue),
Angul.
Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Maodification in the conditions -Req.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 1I Order dtd.12"™ Oct, 2022
3) Stage I Order dtd. 28™ July, 2021

Lk

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The QOSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,

wV [Fromivge

& 11w o
24 JAN 2P General Manager,

Naini Area Angul
{-“:‘r!r'f 3f‘f

The $Hngarenii ...,-:f_:a:.- es Co. Ltd,

Regd off: Kothagudem Collieries (P.Q)-507101, Kothagudem, Bhadradri- Kothagudem Dis “Teiﬁhgam Sﬁlt
www.scclmines.com Naini Area, Angui, O -

Encl: As above
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r!.-"l;.’ h E
\
\SCCL

THE SINGARENI COLLIERIES COMPANY LIMITED 7/— Soor

5“ » (A Government Company) G
BIKASH NAGAR, FCI ROAD), TURANGA, "““‘I kf “‘ ot
ANGUL-759123, ODISHA ihotsav
NAINI AREA

CIN: UI0102TG1920SGC000571
e-mail: gm_naimigscclmines.com
scchnainiareaiogmail.com

Ref.No. Naini Area/GMO/FDPQOZB/’f‘,Q Date:23.01.2023

Ta

The Sub-Collector,
Angul .

Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 11 Order dtd.12" Oct, 2022
3) Stage I Order dtd. 28" July, 2021

e

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,

9}1\ ‘5\\ :)'D}} General Manager,
Naini Area-Angul
Encl: As above Genaral "*' inager
The Bingaren! Cc g
{A Govl. ’-\
Regd off: Kothagudem Collieries (P.0)-507101, Kothagudem, Bhadradri- Kothaghtivimi B¢ a1 élagdana State -

WWAW. ‘\LL{IT]II'IL‘\ com
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_ THE SINGARENI COLLIERIES COMPANY LIMITED o i
F2 (A Government Company) /
-’ / BIKASH NAGAR, FCI ROAD, TURANGA,

B 10y 1A ANGUL-759123, ODISHA

NAINI AREA
CIN: U10102TG 19208SGC000571

c-mail: gm__l_@i_r_ligtsc‘c_lmilg's_.gg'1m

Phone : (06764) 23602] o .
scclnainiarca@ gmail.com

Ref.No. Naini Area/GMO/FDP/2023ﬁ"/ Date: 23.01.2023

To,
The BDO, Chhendipada
Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal

RF and 140.180 ha. of village forest land in favour of M/s /
*“Wf Singareni Collieries Company Limited for Naini Opencast Coal
.%"' Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

A q
l"i \ %2 Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FF &CC Date 20.01.2023
) wt  2) Stage II Order dtd.12" Oct, 2022

1

AT 3) Stage I Order dtd. 28" July, 2021
Cco‘-;":\ Gam\h / < ‘ ok
a
et aivdRg attention is invited to the subject under reference,

nnet ,
C With reference to the subject cited, it is to inform that MoEF & CC , Gol ; New

Delhi , has modified certain condition in the Forest Clearance (FC) Stage -IT vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The QSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the maodification N two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.,
Thanking you,
Yours faithfully,

[vmaugs
General Manager,
Naini Area-Angul

Encl: As above , General Manager
The Singaren| Collieries Co, Ltd.

(A Govt. Company)
W—‘L o t—res
Regd off: Kothagudem Collieries (P.O)-507101, Kothagudem, Bhadradri- Kothagudem Dist, ﬁfﬁ%gﬁhﬂ'gmfe’ 122

www scelmines.com
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THE SINGARENI COLLIERIES COMPANY LIMITED i/
£? (A Government Company) -
-y BIKASH NAGAR, FCI ROAT, TURANGA,

D ANGUL-759123, ODISHA
NAINI AREA
CIN: U10102TG1920SGCO00571

e-mail: gm_nainif scclmines.com
scelnainiarcaiegmail.com

Phone : (06764) 236021

Ref.No. Naini Area/GMO/FDP/2023/ /2" Date: 23.01.2023

To,
The Zila Parishad Chairman, Angul

Madam,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage II Order dtd.12" Oct, 2022
3) Stage 1 Order dtd. 28" July, 2021
k%
Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -1l vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The 0OsD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the nctice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government,

Thanking you,
Yours faithfully,

Brsmiva
c_ouﬁ/l General Manager,
= L 7 Naini Area-Angul

R General Manager

Encl: As above
'2\&\ The Singareni Collieries Co. Ltd.
{A Govt. Company)

Nzini Area, Angul, Odic 12759122

i

Regd off: Kothagudem Collieries (P.0)-507101, Kothagudem, Bhadradri- Kothagudem Dist, Telangana State
www _scclmines.com
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Phone : (06764) 236021

365

hg \T%
5
SCEL
THE SINGARENI COLLIERIES COMPANY LIMITED
(A Government Company)

BIKASH NAGAR, FCI ROAD, TURANGA,
ANGUIL-759123, ODISHA
NAINI AREA
CIN: U10102TG19208GC000571

e-mail: gm_naini seclmines.com

Ref.No. Naini Area/GMO/FDP/2023/T7 Date: 23.01.2023

To,

The Sarpanch,
Chhendipada Gram Panchayat.

Dear Sir,
Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 11 Order dtd.12" Oct, 2022
3) Stage 1 Order dtd. 28" July, 2021

o &

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the cancerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,
ﬁttf‘?mau& 5
General Manager,

Naini Area-Angul
General Manager

(A Govi. C sy
”Rir‘liﬁiﬁ?‘(,.ﬁn:‘;-_? g

The Jingareni Ccllizries Co. Ltd.

22122

Regd off: Kothagudem Collieries (P.O)-507101, Kothagudem, Bhadradri- Kothagudem Dist, Telangana State
www .scelmines.com
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Phone : (06764) 236021
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AT

SCCL
3 THE SINGARENI COLLIERIES COMPANY LIMITED 77/ e oo
€2 (A Government Company) J__J‘_:: el

BIKASH NAGAR, FCI ROAD, TURANGA,
ANGUL-759123, ODISHA
NAINI AREA
CIN: U10102TG1920SGC000571

e-mail: gm___nainirfe:scdmines.ct.:m
scclnaimiarcat gmail.com

Ref.No. Naini Area/GMO/FDP/2023/ 3¢ Date: 23.01.2023

To,

The Tahasildar,
Chhendipada.

Dear Sir,
Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 1I Order dtd. 12" Oct, 2022
3) Stage 1 Order dtd. 28" July, 2021

k%

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -1I vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,

136

Fuoeyri
amitpighotsay

Ltd.

2 Yours faithfully,
& 2> .
" 27 General Manager,
A .0 Naini Area-Angul
¥ Encl: As above General Manager
e The ngarenl Collieries Co.
£ Ol'l .
5% f/ (A Govi. Company}
x X Nainl Arpa Anaul Odieha 789437
pon o e 3122
A'\o-* N _Eegd off: Kothagudem Collieries (P.0)-307101, Kothagudem, Bhadradri- Kothagudem Dist, Telangana State

www.scclmines.com
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A Paik
s

THE SINGARENI COLLIERIES COMPANY LIMITED

‘_ 4 (A Government Company)
i’ e BIKASII NAGAR, FCTI ROA D, TURANGA,
e R ANGUL-759123, ODISHA
NAINI AREA
CIN: U10102TG19208SGC000571
Phone : (06764) 236021 e-mail: gm_naini@scclmines.com
R SR M s scclnainiareat gmail.com
Ref No. . Naini Area/GMO/FDP/2023! €/ Dt: 23.01.2023
T,

The Regional Officer,

0.S. Pollution Control Board,
Regional Office, Angul,

§-3/3, Industrial Estate, Hakimpada,
Angul-759143, Odisha.

Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional . of District Angul
(Odisha)-Madification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 11 Order dtd.12" Oct, 2022
3) Stage I Order dtd. 28" July, 2021
* k&

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,

TZ;V;‘AJUQ "
General Manager,
Naini Area-Angul

{.?ei‘_'.'&'-.'h ::5.;'.'_1(—
The Mngaren! Coflleries Co. Lid.

Regd off: Kothagudem Collieries (P.0)-507101, Kothaguden, Bhadradri- Kothagudem Disf FelanpanaState
www.scclmines.com Maini Area, Angui, Us

Encl: As above

o =l
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982021
%aée Bank of India

Welcome : SINGARENI COLLIERIES CO LTD. (1053 3) Know More
Md Rihana

Youare here: / Reports / Query By Account

e-PayOrder Detalls

e-PayOrder Detalls

e-PayOrder Number

Annexure- R6 [ XIV

138

CRC4016888
msm Suctess
06-Sep-2021
ORRISA CAMPA
Ninety Seven Crores Thirty Seven Lakhs Ninety Nine Thousand Flve Hundred 97,37,99,525.00
and Twenty Five only
00000052095898948
GVRSL GANESH
COMMERCIAL BRANCH, HYDERABAD FMadhu ENaresh
MAKER Authorizer 1 Authoriz
“CRC4016888"
Ol i < A e S s st e ;
Counterfoll Description 22046281
Transaction Type RTGS Funds transfer
GSTIN Number -
Debit Account Detalls
Account No. Branch Amount
000000520958983438 COMMERCIAL BRANCH, HYDERABAD 97,37,99,525.00
Credit Account Detalls
B ficl I
eneficlaryName/Account  park/Brarich/IFSCCode Amount Cedt  UTRNa
No. Status
ORRISA NEW DELHI LODHI COMPLEX/NEW
4077
CAMPA/150825830980795 DELHILODHI 97,37,99,525.00 Success SBINR12021090640778836
COMPLEX/UBINO303710

https:/icorp.onlinesbl.com/corpuseriviewinboxtransactiondetail. htm
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FORM~ Il
(for picjects other than Jinear Projects)
GOVERNMENT OF ODISHA

OFFICE OF THE DISTRICT COLLECTOR, ANGUL

No. \U_ /Dated | D kﬁ\

TO WHOMSOEVER IT MAY CONCERN

In compiiance of the Ministry of Environment and Forests (MoEF), Governmernil of India's letter No. 11-8/98-FC
(p1) dated 3 August 2009 wherein the MoEF issued guidetines on submission of evidences for having initialed and
completed Ihe process of selllement of rights under the Scheduled Tribes and Other Tradilional Forest Dwellers
(Recognition of Forest Righte) Act, 2006 (‘'FRA', for short) on the forest land proposed to be diverted for non-orest
purposes, Il is cerified that, 783.275Ha. of forest land proposed to be diveried in favour of General Manager, the
Singareni Golloerries Co. Ltd. for Naini Coal Mine in Angul District falls within jurisdiction of Bimbadharpur,
Kasidiha, Kudapasi, Thalipasi, Dhaurakhaman, Tentuloi Gopinathpur village, Chhendipada RF & Kankurpal

RFof Chhiendipada tehsil,

iLis further cenified that:

(@} e complete process for identification and settiement of rights under the FRA has been carried out
for the entire 783.275Ha. of forest land proposed for diversion, A copy of recorcs of all consultation and
meeting (s) of the Forest Rights Committee(s), Gram Sabha(s), Sub-Division Level Commitlee(s), and the
District Level Commiltee are enclosed as annexure- | to annexure-V;

(b) ine propesal of such diversion ( with full details of the project and Its Implications, in vernacular /
local lenguage) have been placed before each concemed Gram Sabha Commiltee of forest-dwellers, who

are eligible under the FRA;

(c) the each of concerned Gram Sabha(s) has cerlified that all formalities / processes under the FRA
have been carried oul, and that they have given their consent to the proposed diversion and the compensalion
and ameliorative measures, if any, having understood the purpose and details of proposed diversion. A copy
of certificale issued by the Gram Sabha of village Is enclosed as annexure- | to annexure-V;

(d)  the discussion and decisions on such proposais had taken place only when there was a quorum of
minimum 50% of the members of Gram Sabha present;

(€) like diversion of forest land for facilities managed by the Government as required under section 3(2)
of the FRA have been completed and the Forest Rights Committees have given their consent to it;

{ the rights of Primitive Tribal Groups and Pre-Agricultural Communities, where applicable have been
specificzliy safeguarded as per section 3(1) (e) of the FRA.

Encl.:-As above v
' iV

(Shri Manoj Kumar Mohanty, OAS-SAG)
COLLECT@R, ANGUL ,

Annexure- R6 /| IX
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B Anoexvre-V ‘
B .
ROCEEDINGS OF THE DISTRICT LEVEL COMBINOEE MEETING ON SCHEDULED TRIBES AND /O

A%EHNEDR TRADITIONAL FOREST DWELLERS (RECOGNITION OF FOREST RIGHTS) ACT, 2006 &
MENT RULES, 2012 HELD ON 07.09.2019 AT 11.00AM IN THE OFFICE CHAMBER OF THE

“eteeeererenrunn.. COLLECTOR & DISTRICT MAGISTRATE, ANGUL

N N NN NN AN NN NS EEEEEEEEEEESSSEENENEEEESEEEEENSEEEE

The meeting was presided over by the Collector & DM, Angul-cum-Chairman, DLC. The list of members
present in the meeting is placed at Annexure-f\

At the outset, the Collector welcomed all the members present in the meeting and asked the DWO,
Angul to brief the agendas of the meeting. Accordingly, the DWO elaborated and briefed the agendas of the
meeting.

Agenda-1 Diversion of Forest land and Issuance of FRA certificate in favour of General Manager,
the Singareni Collieries Co. Ltd. (SCCL), Naini Area, Angul.

Discussion was made on Diversion Proposal submitted by the SDLC, Angul vide memo No. 5685/
D1.05.08.2019 on diversion of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co.
Ltd. (SCCL) measuring an area of 783.275Ha. land covering 6 villages & 2 reserve forests of Chhendipada Block.

On verification of the records received from SDLC, Angul, it was ascertained that, the datails of project
have abeen placed before the Gram Sabhas in presence of more than 50% members of Karadabahal &
Kankurpal village and the implication have been explained in the meeting in local language.

The details of villages wise forest land required for this project are as follows:-

’_;"-N;)'-II Narie ofthe_’;'illage—. ‘Name of the Block | Area to be diverted (In Ha.) !L fiariari
| e | omese ||l
[ d | Kasidiha Chhendipada 9.805 - U.lLvillage
| 3| Kwapasi | Chhendpads s674 | Ulvlkege
| 4 | Thaipsi | Chhendpada | 4200 | ‘Habitaled
| 5| ovwkame [ Ot | e | Ul
|6 | Tentuloi Gopinathpur Chhendipada . 14610 | Ulvillage
L7 ChhendipadaRF Ch_hg}_dipada_ . 6447 ] ) -
8 Kankurpal RF K Chhggdinada - 8638 _" N
L Tl | e

It revealed from the proceedings of Gram sabha held on 18.01.2019 that, Bimbadharpur, Kasidiha
[Kudapasi, Dhaura Khaman, Tentuloi Gopinathpur are Un-inhabitated villages & in respet of Chhendipada R.F, the
Gram Sabha at Karadabahal village was held. For Kankurpal R.F, a gram sabha was also held at
Brhmanbil village.

It was observed that, the ST & Other Traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006 & Amendment Rules, 2012 have been properly implemented in these villages. No individuals as well as
community claims are pending for settlement uinder FRA. Any interest of PTGs and PACs are not being affected

for such diversion of forest land for non-forest purpose i.e Naini Coal Mine allotted to Singreni Collieries Co. Ltd.
(SCCL)

-Contd.......2/-
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After examining, the committee aﬁproved to issue the FRA certificate for considering the version

proposal of forest land for non forest use for Naini Coal Mine allotte
measuring an area of 783.275 Ha. i

The meeting ended with vote of thanks to the Chair.

Q. |

Z. P.Merhber,
Zone No.4 .

|V

Collector, Angul

d to Singareni Collieries Co. Ltd. kSCCL)

QM \ ™

D.F.0, ngul 0
'\°\

Z.P. Member,
Zone No.8

W -

194

——— -
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ANQEXUVE— A\
‘_ MEMBERS PRESENT IN THE DISTRICT LEVE

éNFI'ITEE MEETING ON SCHEDULED TRIBES AND !
LA OTHER TRADITIONAL FOREST DWELLE GNITION OF FOREST RIGHTS) ACT, 2006 & 1 L
™ AMENDMENT RULES, 2012 HELD ON 07.09.2019 AT 11.00 AM
8l

\ Name of the members Designation Contact No. \ Signature
No.
,L I x

9437030322 | %ﬂ/’

|

1. | Sri Manoj Kumar Mohanty, \ Collector &
| OAS(SAG) D.M, Angul
L;rr Pm,szppl« Rero |t o gt

| 2 I
Ly 48
| gl ot 7S
|

\I 3 | Uheratan Mmlbm "*‘”k‘*‘\ qqr732358% ‘ e —

'|\ L, \SLLKM'{'EE@J’G. Na-‘-\a.v\! i’q"‘jj"‘m \ T lj_?-}ﬁ%ﬂg_;lg\ I\
\5' \ Tivala)d Qarenaiw, g B \jq?l@”aﬁzg 'l %ﬂ

| L T
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inutes of the SDLC meeting held ot/ 82.08.2019 R Tt

__ at 11.00 A.M in the offi
Chamber of Sub- Collector, Anqul on diversion of Forest land for non forest
- use for_i.e Nain

i Coal Mine allotted to Singareni Collieries Co. Ltd.(SCCL).

A-meeting was held on 02.08.2019 at 11 A.M under the Chairmanship of Sub-
¢~ Cogectdr; Aagul on diversion of forest land for non forest use i.e Naini Coal Mine
“allqtted ko Singareni Collieries Co. Ltd.(SCCL). Al the SDLC members were present in
"/ e Meeting. The members present in the meeting as per the list attached at Annexure

([ o i 208

At the ogtéét, Sub-Collector welcomed the members present in the meeting. The
' “"‘%%Srv\f}ﬂch were discussed in the meeting and certified by the SDLC as follows.

i)

A per D.O No.17593/CS/F&E 10F (Cons) 96/2009 (Pt) Dated 24.10.2009 of
Chief Secretary & Chief Development Commissioner, Odisha Bhubanesw_ar, the BDO,
Chhendipada has submitted the Grama Sabha Resolution of Village Bimbadharpur,
Kasidiha, Kudapasi, Thalipasi, Dhaurakhaman, Tentuloi Gopinathpur, Ch.hend'ipada
Revenue forest and Kankurpal Revenue forest to the SDLC, Angul for diversion of

forest land for non forest use i.e Naini Coal Mine allotted to Singareni Collieries Co.
Ltd.(SCCL).

';DW‘D
7. The Tahasildar, Chhendipada has submitted the examined and verified land S_chedu_lg
for diversion of forest land for non forest use received from the user Agency I.€ Naini
Coal Mine allotted to Singareni Collieries Co. Ltd.(SCCL).

3. As per the Grama Sabha Resolution and as informed by B.D.O, Chhendipada no
primitive inhabitants living in the villages and there is no objection for diversion of
forest land. And as per FRA Rule 2006 neither such person has applied nor settled upon
that area for individual forest claims to be used for non forest use.

é;:/ A&

The details of the village wise proposals approved by the Grama Sabha

and in
the SDLC are as follows:-

cGhL—

lﬁ No. | Name of the Village | Total forest area to be
el diverted in Ha.
[‘4'9’” [1 | Bimbadharpur 51.101 4‘\
[ 2 | Kasidiha 9.805
N, 16 | Kudapasi 56.744 \
N N\ | Thalipasi 4.207 1
N\ S | Dhurakhaman | 16.8620
PPN |6 | Tentuloi Gopinathpur | 14610
/’ 7 | Chhendipada R.F 634.457
8 \. Kankurpal R.F 8,638

| |

Total = 783.275 Ha. \

After careful scrutiny of the documents, it was approved in the SDLC for
diversion of forest land for non forest use i.e Naini Coal Mine allotted to Singareni
Collieries Co. Ltd.(SCCL).The proposal along with the verified land schedule and Grama
Sabha resolutions are transferred to the DLC for further course of action.

The meeting ended with vote of thanks to the chair ang participants.

Chairman SDLC &
Sub- Collector, Angul

1Y
AL
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Copy submittfed to
information & necessary action.

sub- Collector, Angul

Memo No.ﬁe%g Dt. DS‘O.%'\? |
Copy forwarded to all participants for information & negessary action

Sub- Collector, Angul
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OF SUB- COLLECTOR, ANGUL
R l"

R RERURE — W
; 'l &A TTENDANCE SHEET or-' SDLC VEETNG UPG NAIHL COAL MINES ALLOTED TO 1 ﬂ’é
‘i “‘ & Designation | Name of the office Mobile No.
&‘ d’,&uva K vvwﬂ Do eu_zn,bﬁ). 9 5?&%‘0&4 /

RENI COLLIERIES Co. LTD HELD ON DATE 62.08.2019 IN THE OFFICE CHAMBER
"E> a3ud YV %o-h&cﬂ\ _Sub. 2ol fyqul g8t
b5, A -850

Q&»-P{‘a U‘%) o[ot -Sub-telloelor| qaats0anY
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I S
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A W o Pl

A9 P6 120819
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391 1 6}34\
English Translation of Annexure- R6/IX (FRA Certificate)

Brahmanbila
18.01.2019
3PM

A meeting of the Forest Land Committee was held on 18.01.2019 at 3 PM. The meeting was held
under the chairmanship of the local village president Praful Kumar Sahu. The meeting discussed in
detail the acquisition of forest land by Naine Coal Mine and the submission of traditional forest
dwellers to that land. The forest land was expanded to convert to non-forest species for mining by
the sub-division company. The following proposals were presented in the meeting. The meeting
also discussed the Kankurkhal RF.

1. The unemployed youth and women in the panchayat should first be given permanent
employment in the said company and other youth and women should be given necessary
training.

2. Water facilities should be made as there is a possibility of water level going down in the mine.
3. Two ambulances should be provided.

4. Provide employment on the basis of merit after training qualified students through ITI.

5. Provide financial assistance to qualified students and provide benefits of higher education.

6. Proposal to open primary health centers for good quality health check-ups. Arrangements
should be made for health check-ups every three months.

7. Before giving forest land to mining, proper evaluation of public land should be done and made
known to the public.

8. If the trees in the forest are used for mining, arrangements should be made to give the value of
those trees to the villagers.

9. Before starting mining, greenery should be created around the mine.

10. Development of the vacant land should be made.

11. The largest pond (Kata Bandh) of the village should have Two borewells on both sides. Two
borewells scheme to eliminate water scarcity throughout the year (Adarsh Pond)

12. An uninterrupted road extending up to 1 km from the village to the place of the
DakeswariPeetha should be constructed (from Baramunda to Dakeswari).

13. Construction of a temple of Maa Dakeswari, construction of a wall, deep tube well and a
pleasure garden. Beautification and lighting should be arranged.

14. Construction of an easy gate around the village.

15. Construction of a wall and electrification on all four sides of the village.

16. Construction of a two-storeyed house measuring 3000 square feet for Radhakrishna.

17. Financial assistance for the completion of the Ananta Mahadev Temple located in the east of
the village.

18. Renovation of a small pond in the village.

19. Drainage arrangements should be made on both sides of the village road.

20. Provision of playgrounds and sports equipment for the students of the Grama High School.
21. Meeting hall, drinking water, dining hall, bicycle stand and drinking water facilities for every
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educational institution in the village. 392 1§0€

22. Electricity should be provided to every family in the village.
23. 14 buildings should be constructed in 14 hamlets in the village.
24. All rural roads in the village should be concreted.

25. A guest house should be constructed in the village.

All the villagers present in Brahmanbila village did not raise any objection to the company
changing the type of land identified for use for mining purposes, nor is there any person from the
tribal and pre-agricultural communities in the said village. As per FRA 2005, no one has applied
for the said land or has received a lease. After this the meeting was adjourned

Praful Kumar Sahu
Chairman, Kankurpal

Sarpanch Brahmanibil G.P

Welfare extension officer Chhendipada
RI Brahmanibill

Forester Chhendiapada- |

Signature of the villagers
Kunj Bihari Sahu
Gonchiyabe Sahu

Santha Kumar Dehuri
Development Head

Praful Gochayat

Bhaskar Gochayat
Satyananda Sahu

Thimil Sethi

Supi Sethi

Ranjita Sethi

Balas Behera

Ajit Dehury

Barup

Sarata Sahu

Sudarsan Gochayat

Rabi Gochayat Thumb Impression
Dibakar Behera

Kirtan Setha




Sambaruni Sethi Thumb Impression 393
Arjuni Pradhan

Bharata Sahu

Rabi Naik Thumb Impression
Panadaba Sahu

Bhagban Sahu

Hadi Bandhu Sahu

Jharadamali Gochauyat(Thumb Impression)
Benudhara Parida

Alekha Sahu

Anima Biswal

Bandhu Sahu

Kailash Pradhan

Babula Sahoo

Banamaliu Pradhan

Pabina Sahu (Thumb Impression)
Jamubabti Sahu (Thumb Impression)
Tankadhara barik

Sita Sahu

Meghi Sahu

Lana Pradhan

Nirupama Dehuri

Sudama Barik (Thumb Impression)
Danup Barik

Jemadei Pradhan (Thumb Impression)
Satyabrata Pradhan

Ranesh Sahoo

Chaturi Dehuri (Thumb Impression)
Jaetri Sahu Thumb Impression)
Chandramani Sahu

Manjulata Majhi (Thumb Impression)
Dhiren Pradhan

Jira Majhi

Sukantini Nayak

Leela Sahoo

Inakshi Pradhan

Kasturi Sahu

Jayanti Rout

Pranabandhu Barik (Thumb Impression)
Baikuntha Paria (Thumb Impression)
Jadumani Sahu

Maheswar Dehuri



Rabindra Dehuri 394
Sanjaya Ku. Sahoo

Arjun Biswal

Bhagirathi Pradhan

Rojalin Sahu

Pinki Sahu (Thumb Impression)
Bisweswar Sahoo

Gurdeb Biswal

Bikram Gochayat

Laxmi Nayak

Gagan Behera

Pandab behera (Thumb Impression)
Deeptimayee Sethi

Bhaskar Chandra Pradhan

Kukunga Sahoo

Jungili Pradhan (Thumb Impression)
Sarata Sahu (Thumb Impression)
Mamina Swain

Narattam Pradhan (Thumb Impression)
Manoj Ku. Dehury

Sridhar Pani (Thumb Impression)
Bibekananda Sahoo

Batakrushna Sahu

Muktamani Sankhari (Thumb Impression)
Dalimba Naik

Arjun Swain

Gadadhar Dwari

Lata Samal

Ranjan Samal

Pratap Samala

Kastuni Sahoo (Thumb Impression)
Dwibeni Sahu

Malli Sahu (Thumb Impression)
Debake Sahu (Thumb Impression)
Hemanta Nayak

Akshya Kumar Sahu

Ajaya Kumar Sahu

Kathia Sahu (Thumb Impression)
Trinath Naik

Mukesh Sahu

Anita Naik

a0
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Date: 18.01.2019 at 11:00 AM Number of papers to be submitted for the meeting - 2464
Dot-05.12.2018 A meeting was held in Thalipsi village. The meeting was chaired by the Chairman
of the Forest Land Committee, Khira mohan Sahu. The meeting was chaired by the Block Welfare
Extension Officer, Tehsildar, Forest Protection Officer. In this meeting, the forest settlement land
of the village is reserved. The acquisition of forest land by Naini Coal Mine and the traditional
settlement on that land and the information of any encroachers and other forest dwellers living on
that land were discussed in detail. It was also proposed in the meeting that some people who were
cultivating and earning a living in that forest land would be given appropriate compensation if
mining was done on that land. Before leasing the said forest land to Singreni Coal Mine, the
government had made conditions with the villagers. The details of the forest land in the village are
given below. In the above proposed area, no Scheduled Tribes and Traditional Forest Dwellers are
living in the said forest land or have not applied for forest land or are on lease as per the Forest
Dwellers Recognition Rules 2006. Further, no process of extension has been or is required to be
made on the proposed forest land as per section 316 of the said rules but there are no persons
belonging to the tribal pre-agricultural community in the village.

1. Before giving the forest land for work, proper evaluation of public land should be done and

made known to the public.

2. Arrangements should be made for the resettlement of the displaced persons by providing

permanent houses.

3. Arrangements should be made for schools, health facilities, construction of roads, drains,
lighters, playgrounds, temples, market complexes, water supply systems, new ponds, mining
facilities etc. at the place where the displaced persons are resettled.

4. Before going to the forest land, the villagers should be given an appraisal of the land.

5. Arrangements should be made to show the villagers the appropriate price of the trees in the

forest for work.

6. A green belt should be created around the mine before starting mining.

7. Qualified students should be trained through ITI and given employment under the merit fund.

8. Financial assistance should be provided to qualified students and arrangements should be
made to get higher education.

9. Unemployed youth in the villages and panchayats should first be given permanent
employment under the merit fund in the said company and arrangements should be made to

provide necessary training to other youth.

10. Rs. 2 crore should be given per acre for the acquired land.

11. Partial land not covered by the land should be acquired in each case.

12. The displaced persons should be given 20 decimals or 5 times the land record.

13. No displaced family should be forcibly relocated until their fair value is established and the

place where they are resettled should be well-equipped in advance.

14. The amount received from the displaced and the land should not be submitted to the court

without informing the people.



15. Provision should be made to give a monthl$Qffowance of 20 thousand rupees to men and 1 94:
women above 50 years of age and the differently abled people who are losing their land.

16. No mining-related work should be started in the village without informing the village
committee and the people who are losing their land.

17. No mining work should be started until the above demands are met.

Then the meeting was adjourned with thanks to the chairman.

Chairman
Khira Mohan Sahu

Forester Chhendipada - |

Signatures of the villagers:
Pramod Sahu

Dhirendra Sahu

Maheswar Sahu

Biju Sahu

Nepal Sahu

Kalia Sahu

Kasturi Sahu (Thumb Impression)
Tribeni Sahu

Malli Sahu (Thumb Impression)
Debaki Sahu (Thumb Impression)
Hemanta Nayak

Akshya Kumar Sahu

Ajaya Kumar Sahu

Kathia Sahu (Thumb Impression)
Trinath Naik

Mukesh Sahu

Anita Naik




Kardabahal — Village Meeting: 18-01-2019 3&bh - 12 noon 16%

On Date: 18.01.2019 at 12 noon. As per the B.D.O Chhendipada's letter number - 2464 dated
5-12-2018, a meeting was held in Kardabahal and (Kudapsi) villages. All the members of
theJungle Jami committee of Kardabahal and Kasidih villages were present in the meeting. The
meeting was conducted by the local Block Welfare Officer. The representative of the Tehsildar,
Forest Protection Officer and others were present in this meeting. In this meeting, the forest land in
the village and the acquisition of forest land by Naine Coal Mine at the location of the forest land
in the reserved forest of the Forest Department and the submission of traditional forest dwellers
and other forest dwellers living on that land were discussed in detail. The forest land committee
members and other villagers present in the meeting informed that until the government does not
properly evaluate the lands, no member of the villagers and the forest land committee will sign
today's meeting. He requested the government and Angul Collector to inform him for proper
valuation of the land. The details of the forest land in the said villages are given. It is reported that
more than 50% people were present in the said meeting.

Description of Village Forest Land:

SI No. | Name of the Village Area to be Diverted (in Ha.) | Remark
1. Bimbadharpur 51.6472 U.l Village
2. Kasidiha 9.8317 U.I Village
3. | Kudapasi 56.6775 U.l Village
4. | Thalipasi 4,192 Habitated
5. Dhaura Khamana 16.862 U.I Village
6. | Tentuloi Gopinathpur 1.461 U.I Village
7. | Chhendipada R.F 634.4429
Total 775.1143

It was observed in these villages that no person has applied for the said land or has applied for lease
on the proposed plot and area of land as mentioned above. Further, no process of conversion is
being carried out or is required to be carried out on the proposed forest land as per clause B(2) of
this rule. There are no persons belonging to tribal and pre-agricultural communities in the said
villages.

Signature of Welfare Extension Officer

Signature of Villagers:
Sananda Behera

Binod Pradhan
Niranjan Pradhan

Jaya Krishna

Guru Charana Behera
Rahash Pradhan




Rani Dehury 398
Babaula Sethi

Bichnaada Sahu

Papun Pradhan

Khageswar Gochayat

Bhaba Grahi Gochayat

Bhima Pradhan

Chhaba Gochhayar Thumb Imprsion

Babaji Sankhari

Jay Sahu

160H



Diversion of Forest |a
s . nd and Issuance of FRA certificate in favour of General M
the Singareni Collieries Co. Ltd. (SCCL), Naini Area, Angul. e Tanagen

Discussi ,
ISCussion may be made on Diversion Proposal submitted by the SDLC, Angul vide memo No. 5685/

D1.05.08.201 on diversion of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co.
Ltd. (SCCL) measuring an area of 783.275Ha. of Forest land covering 8 villages of Chhendipada Block.

It reveals from the Proceedings of SDLC, Angul that, as per guide lines issued by Govt. of India vide No. F.N
11-9 /98-FC(p!) dated 03.08.2009, the Block Development Officer, Chhendipada has submitted the Gram Sabha
resolution of different villages for diversion of forest land afor non forest use i.e Naini Coal Mine allotted to Singreni

Collieries

Co. Ltd.(SCCL).

The details of villages wise forest land required for this project are as follows:-

R S S |
|

| Sl. No.

Name of the Village Name of the Block | Area to be diverted (In Ha.) g ——
Bimbadharpur " Chhendipada 51101 | Ulvilage
Kasidiha | Chhendipada 9.805 U.l. village
" Kudapasi 1[ Chhendipada | 56.744 ULl village
" Thalipsss |  Chhendipada 4.207 Habitated
Tentulol Gopinathpur | Chhendipada | 14610 UL vilage
 Chhendipada R F Chhendipada. 634.457
i Kankurpal RF Chhendipada ) !3_.838 . -
“ow | .| wamH ]

The propesals received from the SDLC, Angul may be discussed for approval
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PANCHAYAT SAMITI OFFICE CHHENDIPADA
AVPa-Chbendipatta, Dist Angil, PIN- 759124, Off il - ori-chendipardaceonic

Letter Noi=3y L) Date:-06 - 09 -K08 4

To

The District Welfare Officer,
Angul
Sub:- Confirmation regarding Forest Right Claims for diversion of

forest land.
Ref:- (1) Letter No. 1601/ 24.07.2024 of the DWO,Angul.

(2) Letter N0.2387/0209.2024 of the Tahasildar,Chhendipada
Sir,

With reference to the letters on the subject cited above, | am
to inform you that, there is no claim received on IFR/CFRR and CR
from the village of Bimbadharpur, Dhaurakhaman, Kasidiha,
Kudapasi, Thalipasi, Tentuloigopinathpur & Chhendipada which is
acquired by Sibgareni Collieries Co.Ltd. (SCCL) till date.

This is for information and necessary action.

Yours faithfully

Block De o %t{%%n&?"l

Chhendipada
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OFFICE OF THE TAHASILDAR, CHHENDIPADA
odNGIoa flduing, 6889Q!

Polephone B0 760 J52002 A ebaite, s angulnle ot nsit tahshhendlod/ nlein

Vetter No. 2395 piteno, “-"ﬂ_Z/‘l}l"'\

Ta

The Block Development Officer,
Chhendipada, ) 1

Sub:  Confirmation regarding Forest Rights claims for diversion of Forest Land.

Ref:  Letter No.3282 Date.31,08.2024 of BDO, Chhendipada.

With reference to the letter on the subject cited above, | am o say that there is no
ciaim receivéd | about | IFR, ‘CR & CFRR from the villages of Bimbzdharpur.

" Dhaurakhaman, Kasidiha, Kudapasi, ‘Thalipasi, Tentuloi Gopinathpur & Chhendipada
which is acquired by Sibgareni Collieries Ca. LId(SCCL).

This is for information and aecessary action.

Yours faithfully,

| £
e Tahasildarfdm%mﬂd:

Chheandinada
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COLLECTORATE, ANGUL || GRlgInG QIdYIna, 268w

DISTRICT ST &SC DEVELOPMENT SECTION
APYFCRIRIT 96° AGYFERIT ARAFAATRS

E-rman Angdwo@pmail com

To,

Sub:

Sir,

Letter No: _ 4C 01 [Date: RH-03 '0'202"}

The B.D.O,
Chhendipada

“
Confirmation regarding Forest Rights claims for diversion of forest land

I am to say that, The Sibgareni Collieries Co. Ltd. (SCCL) was issued with forest

clearance following due procedure as per FRA Act 2006,

However, Collector, Angul has instructed to submit information regarding
If any titles have been issued within the area of forest land diverted in favour of

Sibgareni Collieries Co. Ltd. (SCCL).

2. Secondly if any claims (individual or community) is still pending for disposal in the
above referred area,
You are requested to submit the information within 7days for kind perusal of
Collector, Angul.  The land schedule of the forest land diverted in favour of The

Sibgareni Collieries Co. Ltd. (SCCL) is enclosed herewith.

Yours [aithfully

—
—_

\1? »
Mﬂ'
District Wetfare Officer,
Angul

MemoNo._1€02  pate QM-01- QOR‘;_

Copy Submitted to the Tahasilar, Chhendipada for kind mformation.

%

| NAINMAREA |
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Annexure- R6 | XVI

404
Details of deposits:-
SI. | Type of deposit [NPY/CA/TWMP/Others | Whether by UTR/ DD No. Amount Date of deposit | Name of Bank |Bank Account of CAF
No. (Specify) } RTGS/DD/NEF deposited (Rs.) from which managed by CAMPA
T (Specify) amount in which fund
transferred to deposited
account of CAF
i)  |Net Present Value RTGS SBINR12021090640778836 735495225|Dt. 06,00.2021 |Union Bank, Lodi
Road. New Delhi
ii) |Interest on belated payment of NPV 0 0 0 0 0
iy |Coninensaton: A Tvestation Seliems RTGS  |SBINRI2021090640778836 238304300|Dt, 06.09.2021 |Union Bank, Lodi
pensatory 1on Sehem e Road, New Delhi
iv) |Site Specific Wildlife Conservation Plan 0 0 0 0 0
= Fr Union Bank, Lodi
Regional Wildlife Management Plan RTGS SBINR12021112453399299 74849518[D124.11.2021 |o ot
v) RTGS SBINR12022070492525950 200000000 Dt. 04.07.2022| ]
Wildlife Management Plan Union Bank, Lodi
SERED Road, New Delhi
vi) RTGS SBINR52021110850678029 4174225|Dt. 08.11.2021 |UMion Bank, Lodi
3 Road, New Delhi
1.5 times Safety Z
I SRt Cp UTR No.150825830980176 3640775 Dt. 22.03.2022 | Union Bank, Lodi
vii) RTGS Road, New Delhi
75735000
vilij Scheme for plantation ( for area equivalent RTGS
of 100 mtr. Buffer around the mine lease)
_ RTGS SBINR12022070492525950 50000000 Dt. 04.07.2022|Union Bank, Lodi
ix) |SMC Plan .
Road, New Delhi
TOTAL 1382199043

166
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21-
Jun-
2024

(21-
Jun-
2024)

405

Narration

CHQ TRANSFER

RTGS UTR NO:
SBINR52024062130649631
177528 ORRISA CAMPA

58,95,57:29900
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18-
Jun-
2024

(18-
Jun-
2024)

406

Narration

CHQ TRANSFER

RTGS UTR NO:
SBINR52024061829776877
177527 SATKOSIA TIGER
CONSERVATION

FOUNDAT

2,00,00,000.00
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407 .

FORM~ Il
(for picjects other than Jinear Projects)
GOVERNMENT OF ODISHA

OFFICE OF THE DISTRICT COLLECTOR, ANGUL

No. \U_ /Dated | D kﬁ\

TO WHOMSOEVER IT MAY CONCERN

In compiiance of the Ministry of Environment and Forests (MoEF), Governmernil of India's letter No. 11-8/98-FC
(p1) dated 3 August 2009 wherein the MoEF issued guidetines on submission of evidences for having initialed and
completed Ihe process of selllement of rights under the Scheduled Tribes and Other Tradilional Forest Dwellers
(Recognition of Forest Righte) Act, 2006 (‘'FRA', for short) on the forest land proposed to be diverted for non-orest
purposes, Il is cerified that, 783.275Ha. of forest land proposed to be diveried in favour of General Manager, the
Singareni Golloerries Co. Ltd. for Naini Coal Mine in Angul District falls within jurisdiction of Bimbadharpur,
Kasidiha, Kudapasi, Thalipasi, Dhaurakhaman, Tentuloi Gopinathpur village, Chhendipada RF & Kankurpal

RFof Chhiendipada tehsil,

iLis further cenified that:

(@} e complete process for identification and settiement of rights under the FRA has been carried out
for the entire 783.275Ha. of forest land proposed for diversion, A copy of recorcs of all consultation and
meeting (s) of the Forest Rights Committee(s), Gram Sabha(s), Sub-Division Level Commitlee(s), and the
District Level Commiltee are enclosed as annexure- | to annexure-V;

(b) ine propesal of such diversion ( with full details of the project and Its Implications, in vernacular /
local lenguage) have been placed before each concemed Gram Sabha Commiltee of forest-dwellers, who

are eligible under the FRA;

(c) the each of concerned Gram Sabha(s) has cerlified that all formalities / processes under the FRA
have been carried oul, and that they have given their consent to the proposed diversion and the compensalion
and ameliorative measures, if any, having understood the purpose and details of proposed diversion. A copy
of certificale issued by the Gram Sabha of village Is enclosed as annexure- | to annexure-V;

(d)  the discussion and decisions on such proposais had taken place only when there was a quorum of
minimum 50% of the members of Gram Sabha present;

(€) like diversion of forest land for facilities managed by the Government as required under section 3(2)
of the FRA have been completed and the Forest Rights Committees have given their consent to it;

{ the rights of Primitive Tribal Groups and Pre-Agricultural Communities, where applicable have been
specificzliy safeguarded as per section 3(1) (e) of the FRA.

Encl.:-As above v
' iV

(Shri Manoj Kumar Mohanty, OAS-SAG)
COLLECT@R, ANGUL ,

Annexure- R6 /| IX

1/69
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. Annexvve - A/
PR |
<EEDINGS OF THE DISTRICT LEVEL COMMDBEE MEETING ON SCHEDULED TRIBES AND ',

A%EHNEDR TRADITIONAL FOREST DWELLERS (RECOGNITION OF FOREST RIGHTS) ACT, 2006 &
MENT RULES, 2012 HELD ON 07.09.2019 AT 11.00AM IN THE OFFICE CHAMBER OF THE

“eteeeererenrunn.. COLLECTOR & DISTRICT MAGISTRATE, ANGUL

N N NN NN AN NN NS EEEEEEEEEEESSSEENENEEEESEEEEENSEEEE

The meeting was presided over by the Collector & DM, Angul-cum-Chairman, DLC. The list of members
present in the meeting is placed at Annexure-f\

At the outset, the Collector welcomed all the members present in the meeting and asked the DWO,
Angul to brief the agendas of the meeting. Accordingly, the DWO elaborated and briefed the agendas of the
meeting.

Agenda-1 Diversion of Forest land and Issuance of FRA certificate in favour of General Manager,
the Singareni Collieries Co. Ltd. (SCCL), Naini Area, Angul.

Discussion was made on Diversion Proposal submitted by the SDLC, Angul vide memo No. 5685/
D1.05.08.2019 on diversion of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co.
Ltd. (SCCL) measuring an area of 783.275Ha. land covering 6 villages & 2 reserve forests of Chhendipada Block.

On verification of the records received from SDLC, Angul, it was ascertained that, the datails of project
have abeen placed before the Gram Sabhas in presence of more than 50% members of Karadabahal &
Kankurpal village and the implication have been explained in the meeting in local language.

The details of villages wise forest land required for this project are as follows:-

’_;"-N;)'-II Narie ofthe_’;'illage—. ‘Name of the Block | Area to be diverted (In Ha.) !L fiariari
| e | omese ||l
[ d | Kasidiha Chhendipada 9.805 - U.lLvillage
| 3| Kwapasi | Chhendpads s674 | Ulvlkege
| 4 | Thaipsi | Chhendpada | 4200 | ‘Habitaled
| 5| ovwkame [ Ot | e | Ul
|6 | Tentuloi Gopinathpur Chhendipada . 14610 | Ulvillage
L7 ChhendipadaRF Ch_hg}_dipada_ . 6447 ] ) -
8 Kankurpal RF K Chhggdinada - 8638 _" N
L Tl | e

It revealed from the proceedings of Gram sabha held on 18.01.2019 that, Bimbadharpur, Kasidiha
[Kudapasi, Dhaura Khaman, Tentuloi Gopinathpur are Un-inhabitated villages & in respet of Chhendipada R.F, the
Gram Sabha at Karadabahal village was held. For Kankurpal R.F, a gram sabha was also held at
Brhmanbil village.

It was observed that, the ST & Other Traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006 & Amendment Rules, 2012 have been properly implemented in these villages. No individuals as well as
community claims are pending for settlement uinder FRA. Any interest of PTGs and PACs are not being affected

for such diversion of forest land for non-forest purpose i.e Naini Coal Mine allotted to Singreni Collieries Co. Ltd.
(SCCL)

-Contd.......2/-
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After examining, the committee aﬁproved to issue the FRA certificate for considering the version

proposal of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co. Ltd. ASCCL)
measuring an area of 783.275 Ha. i

The meeting ended with vote of thanks to the Chair.

\ ..\\\\W\ Q % 75":' :

D.W.0, Angul D.F.0, ngul \o\
T ’\
+q. |

Z. P.Merhber, AR Member,
Zone No.4 . Zone No.8

\w,sl\/‘p] f

Collector, Angul

——
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ANQEXUVE— A\
‘_ MEMBERS PRESENT IN THE DISTRICT LEVEL

gyanﬁe MEETING ON SCHEDULED TRIBES AND 1/7 é’

- OTHER TRADITIONAL FOREST DWELLE YGNITION OF FOREST RIGHTS) ACT, 2006 & L

h AMENDMENT RULES, 2012 HELD ON 07.09.2019 AT 11.00 AM .)
|

Sl Signature

\ Name of the members Designation
No.
| 1. | Sri Manoj Kumar Mohanty, \ Collector &

OAS(SAG) D.M, Angul
\g

Contact No. \

)

LW

—
—

|

9437030322 \

.I 2 = Prr MP}“‘ I\W . I,'{ b mﬂ
H
I

Dy

[Y\B[gf' v | FS

\I 3 | Uheratan Mmlbm "*‘”k‘*‘\ qqr732358% ‘ e —

'|\ L, \SLLKM'{'EE@J’G. Na-‘-\a.v\! i’q"‘jj"‘m \ T lj_?-}ﬁ%ﬂg_;lg\ I\
\5' \ Tivala)d Qarenaiw, g B \jq?l@”aﬁzg 'l %ﬂ

| L T
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1
inutes of the SDLC meeting held ¢h'32.08.2019 Annexane ~ 1\

__ at 11.00 A.M in the offi
Chamber of Sub- Collector, Anqul on diversion of Forest land for non forest
- use for_i.e Nain

i Coal Mine allotted to Singareni Collieries Co. Ltd.(SCCL).

A-meeting was held on 02.08.2019 at 11 A.M under the Chairmanship of Sub-
¢~ Cogectdr; Aagul on diversion of forest land for non forest use i.e Naini Coal Mine
“allqtted ko Singareni Collieries Co. Ltd.(SCCL). Al the SDLC members were present in
"/ e Meeting. The members present in the meeting as per the list attached at Annexure

([ o i 208

At the ogtéét, Sub-Collector welcomed the members present in the meeting. The
' “"‘%%Srv\f}ﬂch were discussed in the meeting and certified by the SDLC as follows.

i)

A per D.O No.17593/CS/F&E 10F (Cons) 96/2009 (Pt) Dated 24.10.2009 of
Chief Secretary & Chief Development Commissioner, Odisha Bhubanesw_ar, the BDO,
Chhendipada has submitted the Grama Sabha Resolution of Village Bimbadharpur,
Kasidiha, Kudapasi, Thalipasi, Dhaurakhaman, Tentuloi Gopinathpur, Ch.hend'ipada
Revenue forest and Kankurpal Revenue forest to the SDLC, Angul for diversion of

forest land for non forest use i.e Naini Coal Mine allotted to Singareni Collieries Co.
Ltd.(SCCL).

';DW‘D
7. The Tahasildar, Chhendipada has submitted the examined and verified land S_chedu_lg
for diversion of forest land for non forest use received from the user Agency I.€ Naini
Coal Mine allotted to Singareni Collieries Co. Ltd.(SCCL).

3. As per the Grama Sabha Resolution and as informed by B.D.O, Chhendipada no
primitive inhabitants living in the villages and there is no objection for diversion of
forest land. And as per FRA Rule 2006 neither such person has applied nor settled upon
that area for individual forest claims to be used for non forest use.

é;:/ A&

The details of the village wise proposals approved by the Grama Sabha

and in
the SDLC are as follows:-

cGhL—

lﬁ No. | Name of the Village | Total forest area to be
el diverted in Ha.
[‘4'9’” [1 | Bimbadharpur 51.101 4‘\
[ 2 | Kasidiha 9.805
N, 16 | Kudapasi 56.744 \
N N\ | Thalipasi 4.207 1
N\ S | Dhurakhaman | 16.8620
PPN |6 | Tentuloi Gopinathpur | 14610
/’ 7 | Chhendipada R.F 634.457
8 \. Kankurpal R.F 8,638

| |

Total = 783.275 Ha. \

After careful scrutiny of the documents, it was approved in the SDLC for
diversion of forest land for non forest use i.e Naini Coal Mine allotted to Singareni
Collieries Co. Ltd.(SCCL).The proposal along with the verified land schedule and Grama
Sabha resolutions are transferred to the DLC for further course of action.

The meeting ended with vote of thanks to the chair ang participants.

Chairman SDLC &
Sub- Collector, Angul

1Y
AL
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0 .
Copy submittfed to
information & necessary action.

sub- Collector, Angul

Memo No.ﬁe%g Dt. DS‘O.%'G |
Copy forwarded to all participants for information & negessary action

Sub- Collector, Angul
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OF SUB- COLLECTOR, ANGUL
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R RERURE — W
, 'l &A TTENDANCE SHEET o SLC MEETING LS NATH COAL MINES ALLOTED TO 175
‘i “‘ & Designation | Name of the office Mobile No.
&‘ d’,&uva K vvwﬂ Do eu_zn,bﬁ). 9 5?&%‘0&4 /

RENI COLLIERIES Co. LTD HELD ON DAT# $3.08.2019 IN THE OFFICE CHAMBER
"E> a3ud YV %o-h&cﬂ\ _Sub. 2ol fyqul g8t
b5, A -850

Q&»-P{‘a U‘%) o[ot -Sub-telloelor| qaats0anY
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I S
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429 196A
English Translation of Annexure- R6/IX (FRA Certificate)

Brahmanbila
18.01.2019
3PM

A meeting of the Forest Land Committee was held on 18.01.2019 at 3 PM. The meeting was held
under the chairmanship of the local village president Praful Kumar Sahu. The meeting discussed in
detail the acquisition of forest land by Naine Coal Mine and the submission of traditional forest
dwellers to that land. The forest land was expanded to convert to non-forest species for mining by
the sub-division company. The following proposals were presented in the meeting. The meeting
also discussed the Kankurkhal RF.

1. The unemployed youth and women in the panchayat should first be given permanent
employment in the said company and other youth and women should be given necessary
training.

2. Water facilities should be made as there is a possibility of water level going down in the mine.
3. Two ambulances should be provided.

4. Provide employment on the basis of merit after training qualified students through ITI.

5. Provide financial assistance to qualified students and provide benefits of higher education.

6. Proposal to open primary health centers for good quality health check-ups. Arrangements
should be made for health check-ups every three months.

7. Before giving forest land to mining, proper evaluation of public land should be done and made
known to the public.

8. If the trees in the forest are used for mining, arrangements should be made to give the value of
those trees to the villagers.

9. Before starting mining, greenery should be created around the mine.

10. Development of the vacant land should be made.

11. The largest pond (Kata Bandh) of the village should have Two borewells on both sides. Two
borewells scheme to eliminate water scarcity throughout the year (Adarsh Pond)

12. An uninterrupted road extending up to 1 km from the village to the place of the
DakeswariPeetha should be constructed (from Baramunda to Dakeswari).

13. Construction of a temple of Maa Dakeswari, construction of a wall, deep tube well and a
pleasure garden. Beautification and lighting should be arranged.

14. Construction of an easy gate around the village.

15. Construction of a wall and electrification on all four sides of the village.

16. Construction of a two-storeyed house measuring 3000 square feet for Radhakrishna.

17. Financial assistance for the completion of the Ananta Mahadev Temple located in the east of
the village.

18. Renovation of a small pond in the village.

19. Drainage arrangements should be made on both sides of the village road.

20. Provision of playgrounds and sports equipment for the students of the Grama High School.
21. Meeting hall, drinking water, dining hall, bicycle stand and drinking water facilities for every
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educational institution in the village. 430 1%
22. Electricity should be provided to every family in the village.

23. 14 buildings should be constructed in 14 hamlets in the village.

24. All rural roads in the village should be concreted.

25. A guest house should be constructed in the village.

All the villagers present in Brahmanbila village did not raise any objection to the company
changing the type of land identified for use for mining purposes, nor is there any person from the
tribal and pre-agricultural communities in the said village. As per FRA 2005, no one has applied
for the said land or has received a lease. After this the meeting was adjourned

Praful Kumar Sahu
Chairman, Kankurpal

Sarpanch Brahmanibil G.P

Welfare extension officer Chhendipada
RI Brahmanibill

Forester Chhendiapada- |

Signature of the villagers
Kunj Bihari Sahu
Gonchiyabe Sahu

Santha Kumar Dehuri
Development Head

Praful Gochayat

Bhaskar Gochayat
Satyananda Sahu

Thimil Sethi

Supi Sethi

Ranjita Sethi

Balas Behera

Ajit Dehury

Barup

Sarata Sahu

Sudarsan Gochayat

Rabi Gochayat Thumb Impression
Dibakar Behera

Kirtan Setha
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Arjuni Pradhan

Bharata Sahu

Rabi Naik Thumb Impression
Panadaba Sahu

Bhagban Sahu

Hadi Bandhu Sahu

Jharadamali Gochauyat(Thumb Impression)
Benudhara Parida

Alekha Sahu

Anima Biswal

Bandhu Sahu

Kailash Pradhan

Babula Sahoo

Banamaliu Pradhan

Pabina Sahu (Thumb Impression)
Jamubabti Sahu (Thumb Impression)
Tankadhara barik

Sita Sahu

Meghi Sahu

Lana Pradhan

Nirupama Dehuri

Sudama Barik (Thumb Impression)
Danup Barik

Jemadei Pradhan (Thumb Impression)
Satyabrata Pradhan

Ranesh Sahoo

Chaturi Dehuri (Thumb Impression)
Jaetri Sahu Thumb Impression)
Chandramani Sahu

Manjulata Majhi (Thumb Impression)
Dhiren Pradhan

Jira Majhi

Sukantini Nayak

Leela Sahoo

Inakshi Pradhan

Kasturi Sahu

Jayanti Rout

Pranabandhu Barik (Thumb Impression)
Baikuntha Paria (Thumb Impression)
Jadumani Sahu

Maheswar Dehuri
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Sanjaya Ku. Sahoo

Arjun Biswal

Bhagirathi Pradhan

Rojalin Sahu

Pinki Sahu (Thumb Impression)
Bisweswar Sahoo

Gurdeb Biswal

Bikram Gochayat

Laxmi Nayak

Gagan Behera

Pandab behera (Thumb Impression)
Deeptimayee Sethi

Bhaskar Chandra Pradhan

Kukunga Sahoo

Jungili Pradhan (Thumb Impression)
Sarata Sahu (Thumb Impression)
Mamina Swain

Narattam Pradhan (Thumb Impression)
Manoj Ku. Dehury

Sridhar Pani (Thumb Impression)
Bibekananda Sahoo

Batakrushna Sahu

Muktamani Sankhari (Thumb Impression)
Dalimba Naik

Arjun Swain

Gadadhar Dwari

Lata Samal

Ranjan Samal

Pratap Samala

Kastuni Sahoo (Thumb Impression)
Dwibeni Sahu

Malli Sahu (Thumb Impression)
Debake Sahu (Thumb Impression)
Hemanta Nayak

Akshya Kumar Sahu

Ajaya Kumar Sahu

Kathia Sahu (Thumb Impression)
Trinath Naik

Mukesh Sahu

Anita Naik



Brahmanibil

Date: 18.01.2019 at 11:00 AM Number of papers to be submitted for the meeting - 2464
Dot-05.12.2018 A meeting was held in Thalipsi village. The meeting was chaired by the Chairman
of the Forest Land Committee, Khira mohan Sahu. The meeting was chaired by the Block Welfare
Extension Officer, Tehsildar, Forest Protection Officer. In this meeting, the forest settlement land
of the village is reserved. The acquisition of forest land by Naini Coal Mine and the traditional
settlement on that land and the information of any encroachers and other forest dwellers living on
that land were discussed in detail. It was also proposed in the meeting that some people who were
cultivating and earning a living in that forest land would be given appropriate compensation if
mining was done on that land. Before leasing the said forest land to Singreni Coal Mine, the
government had made conditions with the villagers. The details of the forest land in the village are
given below. In the above proposed area, no Scheduled Tribes and Traditional Forest Dwellers are
living in the said forest land or have not applied for forest land or are on lease as per the Forest
Dwellers Recognition Rules 2006. Further, no process of extension has been or is required to be
made on the proposed forest land as per section 316 of the said rules but there are no persons
belonging to the tribal pre-agricultural community in the village.

1. Before giving the forest land for work, proper evaluation of public land should be done and

made known to the public.

2. Arrangements should be made for the resettlement of the displaced persons by providing

permanent houses.

3. Arrangements should be made for schools, health facilities, construction of roads, drains,
lighters, playgrounds, temples, market complexes, water supply systems, new ponds, mining
facilities etc. at the place where the displaced persons are resettled.

4. Before going to the forest land, the villagers should be given an appraisal of the land.

5. Arrangements should be made to show the villagers the appropriate price of the trees in the

forest for work.

6. A green belt should be created around the mine before starting mining.

7. Qualified students should be trained through ITI and given employment under the merit fund.

8. Financial assistance should be provided to qualified students and arrangements should be
made to get higher education.

9. Unemployed youth in the villages and panchayats should first be given permanent
employment under the merit fund in the said company and arrangements should be made to

provide necessary training to other youth.

10. Rs. 2 crore should be given per acre for the acquired land.

11. Partial land not covered by the land should be acquired in each case.

12. The displaced persons should be given 20 decimals or 5 times the land record.

13. No displaced family should be forcibly relocated until their fair value is established and the

place where they are resettled should be well-equipped in advance.

14. The amount received from the displaced and the land should not be submitted to the court

without informing the people.



15. Provision should be made to give a monthié3ftowance of 20 thousand rupees to men and 19/dF
women above 50 years of age and the differently abled people who are losing their land.

16. No mining-related work should be started in the village without informing the village
committee and the people who are losing their land.

17. No mining work should be started until the above demands are met.

Then the meeting was adjourned with thanks to the chairman.

Chairman
Khira Mohan Sahu

Forester Chhendipada - |

Signatures of the villagers:
Pramod Sahu

Dhirendra Sahu

Maheswar Sahu

Biju Sahu

Nepal Sahu

Kalia Sahu

Kasturi Sahu (Thumb Impression)
Tribeni Sahu

Malli Sahu (Thumb Impression)
Debaki Sahu (Thumb Impression)
Hemanta Nayak

Akshya Kumar Sahu

Ajaya Kumar Sahu

Kathia Sahu (Thumb Impression)
Trinath Naik

Mukesh Sahu

Anita Naik




Kardabahal — Village Meeting: 18-01-2019 K& - 12 noon 199’8/

On Date: 18.01.2019 at 12 noon. As per the B.D.O Chhendipada's letter number - 2464 dated
5-12-2018, a meeting was held in Kardabahal and (Kudapsi) villages. All the members of
theJungle Jami committee of Kardabahal and Kasidih villages were present in the meeting. The
meeting was conducted by the local Block Welfare Officer. The representative of the Tehsildar,
Forest Protection Officer and others were present in this meeting. In this meeting, the forest land in
the village and the acquisition of forest land by Naine Coal Mine at the location of the forest land
in the reserved forest of the Forest Department and the submission of traditional forest dwellers
and other forest dwellers living on that land were discussed in detail. The forest land committee
members and other villagers present in the meeting informed that until the government does not
properly evaluate the lands, no member of the villagers and the forest land committee will sign
today's meeting. He requested the government and Angul Collector to inform him for proper
valuation of the land. The details of the forest land in the said villages are given. It is reported that
more than 50% people were present in the said meeting.

Description of Village Forest Land:

SI No. | Name of the Village Area to be Diverted (in Ha.) | Remark
1. Bimbadharpur 51.6472 U.l Village
2. Kasidiha 9.8317 U.I Village
3. | Kudapasi 56.6775 U.l Village
4. | Thalipasi 4,192 Habitated
5. Dhaura Khamana 16.862 U.I Village
6. | Tentuloi Gopinathpur 1.461 U.I Village
7. | Chhendipada R.F 634.4429
Total 775.1143

It was observed in these villages that no person has applied for the said land or has applied for lease
on the proposed plot and area of land as mentioned above. Further, no process of conversion is
being carried out or is required to be carried out on the proposed forest land as per clause B(2) of
this rule. There are no persons belonging to tribal and pre-agricultural communities in the said
villages.

Signature of Welfare Extension Officer

Signature of Villagers:
Sananda Behera

Binod Pradhan
Niranjan Pradhan

Jaya Krishna

Guru Charana Behera
Rahash Pradhan
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Babaula Sethi

Bichnaada Sahu

Papun Pradhan

Khageswar Gochayat

Bhaba Grahi Gochayat

Bhima Pradhan

Chhaba Gochhayar Thumb Imprsion

Babaji Sankhari

Jay Sahu



Diversion of Forest |a
s . nd and Issuance of FRA certificate in favour of General M
the Singareni Collieries Co. Ltd. (SCCL), Naini Area, Angul. e Tanagen

Discussi ,
ISCussion may be made on Diversion Proposal submitted by the SDLC, Angul vide memo No. 5685/

D1.05.08.201 on diversion of forest land for non forest use for Naini Coal Mine allotted to Singareni Collieries Co.
Ltd. (SCCL) measuring an area of 783.275Ha. of Forest land covering 8 villages of Chhendipada Block.

It reveals from the Proceedings of SDLC, Angul that, as per guide lines issued by Govt. of India vide No. F.N
11-9 /98-FC(p!) dated 03.08.2009, the Block Development Officer, Chhendipada has submitted the Gram Sabha
resolution of different villages for diversion of forest land afor non forest use i.e Naini Coal Mine allotted to Singreni

Collieries

Co. Ltd.(SCCL).

The details of villages wise forest land required for this project are as follows:-

R S S |
|

| Sl. No.

Name of the Village Name of the Block | Area to be diverted (In Ha.) g ——
Bimbadharpur " Chhendipada 51101 | Ulvilage
Kasidiha | Chhendipada 9.805 U.l. village
" Kudapasi 1[ Chhendipada | 56.744 ULl village
" Thalipsss |  Chhendipada 4.207 Habitated
Tentulol Gopinathpur | Chhendipada | 14610 UL vilage
 Chhendipada R F Chhendipada. 634.457
i Kankurpal RF Chhendipada ) !3_.838 . -
“ow | .| wamH ]

The propesals received from the SDLC, Angul may be discussed for approval
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z
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS & HoFF, ODISHA
BHUBANESWAR

?Z—/ /91~ G)-380/2019
Dated Bhubane the arch, 2022

The Assistant Inspector General of Forests (FC Division)
Govt. of India, MoEF& CC

Indira Paryavaran Bhawan

Jor Bagh Road, Aliganj

New Delhi-110003

To

Sub: Proposal for non-forestry use of 783.275 ha of forest land consisting of 643.095 ha
of RF in Chhendipada&Kankurupal RF and 140.180 ha of village forest land in
favour of M/s Singareni Collieries Company Ltd for Naini Opencast Coal Mining
Project in Angul Forest Division of District Angul (Odisha)-Additional
information to the observations on Stage- I Compliance-reg

Sir,

In reference to Gol, MoEF& CC, New Delhi letter No.8-01/2020-FC dated 13.01.2022
of Scientist-D. Gol. MoEF& CC (FC Division) New Delhion the above mentioned subject, |
am sending herewith the required information/ documents as detailed below:

Condition No i:
In compliance of condition No. A (1)(ii) of Stage-I1 approval, copies of KML. files of CA
land, diverted forest land, SMC works area, etc need to uploaded on e- green watch portal.

In compliance to the above, the RCCF Angul Circle has reported that the User Agency
has submitted the KML files of the diverted forest land, CA land etc. The above said KML files
could not be uploaded in the e-Green Watch Portal as the said provision is only technically
available after Stage-11 approval. The project status report as displayed in the e-Green Watch
Portal on this technicality is enclosed herewith.However, the KML files of diverted forest
area. CA land, SMC works etc is enclosed in the CD format.Further. as per decision of
Principal Chief Conservator of Forests &HoFF, Odisha, an area equivalent to the diverted
forest area i.e.. around 913 Ha has been identified in Nunamati Proposed Reserve Forest in
Kanloi Beat of Chhendipada Forest Range in consultation with CMPDI & Divisional Forest
Officer, Angul for taking up Soil & Moisture Conservation (SMC) works.The User Agency has
issued work order No. 7600008978 Dated 14.03.2022 to CMPDI. Ranchi for an amount of Rs
39.51.000/- to take up the survey by LiDAR Technology for preparation of DPR on SMC.
CMPDI has informed that it will take 3 months for preparation of DPR on SMC. The copy of

CMPDI Order is enclosed as Annexure-1& the CMPDI confirmation letter is enclosed as
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Annexure-2. In this regard the user agency has submitted an undertaking to paythe amount as
and when the demand will be raised by the DFO, Angul Division. which is enclosed as
Annexure-3.

Condition No ii:

In compliance to condition no A (5) of Stage-I.approval regarding preparation of plan for
plantation and SMC works along the outer perimeter of 100 meters from the lease area, the
State Government has mentioned that as the lease of the user agency is surrounded by the
other lease, implementation of requisite plan is not possible as stipulated however, in lieu of
the same an area of 105.9 ha has been technically approved for ANR Plantation. However, it
could not be ascertained from the detail whether the area earmarked for ANR is equivalent
to the area of 100 meters perimeter along the outer lease boundary.

In compliance to the above, the RCCF Angul Circle has reported that theNaini coal
block is surrounded by number of other coal blocks. It is not feasible for taking up afforestation
and SMC activities within 100 meters of the outer perimeter of the mining lease by overlapping
withother mining lease on a coal block. The calculation of 100 mtrsperimeter along the outer
lease area boundary works out to be 140 ha. However, while submitting the Stage-I compliance
only the perimeter of the forest area within the lease boundary was considered which worked
out to be 105.90 ha.Now. the area of 140 ha arrived by considering 100 mitrs perimeter all-
around the mining lease area including non-forest land is proposed for SMC work.
Accordingly. the plan for plantation including SMC works over an area of 140 ha in
Brahmanbill RF has been approved by RCCF, Angulat a financial outlay of Rs.7.57,35.000/-
(A copy of approved scheme enclosed). In this regard, the DFO, Angul Division has raised
demand on the user agency to deposit the approved amount into CAMPA account vide his
memo No. 1657 dt.15.03.2022. The user agency has furnished undertaking to deposit the said

amount which is enclosed as Annexure-4.

Condition No iii:
A certificate from the competent authority in the State as envisaged incondition no. A (8) of
Stage-I approval needs to be submitted.

In compliance to the above, the RCCF Angul Circle has reported that the as per Memo
No. 2447/4F-Misc Dt. 16.06.2020 of DFO, Bolangir Division and Memo No. 2939 4F-80/2018
Dt 08.07.2020 of Divisional Forest Officer, Boudh, Forest Division no plantation has been
carried out in past in the degraded forest land identified for CA in the respective Forest
Divisions. In this regard the copy of the above memo of DFO. Bolangir and Boudh Division is
enclosed as Annexure-5. Basing on the above letters this office has intimated toAssistant
Inspector General of forest (FC). MoEF& CC, Gol, vide letter No. 15534/9F(MG) 380/2019

dated 4th Sept. 2020 that no plantation has been carriedout previously on the land identified
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Jor CA in Boudh&Bolangir Forest Division.the State Government has also recommended
accordingly. In this regard the certificate issued by the concerned DFOsis countersigned by the
Nodal Officer, FCAfor kind reference of Gol, MoEF& CC.

Condition No iv:

In compliance to conditions A (9) of Stage-I approval, the State Governmenthas referred the
RWMP, while preparation of Wildlife/Elephant ManagementPlan is envisaged in the
condition. Therefore, copy of approved Plan, as envisaged in the condition, may be
submitted by the State duly incorporating the comments of PE Division of the Ministry and
informing the status of deposition of cost of its implementation into the account of CAMPA.

In compliance to the above, the RCCF Angul Circle has reported that to prepare the
Mitigative Wildlife Conservation Plan, the Principal Chief Conservator of Forests & Chief
Wildlife Warden, Odisha, vide reference 8514 /CWLW-FDWC-FD-0034 2021 Dt. 3rd
September 2021 (copy enclosed as Annexure-6) had requested the Director, Wildlife Institute
of India, to offer their consent for preparing this plan and furnish concept note with tentative
financial forecast, approximate time required etc to take decision in the matter. In response to
his letter the Director, Wildlife Institute of India, vide his reference WII-EIA/Non-
Forestry/CK-RF (Coal Mining)/2021-135 Dt. 10th September 2021(Copy enclosed as
Annexure-7). has informed that, for preparing this plan a landscape level assessment will be
required and duration of the project will be expected to be of approximately 3-4 years or so, so
as to cover multiple seasons and the work will involve satellite tracking of elephants in the area
to understand their movement ecology.In the meanwhile,as requested by the PCCF (WL) &
CWLW, Odishathe Bombay Natural History Society (BNHS), Bombay has agreed to take up
the study and for preparation of comprehensive WL Management Plan. The consent letter of

BNHS is enclosed herewith as Annexiure -8.

The User Agency has requested to accept the undertaking for paying the amount
towards implementation the Mitigative Wildlife plan as and when prepared and demand as

raised by the DFO, Angul Forest Division.

However, as per the earlier compliance, the Chief Wildlife Warden, Odisha, obtained
approval from the State Government for depositing the funds for Regional Wildlife
Management Plan as per rate fixed by the Government and to accept an undertaking from the
User Agency to bear the differential cost for preparation and implementation of mitigation
measures on pro-rata basis. The Government of Odisha, Forest, Environment & Climate
Change vide letter number FE-DIV FLD-0026-2021-19295/FE &CC Dt. 02.11.2021 (Copy

enclosed as Annexure-9) has issued order to accept the undertaking from the User Agency.
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and the same was communicated vide Chief Wildlife Warden reference No, 10807/CWLW-
FDWC-FD-0034-2021 dt.05.11.2021 (Copy enclosed as Annexure-10).

As per the demand notice issued vide letter 8859/110/DRP/2021 Dated 06.11.2021
(Copy enclosed as Annexure-11), the User Agency has already deposited Rs.7.48.49.518/- into
the account of CAMPA of the State towards IRegional Wildlife Management Plan and also
submitted an undertaking to bear the differential cost for preparation and implementation of

wild life management plan on pro-rata basis as per conditions of wild life management plan.

(Annexure-12).

Condition No. v:
Examination of the compliance of FRA, 2006 revealed slight discrepancy in the forest area
reported by the District Collector in his certificate datedl3.09.2019 (783.766 ha) and by
DLC, SDLC (mentioned area as 783.275 ha).Discrepancy in the total forest area involved in
the project vis-a-vis areareported by the District Collector may be rectified and accordingly
intimated tothe Ministry by the State.

In compliance to the above, the RCCF Angul Circle has reported thatthe area involved

of FRA was wrongly mentioned as 783.7666 Ha. The corrected copy of the order of the

District Collector, Angul, issued vide reference No 1661 Dt.13.09.2019, wherein NOC under R

the FRA is issued for 783.275 Ha. The same is enclosed herewith along with DLC and SDLC
meeting minutes wherein the NOC under FRA has been issued for 783.275 Ha. The Copy of
FRA certificate enclosed as Annexure-13.

Condition No vi:

Examination of degraded forest land proposed for raising afforestation in lieu of 1.5 times
safety zone area revealed that out of 14 Ha, 12 ha falls under MDF category only 2 ha is
under Open-forest category. Therefore, the State Government needs to identify suitable site
Jor raising afforestation and detail of the same should be submitted along with soft copies of
its Differential GPS maps and KML files.

In compliance to the above, the RCCF Angul Circle has reported in this regard that
earlier the scheme was approved for Rs 41.74.225.00 and accordingly the user agency has
deposited in CAMPA account towards the cost of afforestation in degraded forest land over 1.5
times of the area of Safety Zone. Now the DFO, Angul has identified another degraded forest
land in Nialu RF in Kaniha Range over 14 Ha. The said scheme has been approved by RCCF,
Angul for Rs. 78.15.000.00 vide memo no. 1120 dt.14.03.2022 (Approved copy of the
scheme is enclosed). Accordingly the DFO, Angul Division has raised demand on the user
agency for depositing the amount. The user agency has furnished an undertaking to deposit
the differential amount of Rs 36,40,775/- which is enclosed asAnnexure-14. The KML file of

this alternate forest land is enclosed in from of CD format.
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This is for favour of information of Gol, MoEF& CC, New Delhi.

Yours faithfully,

Encl: As above ; W e
hief Consen'ato\r-aa?\‘”oresls

Forest Diversion & Nodal Officer. F.C. Act

Memo No.g éi@/mt. / ; - ﬂ} It

Copy forwarded to the Additional Chief Secretary to Government in Forest,
Environment & Climate Change Department for kind information & necessary action.

Chief Co r ol Forégp\
5& 7? Forest Diversion & Nodal Officer, F.C. Act

Memo No. /Dt. /(g F ﬂ ;'2 /ﬂ%

Copy forwarded to the Regional cer (Central), Integrated Regional Office,
Government of India, Ministry of Forest, Environment & Climate Change.Bhubaneswar for
kind information & necessary action.

Chief ervatol of Foregﬂ?’\w

Forest Diversion & Nodal Officer, F.C. Act
Memo No. r(é Q’D /Dt. }/ ?’ “ ﬂ; 'MZL
1

Copyforwarded to the Regional CHief Conservator of Forest, Angul Circle for
information & necessary action with reference to his office Memo No.1140 dated 15.03.2022.

: 1?33]"""
Chief C tvatof of Fores
Forest Diversion & Nodal Officer, F.C. Act

Memo No. {/g/ Dt. /? ”ﬂ; ’MZL

Copyforwarded to the Divisional Forest Officers, Angul Forest Division for information
& necessary actionwith reference to Memo No.1141dated 15.03.2022 of RCC, Angul Circle.

U £ o
Chiefe@ﬂ\magg

Forest Diversion & Nodal Officer, F.C. Act

Memo No. f/gz /Dt. f?*? 2 Qﬁ).l

Copyforwarded to the General Manager, Singerani Collieries Company Ltd. Naini
Area, Angul Bikash Nagar, FCI Road, Turanga, Angul At/Po-/Dist-Angul, Odisha, Pin-759123

for information & necessary action.
- 3]~
Chief ervator of Forestﬁ ]

Forest Diversion & Nodal Officer, F.C. Act
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B Anartisan
paints a Ganesh
idol at State
Level Handicraft
Exhibition in
Bhubaneswar on
Wednesday
| SHAMIM QURESHY
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100 pcrailway network in
Odisha electrified: Officials

through Odisha.
“The frequent loco change on a
trunk route became a time-consum-

Bh ipatna: Around 2,350 youth
J OB F AIR pa?t\i’\é?;;?:drilﬁ a (;?sl’i?ict—levelylg;;uk:i Mela’ (job
HELD

fair) organised here on Wednesday. At least 1,045
youths were offered jobs at the fair.

HIRT TR - aiaf fawrr | GOVERNMENT OF INDIA - DEPARTMENT OF SPACE

SOUTHERN RAILWAY

ICONSTRUCTION ORGAMNISATION)
CORRIGENDUM No.1 ;
Tendar Notlce MNa :
OHE/CN/DyCEES22-23/06/181
dated 10-3-2023
Mame of the Work @ Fows' supply
mugmendnbon works o Scharspakioam
fending posl and oiher OMHE works in
ihe saclion bebssen Tambaram and
Chengaipatty . in Channar  diveEon of

Souinem Fasaay

Carfigendum ne. 1 | Tender docurmanst
clause no. 1.2.27 modified and modiied

B fafor wd aposer e, wadivadi-ame [ CONSTRUCTION AND MAINTENANCE GROUP, SDSC-SHAR
; stwf¥wler, sw. | SRIHARIKOTA - 524124

mer—ra‘temﬁrdﬁaﬁ?% ‘qaqmﬁ#l ﬁfﬁ-‘l ﬁ ﬁiﬁ‘mm’f ﬁ‘mmﬁ: wifagr (£rh22-113, ar [hrF‘ra
T E75.00 Fh), waendi goig2 ¥ fifae sl @ ﬁ?q arafly wifger (S-22-114, sae e
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tracks will facilitate elimination of
diesel traction and significantly re-
duce carbon footprint and environ-

EXPRESS NEWS SERVICE @Bhubaneswar

THE Indlan Rallways has completed

epapJ .newindianexpress. -::m'

electrification of the existing broad
gauge network of Odisha that plays
an important role in transportation
of minerals, agricultural products
and other goods from the state to
other parts of the country.

Railways sources said the exist-
ing broad gauge network of 2,822
km has been 100 per cent electrified,
resulting in savings on account of
reduced line haul cost (around 2.5
times lower) and heavier haulage
capacity.

The state is served by three zonal
railways - East Coast Railway
(ECoR), South Eastern Railway
(SER) and South East Central Rail-
way (SECR). A majority of the rail-
way network falls under the juris-
diction of ECoR, which is one of the
six fully electrified railway zones of
the country.

Odisha is the third state with its
entire broad gauge railway network
electrified after Uttar Pradesh and
Chhattisgarh. Full electrification of

mental pollution. As per an esti-
mate, carbon footprint of 3.8 lakh
tonne will be reduced and over
Z1,200 crore saved every year due to
electrification of the entire
network.

The pace of railway electrifica-
tion has increased by nine times
since 2014. Describing the history of
electrification in the state, a railway
official said though the ECoR line
was integrated with the commis-
sioned Howrah-Chennai electrified
trunk route in 2005, there was a
missing link between
Kharagpur and Visa-
khapatnam stations.
All trains from How-
rah towards Chennai
had to undergo a loco-
motive change from
electric to diesel at
Kharagpur and
vice versa at Visa-
khapatnam in
order to pass

CULTURAL EXCHANGE
PROGRAMME BY BIITM

EXPRESS NEWS SERVICE @ Bhubaneswar

THE NSS wing of BIITM in col-
laboration with Annasaheb Magar
College affiliated to Savitribai
Phule Pune University organised
a cultural exchange programme
recently to share values and pro-
mote cultural diversity of
the country.

The event ‘Maharash-
tra-Odisha Youth Cultur-
al Exchange Programme’
was inaugurated by BI-
ITM principal Prof Mihir
Ranjan Nayak, advisor (aca-
demics) Prof Pratap Rudra Patta-
nayak and district coordinator
Savita Kulkarni, director NSS,
SPPU Prabhakar Desai, Annasa-
heb Magar College principal Nitin
Ghorpade.

“Exchanging values and sharing
culture of diversified India was

EXPRESS READ

Lone Bengal Congress
MLA takes oath

Kolkata: Bayron Biswas, the lone Congress
MLA of the West Bengal Assembly took
oath as a member of the House on
Wednesday, 20 days after he won a
by-election. Speaker Biman Banerjee
administered oath to Biswas who said he
would strive to fight for the people’s issues
on the floor of the House. The Congress
which drew a blank in the 2021 Assembly
election in the state secured a seat as
Biswas wrested the minority-dominated
Sagardighi constituency from ruling TMC
in a bypoll held last month. Speaking on
the delay in the oath-taking ceremony,
Biswas said had he been a TMC legislator,
his oath-taking ceremony would have
been completed within a week. PTI

-

the sole objective of the pro-
gramme,” said Prof Nayak. He
said the combined efforts aims at
leveraging the interest amongst
students and to propagate their
thoughts towards various adorn-
ing culture, customs, heritage and
civilisation. Two session were
conducted during the pro-
gramme. Students of BIITM,
Annasaheb Magar College

and BIITM S, , ,mchool of

~1B
{Al ' Hotel Management took

part in the cultural ex-
change programme with
enthusiasm.

Associate professor K Chan-
drasekhar, BIITM School of Hotel
Management vice principal Chin-
may Ranjan Mohanty, Annasaheb
Magar College lecturer Abinash
Rathod, and academic coordinator
of BIITM School of Hotel Manage-
ment Ankita Nayak were present.

— Tt -

ing and inconvenient process. With
electrification along the 765 km
Kharagpur-Visakhapatnam stretch,
trains sped up and the need for dou-
ble headed diesels for high speed
express trains was eliminated,” he
recalled.

Later, the line branching off
Khurda road towards Puri was also
electrified and gradually the Cut-
tack-Angul line, Cuttack-Paradip
line and branch line from Jakhapu-
ra towards Barbil got electrified.
Electrification of the entire railway
network in the state will lead to in-
creased sectional capacity, reduced
operating and maintenance cost
of electricloco, energy ef-
ficiency and eco-

friendly mode
of transporta-
tion with re-
duced depend-
enceonimported
crude oil saving for-
eign exchange.

Man kills wife,
spends two days
with her body
before ending life
FROM P3..

Police said prima facie, it appears
Reshma was smothered to death by
her husband with a pillow.

Finding no way to hide his crime or
out of guilt, Hemanta might have
hanged himself from the ceiling of the
room. Family members said there was
no marital conflict between the couple
and they were on good terms. “We
have no idea why Hemanta killed his
wife and took the extreme step,” they
added. Talsara IIC Shradhanjali Subu-
dhi said Hemanta reportedly suspect-
ed his wife’s character. He may have
killed Reshma on suspicion of infidel-
ity before hanging himself. Police
seized both the bodies and sent those
to hospital for autopsy. A case has been
registered and further investigation is
underway, the IIC added.

Shahi Exports and KMIT
collaborate to support women

EXPRESS NEWS SERVICE @Bhubaneswar
THE Shahi Exports on Wednesday
joined hands with the Know Me In-
dia Trust (KMIT) to support vulner-
able and at-risk women in India
against poverty and human
trafficking.

Through partnership, the organi-
sations will implement ‘Project
Swabhimaan’ to provide life skills
training, sector-specific technical
training, and job opportunities or
support in opening a small busi-
ness to women from vulnerable so-
cial and economic communities,

particularly those at risk of human
trafficking and exploitation.

Initially, the partnership will cre-
ate a sustainable and direct employ-
ment opportunity for the disadvan-
taged and at-risk women in
Jharsuguda districts.

The pilot programme launched
in the state intends to train, edu-
cate, and prepare women from dis-
advantaged communities. Upon
completion of the training, the par-
ticipants will be offered job oppor-
tunities at Shahi, said officials of
the leading manufacturer and
exporter.
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For and on behalf of President of Indgia
Fallow us on i

S [aTE 9w gaa1 & (87 29 S9ET www.isro.gov.in 3T
On behalf of President of India, item Rate tenders are invited through e-tendering for “Tarm Contract for Civil works @
SMPC Unit-1" {TiC-22-113, Est cost ¥ 75.00 Lakhs), “Term Contract for Civil works @ SMPC Unit-2" (T/C-22-114,
Est, cost T 76,00 Lakhs), “Term Contract for Civil works @@ SMP&ETF areas™ (T/C-22-115, Esb cost ¥ 75.00 Lakhs);
“Painting works of bidg No. 145 & 128, SMPC Unit-01" (T/C-22-116, Est. cost¥ 30.93 Lakhs) “Painting of 13 nos qirs @
AL PHC-l area" (TIC-22-117, Est. cost T 6.39 Lakhs); “Construction of RCC pedestals @ SMP&ETF" [T/C-22-118, Est. cost
GMsRailwa T 16.09 Lahhs] Tender documents can be downloaded up to 10.04.2023, 14:30 rs. Interested tenderers may visil
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w48 () Union Bank
.

Regional Office : Sambalpur
1" Floor, Balaji Midtown, Budharaja,
sambalpur- 768004, Dist.: Sambalpur, Odisha

E-AUCTION

SALE NOTICE

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcemenl of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular o the Borrower (s) and Guaranior (3) that the below described
immovable property morigaged’ charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer
of Union Bank of India {Secured Creditor) will be sold on “As is Where is”,
regovery of outslanding dues to the Union Bank of India from the Borrowers and Guaraniors mentioned below. The resenve price
and the samesi money deposil s staled in the column respectively

“As is what is" and "Whalever there is” basis for

Date & Time of Auction: 26.04.2023 between 10.00 A.M. to 2.00 PM. (with 10 min unlimited auto extensions)

sl BRANCH /Name & Address of

No.| Borrowers/Co-Applicants/Guarantors

Description of Properties Total Dues H“"E‘E:EEHF‘“E*
to be Auctioned fim T Bid increment

BARGARH-2 BRANCH /

Lristrict: Bargarh.

Borrowers/Co-Applicants/Guarantors:
1) Mr. N. Prasad Rao (M/s. Indravati
Motors), 5/o- N Appa Rao, 2) Mrs. N.
Manga Devi (M/s. Indravati Motors), | o,
Wio:Mr. N. Prasad Rao, Both are at Wand
Mo.: 16, Brahmachari, P.O.; Bargarh,

V Prasad Rao

All that piece and parcel of Land and Building at
Piot No.: 333/1864 [Previous No.. 829, 930(F) and i¥1.36.24,701.71 |3 28 .23.000/-

Dash, South: Road, East: Road, West: Property of

931(P)], Khata No.: 393/189{Previous No.: 180], as on P

Area : Ac. 0.0825 dec, Kissam: Gharaban, Mouza:| 01.02 2023

Brahmachari, Tahasil: Bargarh, PS: Sambalpur No.: | with further | > 12:82,500/-
. Disinct : Bargarh in the name of Shri Nunna |interest. cost & /

Prasad Rao, Bounded by North: Propery of Sushil|  expenses T10,000/-

ROURKELA-3 BRANCH f

Magar, Rourkela, Dist.;

PIN - 768014

Borrowers/Co-Applicants/Guaraniors:
2. | 1) Mr. Anthoni Anil Francis (Applicant), Quarner No.:
A/A33, Piol No-153(P) RTU-27, Koel Magar, Rourkeda,
Dist.: Sundergarh, PIN-769014, 2) Mr. Carmel
Francis (Co-Applicant), A/433, Fiol No.:153(F), Koet
Sundergarh, PIN -
3. Mr. Radix Francis (Co-Applicant), A/433, Plot
MNo.: 153(F), Koel Nagar, Rourkela, Dhst.: Sundergar,

Details of encumbrances if any : NIL

Ful registration and login and hn:!-ljlng rules visit
https Hvwanw. msicecommerce. cunﬂau:timhnm:ﬁlhnpﬂmduu jsp wwnw. unionbankolindia.co.in

STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF STATUTORY INTEREST (ENFORCEMENT) RULES, 2002

All that piece and parce! of Land &
Bullding situated at Jhirpani, Rourkela
Town Unit No.: 27, Revenue Khata No

and Radix Francis, Bounded by Eas!

Plot No.: 153(P), West, Piot No
Morth: Plot No.: 153(P) and South: Plot
Na.; 153(P)

172, Plot No.: 153(P). Area: Ac.0.035res 19,24,484.01 ¥79.98.000/-
(1506.40 Sq Feat), Gharabari-1 G o8 /
(Residential), House No.. Ad33, Tahaszi 2e.08 2022 T7.99 800/-
Panposh, Rourkela in the name of| Wih further /
769014, anthony Anil Francis, Carmel Francis '”11':1:5:3-”?{:5; %] e10.000/-

153(P),

‘Date and Time of Insp&cﬂnn of Prupﬂﬂy l_nf In.henmng Purchasers : uptn 25.04.2023 during Bnnhlﬂg Hours

This May also be freated as noice under Rule 8(8) of Security Interest (Enforcement) Rules, 2002 1o the borrowen's and guaranion’s
of the said loan about the holding of E-Auction Sale on the above mentioned date. For any guery please contact
Bipin Kishore Ekka (Chief Mnn&g&r} : Mob.: 7044991203

[Place: Sambalpur
Date: 22.03.2023

Sd/- Authorized Officer
Union Bank of India

FOREST CLEARANCE FOR NAINI COAL MINE PROJECT OF
M/S SINGARENI COLLIERIES COMPANY LTD

SECOND AMENDMENT IN CONDITIONS A-1, A-5, A-6 & A-7 OF
STAGE-Il FOREST CLERANCE APPROVAL

By Speed Post/e-mail

GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

No. FE-DIV-FLD-0026-2021- 5213 /FE&CC Date 20.03.23
10F (Cons) 123/2019

From

Sri Lingaraj Otta,
OSD-cum-Special Secretary to Government

To

The Principal Chief Conservator of Forests & HoFF, Odisha,
Bhubaneswar

Sub: Proposal for non-forestry use of 783.275 ha of forest land con-
sisting of 643.095 ha of RF in Chhendipada and Kankurupal
RE and “140.180 ha of Village Forest Land in favour of M/s Sin-
gareni Collieries Company Ltd for Naini Opencast Coal Min-
ing Project in Angul Forest Division of District Angul (Odisha)
(Shifting of conditions from Category A to B)-regg
Sir
In continuation to this Department Order No0.19399/
FE&CC dtd.31.10.2022 and subsequent Letter No.1184/FE&CC
dtd.20.01.2023. | am directed to invite a reference to the subject cit-
ed above and to say that, the Govt. of India, MoEF & CC, New Delhi
vide Letter No.8-01/2020-FC dtd.13.03.2023 have conveyed its de-
cision that the condition nos. A (1), A (5) & A (7) as amended vide
Letter dtd.10.01.2023 along with the conditions nos. A (2) & A (4)
which also pertain to submission and implementation of approved
Wildlife Management Plan shall be considered as arrayed under part
‘B’ of the conditions of the Stage-Il approval dtd.12.10.2022 instead
of part ‘A’. In the Letter dtd.13.03.2023 of Govt. of India. MOEF&CC.
New Delhi has further intimated that the condition no. A (6) shall be
read as condition no. A (1) as amended vide Letter dtd.10.01.2023
under part ‘13. of tree aforementioned Stage-Il approval.

The copy of the Letter N0.8-01/2020-FC dtd.13.03.2023 of the
Govt. of India, MOEF&CC. New Delhi is sent herewith for kind infor-
mation and necessary action.

Yours faithfully,
Sd/-
OSD-cum-Special Secretary to Government

Memo No.5214 / FE&CC Date 20.03.23

Copy with copy of the Annexure forwarded to the Asst. Inspector
General of Forests, Government of India, MOEF&CC (FC Division),
Indira Paryavaran Bhawan, Jor Bagh, Aliganj Road, New Delhi, Pin-
110003/ Deputy Director General of Forests (Central), MOEF&CC,
Government of India, IRO, A/3, Chandrasekharpur, Bhubaneswar
for kind information and necessary follow up action in compliance
to the order of Hon’ble NGT dtd.07 11.2012 in Appeal No.07/2012
communicated by the MoEF, Government of India vide their letter F.
No.7-23/2012- FC dtd.24.07.2013 with reference to this Department
Memo No.19401/FE&CC dtd.31.10.2022 & Memo No.1185/FE&CC
did.20.01.2028.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5215 /FE&CC Date 20.03.23

Copy with copy of enclosure forwarded to the Principal Chief
Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odisha/
Principal Chief Conservator of Forests (FD&NO), FC Act, O/o PCCF
& HoFF, Odisha/ Director, Environment-cum-Special Secretary to
Government, Forest, Environment & Climate Change Department/
Member Secretary, State Pollution Control Board, Odisha for in-
formation and necessary action with reference to this Department
Memo No.19402/FE&CC dtd.31.10.2022 & Memo No.1186/FE&CC
dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5216  /FE&CC Date 20.03.23

Copy with copy of enclosure forwarded to the Regional Chief
Conservator of Forests, Angul Circle/ Divisional Forest Officer, Angul
Forest Division for information and immediate necessary follow up
action, with reference to this Department Memo No.19403/FE&CC
dtd.31.10.2022 & Memo No.1187/FE&CC dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5217  /FE&CC Date 20.03.23

Copy with copy of enclosure forwarded to Steel & Mines De-
partment/ Director of Mines, Odisha/ Collector, Angul for information
and necessary follow up action with reference to this Department
Memo No.19404/FE&CC dtd.31.10.2022 & Memo No.1188/FE&CC
dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5218 /FE&CC Date 20.03.23

Copy with copy of enclosure forwarded to the General Manager,
M/s Singareni Collieries Company Ltd, Naini Area, Angul, Odisha,
Pin-759122 for information and immediate necessary action with ref-
erence to this Department Memo No.19406/FE&CC dtd.31.10.2022
& Memo No.1189/FE&CC dtd.20.01.2023

The user agency is asked to take following actions
immediately as per orders of Hon’ble National Green Tribunal
dtd.07.11.2012 in Appeal No0.07/2012 communicated by the
MoEF,Government of India vide their letter F. No.7-23/2012-FC
dtd.24.07.2013.

i.  They shall publish this letter along with the enclosure in
two widely circulated daily newspapers, one in vernacu-
lar language and the other in English language so as to
make people aware about the amendment in conditions
conveyed by Govt. of India, MOEF & CC, New Delhi.

ii. They shall submit the copies of this letter along with the
enclosure to the Heads of local bodies, Panchayats and
Municipal bodies along with the relevant offices of the
State Government, who in turn, shall display the same for
30 days from date of receipt.

iii. Detailed action taken in this regard shall be intimated to
the DFO, Angul Forest Division/ RCCF, Angul Circle/ PCCF
& HoFF, Odisha/ Forest, Environment & Climate Change
Department for reference.

Besides the above, the user agency is also asked to de-
posit Net Present Value of forest land for this project in full, if
not deposited yet, at applicable rates. Requisite funds due for
deposit by the user agency on account of this project shall also
be deposited under appropriate head.

The user agency shall furnish compliances to the condi-
tions prescribed in the forest/wildlife clearance order to the Di-
visional Forest Officer, Angul Forest Division in every quarter,
for the purpose of monitoring by him.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5219  /FE&CC Date 20.03.23

Copy with copy of the Annexure forwarded to the Head, State
Portal, I.T. Centre, Odisha Secretariat, Bhubaneswar for information
and necessary action. He is requested to upload this order along
with its enclosures in the website of Forest. Environment & Climate
Change Department immediately for information of all concerned.
This is required in compliance to order of Hon’ble National
Green Tribunal dtd.07.11.2012 in Appeal No.7/2012. Hence
this may be done unfailingly with reference to this Department
Memo No.19407/FE&CC dtd.31.10.2022 & Memo No.1190/FE&CC
dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5220 /FE&CC Date 20.03.23

Copy with copy of the Annexure forwarded to the Under Secre-
tary to Government, Office Establishment Section, Forest, Environ-
ment & Climate Change Department for information and necessary
action with reference to this Department Memo No.19408/FE&CC
dtd.31.10.2022 & Memo No.1191/FE&CC dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

8-01/2020-FC

Government of India
Ministry of Environment. Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.
Dated: 13th March, 2023

To

The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada & Kanku-
rupal RF and 140.180 ha of Village Forest Land in favour of
M’s Singareni Collieries Company Ltd for Naini Opencast
Coal Mining Project in Angul Forest Division of District
Angul (Odisha) (Shifting of conditions from Category A to
B) - reg.

Madam/Sir,

| am directed to refer to this Ministry’s letter dated 12.10.2022
conveying the Stage-ll approval in case of subject cited proposal
and letter dated 10.01.2023 vide which modification in condition no.
A(1), A(5) and A(7) of aforementioned Stage-Il approval was con-
veyed to the State Government.

In this regard, a request has been received from the User
Agency intimating that the condition nos A(1). A(5) and A(7), are
required to be complied after handing over of the forest land to the
user agency, however the said conditions are mentioned under the
heading A of the Stage-Il approval which reads as under:

“Conditions which need to be complied prior to handing over of forest
land by the State Forest Department”.

Further it has been observed that the Condition no. A(1) and A(6) as
given in the Stage-Il approval dated 12.10.2022 are same. The con-
dition no A(1) was modified vide letter dated 10.01.2023, however
the condition A(6) remained as such.

Keeping above in view the matter has been examined in the Ministry
and it has been decided that the condition nos. A(1), A(5) and A(7),
as amended vide letter dated 10.01.2023 along with the Condition
nos A(2) and A(4) which also pertain to submission and implementa-
tion of approved Wildlife Management Plan shall be considered as
arrayed under part ‘B’ of the conditions of Stage-Il approval dated
12.10.2022 instead of part ‘A’ . Further. the condition no A(6) shall be
read as condition no. A(1) as amended vide letter dated 10.01.2023
under part B of the aforementioned stage-Il approval.

Yours faithfully

Sd- (Suneet Bhardwaj)
Assistant Inspector General of Forests

Signed by Suneet Bhardwaj
Date: 13-03-2023
Reason: Approved

8-01/2020-FC
1/39566/2023

Copy to:

1. PCCF. (HoFF). Government of Odisha. Bhubaneshwar.

2. Regional Officer. ntegrated Regional Office of MOEF&CC at
Bhubaneshwar.

3. APCCF cum Nodal
Bhubaneshwar.

4. User Agency.

Monitoring Cell of FC Division, MoEF&CC. New Delhi.

Guard file.

Officer, Government of Odisha,

o o
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FOREST CLEARANGE FOR NAINI COAL MINE PROJECT OF
M/S SINGARENI COLLIERIES COMPANY LTD

SECOND AMENDMENT IN CONDITIONS A-1, A-5, A-6 & A-7 OF
STAGE-Il FOREST CLERANCE APPROVAL

By Speed Post/e-mail
GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

No. FE-DIV-FLD-0026-2021- 5213 /FE&CC Date 20.03.23
10F (Cons) 123/2019

From

Sri Lingaraj Otta,
OSD-cum-Special Secretary to Government

To

The Principal Chief Conservator of Forests & HoFF, Odisha,
Bhubaneswar

Sub: Proposal for non-forestry use of 783.275 ha of forest land con-
sisting of 643.095 ha of RF in Chhendipada and Kankurupal
RE and ‘140.180 ha of Village Forest Land in favour of M/s Sin-
gareni Collieries Company Ltd for Naini Opencast Coal Min-
ing Project in Angul Forest Division of District Angul (Odisha)
(Shifting of conditions from Category A to B)-regg
Sir
In  continuation to this Department Order No.19399/
FE&CC dtd.31.10.2022 and subsequent Letter No.1184/FE&CC
dtd.20.01.2023. | am directed to invite a reference to the subject cit-
ed above and to say that, the Govt. of India, MoEF & CC, New Delhi
vide Letter No.8-01/2020-FC dtd.13.03.2023 have conveyed its de-
cision that the condition nos. A (1), A (5) & A (7) as amended vide
Letter dtd.10.01.2023 along with the conditions nos. A (2) & A (4)
which also pertain to submission and implementation of approved
Wildlife Management Plan shall be considered as arrayed under part
‘B’ of the conditions of the Stage-II approval dtd.12.10.2022 instead
of part ‘A’. In the Letter dtd.13.03.2023 of Govt. of India. MOEF&CC.
New Delhi has further intimated that the condition no. A (6) shall be
read as condition no. A (1) as amended vide Letter dtd.10.01.2023
under part ‘13. of tree aforementioned Stage-Il approval.

The copy of the Letter No.8-01/2020-FC dtd.13.03.2023 of the
Govt. of India, MOEF&CC. New Delhi is sent herewith for kind infor-
mation and necessary action.

Yours faithfully,
Sd/-
OSD-cum-Special Secretary to Government

Memo No.5214 / FE&CC Date 20.03.23

Copy with copy of the Annexure forwarded to the Asst. Inspector
General of Forests, Government of India, MOEF&CC (FC Division),
Indira Paryavaran Bhawan, Jor Bagh, Aliganj Road, New Delhi, Pin-
110003/ Deputy Director General of Forests (Central), MOEF&CC,
Government of India, IRO, A/3, Chandrasekharpur, Bhubaneswar
for kind information and necessary follow up action in compliance
to the order of Hon’ble NGT dtd.07 11.2012 in Appeal No.07/2012
communicated by the MoEF, Government of India vide their letter F.
No.7-23/2012- FC dtd.24.07.2013 with reference to this Department
Memo No.19401/FE&CC dtd.31.10.2022 & Memo No.1185/FE&CC
did.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5215  /FE&CC Date 20.03.23

Copy with copy of enclosure forwarded to the Principal Chief
Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odisha/
Principal Chief Conservator of Forests (FD&NO), FC Act, O/o PCCF
& HoFF, Odisha/ Director, Environment-cum-Special Secretary to
Government, Forest, Environment & Climate Change Department/
Member Secretary, State Pollution Control Board, Odisha for in-
formation and necessary action with reference to this Department
Memo No.19402/FE&CC dtd.31.10.2022 & Memo No.1186/FE&CC
dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5216  /FE&CC Date 20.03.23

Copy with copy of enclosure forwarded to the Regional Chief
Conservator of Forests, Angul Circle/ Divisional Forest Officer, Angul
Forest Division for information and immediate necessary follow up
action, with reference to this Department Memo No.19403/FE&CC
dtd.31.10.2022 & Memo No.1187/FE&CC dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5217  /FE&CC Date 20.03.23

Copy with copy of enclosure forwarded to Steel & Mines De-
partment/ Director of Mines, Odisha/ Collector, Angul for information
and necessary follow up action with reference to this Department
Memo No.19404/FE&CC dtd.31.10.2022 & Memo No.1188/FE&CC
dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5218  /FE&CC Date 20.03.23

Copy with copy of enclosure forwarded to the General Manager,
M/s Singareni Collieries Company Ltd, Naini Area, Angul, Odisha,
Pin-759122 for information and immediate necessary action with ref-
erence to this Department Memo No.19406/FE&CC dtd.31.10.2022
& Memo No.1189/FE&CC dtd.20.01.2023

The user agency is asked to take following actions
immediately as per orders of Hon’ble National Green Tribunal
dtd.07.11.2012 in Appeal No.07/2012 communicated by the
MoEF,Government of India vide their letter F. No.7-23/2012-FC
dtd.24.07.2013.

i.  They shall publish this letter along with the enclosure in
two widely circulated daily newspapers, one in vernacu-
lar language and the other in English language so as to
make people aware about the amendment in conditions
conveyed by Govt. of India, MoEF & CC, New Delhi.

ii. They shall submit the copies of this letter along with the
enclosure to the Heads of local bodies, Panchayats and
Municipal bodies along with the relevant offices of the
State Government, who in turn, shall display the same for

30 days from date of receipt.

iii. Detailed action taken in this regard shall be intimated to
the DFO, Angul Forest Division/ RCCF, Angul Circle/ PCCF
& HoFF, Odisha/ Forest, Environment & Climate Change
Department for reference.

Besides the above, the user agency is also asked to de-
posit Net Present Value of forest land for this project in full, if
not deposited yet, at applicable rates. Requisite funds due for
deposit by the user agency on account of this project shall also
be deposited under appropriate head.

The user agency shall furnish compliances to the condi-
tions prescribed in the forest/wildlife clearance order to the Di-
visional Forest Officer, Angul Forest Division in every quarter,
for the purpose of monitoring by him.

Sd/-
OSD-cum-Special Secretary to Government

Memo No.5219  /FE&CC Date 20.03.23

Copy with copy of the Annexure forwarded to the Head, State
Portal, I.T. Centre, Odisha Secretariat, Bhubaneswar for information
and necessary action. He is requested to upload this order along
with its enclosures in the website of Forest. Environment & Climate
Change Department immediately for information of all concerned.
This is required in compliance to order of Hon’ble National
Green Tribunal dtd.07.11.2012 in Appeal No.7/2012. Hence
this may be done unfailingly with reference to this Department
Memo No.19407/FE&CC dtd.31.10.2022 & Memo No.1190/FE&CC
dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

Memo No0.5220  /FE&CC Date 20.03.23

Copy with copy of the Annexure forwarded to the Under Secre-
tary to Government, Office Establishment Section, Forest, Environ-
ment & Climate Change Department for information and necessary
action with reference to this Department Memo No.19408/FE&CC
dtd.31.10.2022 & Memo No.1191/FE&CC dtd.20.01.2023.

Sd/-
OSD-cum-Special Secretary to Government

8-01/2020-FC

Government of India
Ministry of Environment. Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi - 110003.
Dated: 13th March, 2023

To

The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 783.275 ha of forest land
consisting of 643.095 ha of RF in Chhendipada & Kanku-
rupal RF and 140.180 ha of Village Forest Land in favour of
M’s Singareni Collieries Company Ltd for Naini Opencast
Coal Mining Project in Angul Forest Division of District
Angul (Odisha) (Shifting of conditions from Category A to
B) - reg.

Madam/Sir,

| am directed to refer to this Ministry’s letter dated 12.10.2022
conveying the Stage-Il approval in case of subject cited proposal
and letter dated 10.01.2023 vide which modification in condition no.
A(1), A(5) and A(7) of aforementioned Stage-Il approval was con-
veyed to the State Government.

In this regard, a request has been received from the User
Agency intimating that the condition nos A(1). A(5) and A(7), are
required to be complied after handing over of the forest land to the
user agency, however the said conditions are mentioned under the
heading A of the Stage-Il approval which reads as under:

“Conditions which need to be complied prior to handing over of forest
land by the State Forest Department”.

Further it has been observed that the Condition no. A(1) and A(6) as
given in the Stage-Il approval dated 12.10.2022 are same. The con-
dition no A(1) was modified vide letter dated 10.01.2023, however
the condition A(6) remained as such.

Keeping above in view the matter has been examined in the Ministry
and it has been decided that the condition nos. A(1), A(5) and A(7),
as amended vide letter dated 10.01.2023 along with the Condition
nos A(2) and A(4) which also pertain to submission and implementa-
tion of approved Wildlife Management Plan shall be considered as
arrayed under part ‘B’ of the conditions of Stage-Il approval dated
12.10.2022 instead of part ‘A’ . Further. the condition no A(6) shall be
read as condition no. A(1) as amended vide letter dated 10.01.2023
under part B of the aforementioned stage-Il approval.

Yours faithfully

Sd- (Suneet Bhardwaj)
Assistant Inspector General of Forests

Signed by Suneet Bhardwaj
Date: 13-03-2023
Reason: Approved

8-01/2020-FC
1/39566/2023

Copy to:

1. PCCF. (HoFF). Government of Odisha. Bhubaneshwar.

2. Regional Officer. ntegrated Regional Office of MOEF&CC at
Bhubaneshwar.

3. APCCF cum Nodal
Bhubaneshwar.

4. User Agency.

Monitoring Cell of FC Division, MOEF&CC. New Delhi.

Guard file.

Officer, Government of Odisha,

oo



Hp Pavilion
Typewritten text
Annexure- R6 / XVIII

Hp Pavilion
Typewritten text
199

Hp Pavilion
Typewritten text
Samaj, dtd. 23.03.2023


446 Annexure- R6 / XIlI

%\'\. %
SCCL
THE SINGARENI COLLIERIES COMPANY LIMITED 7}’* oo
R ¥ o 4 (A Government Company) R
A LS BIKASH NAGAR, FCI ROAD, TURANGA, ooyt S
W ANGUL-759123, ODISHA T GEaReRay
NAINI AREA
CIN: U10102TG1920SGC000571
e-mail; gm_nainifscclmines.com

Phone : (06764) 236021 x 5 :
scclnainiareaggmail.com

Ref.No. Naini Area/GMO/FDP/2023/’?ﬂ Date: 23.01.2023

To,

The Collector & District Magistrate,
Angul.

Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage II Order dtd.12" Oct, 2022
3) Stage I Order dtd. 28" July, 2021

# &k

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,

[Groouas

"
wrd
24 W T General Manager,
LALLIRE 4 Naini Area-Angul
Encl: As above _ General Manage?

The Sngareni Collieries Lo L
Ao {A Govi. Con
Regd off: Kothagudem Collieries (P.0)-507101, Kothagudem, Bhadradri- Kothagrdgmi Bista Télangand State
www.scclmines.com

‘!v
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) 1

THE SINGARENI COLLIERIES COMPANY LIMITED gy eag—
£ (A Government Company) ‘( ?'( :
. BIKASH NAGAR, FCI ROAD, TURANGA, Ry
B iy 11 ANGUL-759123, ODISHA £
NAINI AREA

CIN: U10102TG 1920SGC00057 1

g vk 44 el e-mail: em_ naini@oscelmines . com
Phone ; (06764) 236021 R e = TR

scelnainiareate gmail.com
Ref.No. Naini Area/GMQ/FDP/2023/7/ Date: 23.01.2023
To,
The ADM (Revenue),
Angul.
Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Maodification in the conditions -Req.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 1I Order dtd.12"™ Oct, 2022
3) Stage I Order dtd. 28™ July, 2021

Lk

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The QOSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,

& 11w o
24 JAN 2P General Manager,

Naini Area Angul
Genearat ger

Encl: As above N .
The *’w‘rta eni Coltieries Co, Ltd,

Regd off: Kothagudem Collieries (P.0)-507101, Kothagudem, Bhadradri- Kothagudem Dist “Tefahgam Sﬁlt ‘

) A Ihe
www.scclmines.com “Naini Area, A ngui,


Hp Pavilion
Typewritten text
201


448

r ’, TR
U\ﬂi/%
sCCL

THE SINGARENI COLLIERIES COMPANY LIMITED 7/_ Soor

202

4 » (A Government Company) i
e’ e SR BIKASH NAGAR, FCI ROAD, TURANGA, e
S~ ANGUL-759123, ODISHA it
NAINI AREA

CIN: U10102TG1920SGCO000571
e-mail: gm_naimigscclmines.com

Phone : (06764) 236021 Sl :
scelnainiareaiogmail.com

Ref.No. Naini Area/GMO/FDPQOZB/’f‘,Q Date:23.01.2023

Ta

The Sub-Collector,
Angul .

Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 11 Order dtd.12" Oct, 2022
3) Stage I Order dtd. 28" July, 2021

e

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,

9»\1\ \b\\ D'D}} General Manager,
Naini Area-Angul
Encl: As above Genaral Manager
The 3ingaren! Ccllieries Co. Lid.

(A Govt. C any)
Regd off: Kothagudem Collieries (P.O)-507101, Kothagudem, Bhadradri- Kmhagﬁﬁl’lﬂﬁ Bmm'ﬁﬁ@ané State 2= 53122
www.scclmines.com
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_ THE SINGARENI COLLIERIES COMPANY LIMITED o i
F2 (A Government Company) /
-’ / BIKASH NAGAR, FCI ROAD, TURANGA,

B 10y 1A ANGUL-759123, ODISHA

NAINI AREA
CIN: U10102TG 19208SGC000571

c-mail: gm__l_@i_r_ligtsc‘c_lmilg's_.gg'1m

Phone : (06764) 23602] o .
scclnainiarca@ gmail.com

Ref.No. Naini Area/GMO/FDP/2023ﬁ"/ Date: 23.01.2023

To,
The BDO, Chhendipada
Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal

RF and 140.180 ha. of village forest land in favour of M/s /
*“Wf Singareni Collieries Company Limited for Naini Opencast Coal
.%"' Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

A q
l"i \ %2 Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FF &CC Date 20.01.2023
) wt  2) Stage II Order dtd.12" Oct, 2022

1

AT 3) Stage I Order dtd. 28" July, 2021
Cco‘-;":\ Gam\h / < ‘ ok
a
et aivdRg attention is invited to the subject under reference,

nnet ,
C With reference to the subject cited, it is to inform that MoEF & CC , Gol ; New

Delhi , has modified certain condition in the Forest Clearance (FC) Stage -IT vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The QSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the maodification N two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.,
Thanking you,
Yours faithfully,

[vmaugs
General Manager,
Naini Area-Angul

Encl: As above , General Manager
The Singaren| Collieries Co, Ltd.

(A Govt. Company)
W—‘L o t—res
Regd off: Kothagudem Collieries (P.O)-507101, Kothagudem, Bhadradri- Kothagudem Dist, ﬁfﬁ%gﬁhﬂ'gmfe’ 122

www scelmines.com
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THE SINGARENI COLLIERIES COMPANY LIMITED i/
£? (A Government Company) -
-y BIKASH NAGAR, FCI ROAT, TURANGA,

D ANGUL-759123, ODISHA
NAINI AREA
CIN: U10102TG1920SGCO00571

e-mail: gm_nainif scclmines.com
scelnainiarcaiegmail.com

Phone : (06764) 236021

Ref.No. Naini Area/GMO/FDP/2023/ /2" Date: 23.01.2023

To,
The Zila Parishad Chairman, Angul

Madam,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage II Order dtd.12" Oct, 2022
3) Stage 1 Order dtd. 28" July, 2021
k%
Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -1l vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The 0OsD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the nctice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government,

Thanking you,
Yours faithfully,

Brsmiva
c_ouﬁ/l General Manager,
= L 7 Naini Area-Angul

R General Manager

Encl: As above
'2\&\ The Singareni Collieries Co. Ltd.
{A Govt. Company)

Nzini Area, Angul, Odic 12759122

i

Regd off: Kothagudem Collieries (P.0)-507101, Kothagudem, Bhadradri- Kothagudem Dist, Telangana State
www _scclmines.com
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THE SINGARENI COLLIERIES COMPANY LIMITED
(A Government Company)

J. BIKASH NAGAR, FC1 ROAD, TURANGA, 2
WL i A ANGUIL-759123, ODISHA T Sy
NAINI AREA
CIN: UI0102TG19208GC000571

. e-mail: am_nainia seclmines.com
I'hl]llt‘ : UJ!"I 7 h-‘-l) 230021 e p AL HLRLE M CRlilifih .0 0 100

Ref.No. Naini Area/GMO/FDP/2023/T7 Date: 23.01.2023

To,

The Sarpanch,
Chhendipada Gram Panchayat.

Dear Sir,
Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 11 Order dtd.12" Oct, 2022
3) Stage 1 Order dtd. 28" July, 2021

o &

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the cancerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,
(22 PRATV VN
General Manager,
Naini Area-Angul
General Manager
The Singareni Ceilizries Co. Ltd.
(A Govi. Comnany)
Naini Area _Angul Colchia 759477
Regd off: Kothagudem Collieries (P.O}-507101, Kothagudem, Bhadradri- Kothagudem Dist, Telangana State
www scelmines.com
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_ THE SINGARENI COLLIERIES COMPANY LIMITED T o e
£ (A Government Company) i
7 LS E BIKASH NAGAR, FCI ROAD, TURANGA, Kot L S
e ANGUL-759123, ODISHA A pIRROERY
NAINI AREA

CIN: U10102TG 1920SGC000571
e-mail: g_n_}___naix1ir?a_,§cc‘xm_m€5.c-t.:m
scclnainiarea@ gmail.com

Phone : (06764) 236021

Ref.No. Naini Area/GMO/FDP/2023/ ¢ Date: 23.01.2023

To,

The Tahasildar,
Chhendipada.

Dear Sir,
Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional of District Angul
(Odisha)-Modification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 11 Order dtd.12" Oct, 2022
3) Stage 1 Order dtd. 28" July, 2021

k%

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -1I vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.
Thanking you,
e Yours faithfully,
L 3 [Svoniugs
R General Manager,
o\ Naini Area-Angul
WA Encl: As above General Manager
- '-3’\“1" The ngarenl Collieries Co, Lid.
g 0 e (A Govi. Company}
‘r—ﬁh\ b’“\ —= - = Nainl_glﬂaa_ C‘.t‘-glll_ﬁ-"i-' ha. 7894572
A\_gz}}y\ _Eegd off: Kothagudem Collieries (P.0)-307101, K(_ﬂhagudtfm. Bhadradri- Kothagudem Dist, Telangana State
www.scclmines.com

<
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THE SINGARENI COLLIERIES COMPANY LIMITED

‘_ 4 (A Government Company)
i’ e BIKASII NAGAR, FCTI ROA D, TURANGA,
e R ANGUL-759123, ODISHA
NAINI AREA
CIN: U10102TG19208SGC000571
Phone : (06764) 236021 e-mail: gm_naini@scclmines.com
R SR M s scclnainiareat gmail.com
Ref No. . Naini Area/GMO/FDP/2023! €/ Dt: 23.01.2023
T,

The Regional Officer,

0.S. Pollution Control Board,
Regional Office, Angul,

§-3/3, Industrial Estate, Hakimpada,
Angul-759143, Odisha.

Dear Sir,

Sub: Proposal for non-forestry use of 783.275 Ha. of forest land
consisting of 643.095 Ha. of RF in Chhendipada and Kankurpal
RF and 140.180 ha. of village forest land in favour of M/s
Singareni Collieries Company Limited for Naini Opencast Coal
Mining Project in Angul Forest Divisional . of District Angul
(Odisha)-Madification in the conditions -Reg.

Ref: 1) Order No. FE-DIV-FLD-0026-2021-1184/FE &CC Date 20.01.2023
2) Stage 11 Order dtd.12" Oct, 2022
3) Stage I Order dtd. 28" July, 2021
* k&

Kind attention is invited to the subject under reference.

With reference to the subject cited, it is to inform that MoEF & CC , Gol , New
Delhi , has modified certain condition in the Forest Clearance (FC) Stage -II vide
letter No. 8-01/2020-FC dtd. 10.01.2023. Further reference to the above The OSD-
cum-Special Secretary to Government while forwarding the above order advised the
project proponent to publish the modification in two widely circulated daily
newspapers and also provide the copies of this letter along with the enclosure to the
Heads of local bodies, panchayats and Municipal bodies along with the relevant offices
of the State Government to display in the notice board for a period for 30 days from
date of receipt.

Therefore, it is requested to acknowledge the copy of the above letter and advise
the concerned to display the same in the notice board of the office for 30 days as
advised by OSD-cum-Special Secretary to Government.

Thanking you,
Yours faithfully,

TZ;V;‘AJUQ "
General Manager,
Naini Area-Angul

{.?ei‘_'.'&'-.'h ::5.;'.'_1(—
The Mngaren! Coflleries Co. Lid.

Regd off: Kothagudem Collieries (P.0)-507101, Kothaguden, Bhadradri- Kothagudem Disf FelanpanaState
www.scclmines.com Maini Area, Angui, Us

Encl: As above

o =l
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THE SINGARENI COLLIERIES COMPANY LIMITED 7/5..,__,

% ’) (A Government Company) Azadi
\TJZ BIKASH NAGAR, FCI ROAD, TURANGA, Am,?tl\;g% deog
W s ANGUL-759123, ODISHA Dhaa

NAINI AREA
CIN: U10102TG1920SGC000571

sccinainiarea@gmail.com

AQXHM: 67R6AE/ALIGRARAILURN/ RIS RIRY/I0Y / 89 01 : of".09. 909%
dieeg.
¢8R © GeduIR 699N (ANTT. 68EAR! €Il TFRI VSS)
9) Q°GR GFIN QIR (AQITE. FRLIQILIR VSS)
) 698 OF AIKI (ANIGT. AIKIEIITINNA VSS)
¥) Qlfl 69 dIg (INITT. IBNLE ATVIATE1 VSS)
3) 8616 68 QIS (ANITE. 62FAR! AUASEI VSS) :

AUC —RHR 8 F66 AR |

cRise,
eQIRl AR AVET G768 RdIR FAARARR, QNS ORI AT

aig ?laélﬁl‘l (Ministry of .Coal Govt. of India) @ aE@El @°— €09/9€/90R8/NA, ©l-
RALOT.900% F6IQ 630 6RIA QF daTcad! CRRER, IRt AR(S.C.CL) § 6FIRR
agion A6 Gef dIg @Ga8 | 674 6AIR QF 2800 o¥M.ote 6278 AP GPR
@Ficn g8 568 1e° as aIFal aldig Qidiainr 68 6RIARAI QLIRS AN JETERET ERINER,

QSR RB(S.C.C.L)Q 2gee SALISE | (Memo No. 5030/65/DRP/2024, did. 04.07.2024)| 9§
OR6aN16R P2l §1Y KPR 98 FEE Ie° F8 QITSI AIdig [RURE SIS |
S.C.CL Qglad &g §8 QIdy 2190 SRQIg SITRTI 9§ QUERIS Rcady TR S.C.C.L

ge¢ QIRY SR SRIT ARG AT 998! IR AT gl | eacale QIdig 9RYReR
a¢teq! @3S AR S.C.C.L 9RdY, AIRULA RUOS 2l Afs AURY eePR Z/RINIT ATLETER
6289QI 0169 98 IR RIG CIERT
T e 98l NS0 810G, 9°ge QUaa ge 2IeRIsal KRSl d6a goR! FaAR | 9¢ aAlasg
4T QU6 QOFC QRQIQ IQ° AR6QIF ARG AFEAR! SRAS | .
I a8l
dagara I¢e
ViAo
ARIGLNS, 687688 AQTR
General Manager

Ko ieries(P.0)-507101, Kothagudem, Bhadradﬁ-KothaguI&tﬂ[Elgﬂﬂﬂ.ﬁ!ﬂéﬁQthd-.
Regd off: KothagudemCollieries(P.O) mm]mmemm e X A
Naini Area, Angul, Odisha-759122
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ENGLISH TRANSLATION OF ANNEXURE- R6/ XIX
To,

Mr. 1) Duryodhan Behury (President, Chendipada Maa HingulaVSS)
2) Ranjan Kumar Pradhan (President, Karadabahal V SS)

3) Suresh ChandraMajhi (President, Mg higohirapsai VSS)

4) Ram Chandra Sahu (President, Santarabandh Mahishamardhini VSS)
5) Kshitish Chandra Pradhan (President, Chendipada Ramachandi VSS)
Subject - About the counting of forest trees.

It is hereby brought to your notice that the Ministry of Coa Govt. of Indiaissued
order 103/21/2015/NA, dated 13/08/2015, to S.C.C.L. Licensed for coa
production. (Memo No. 5030/65/DRP/2024, dtd. 04.07.2024) for coa production
by carrying out tree counting and felling of all 643.095 hectares of forest land
under Naini coa block. In this regard, forest tree counting and tree cutting work
will be expedited as soon as possible.

S.C.C.L authorities want to start mining operations soon. Hence State Forest
Department along with S.C.CL is required to clear the forest for the above purpose
S.C.C.L authorities would like to hold a meeting at Chendipada in the presence of
Hon'ble MLASs and concerned State Forest Officers for smooth execution of the
above work.

Information will be given after full meeting and consultation with concerned
persons. Therefore, we request you to be present and cooperate in this meeting.


Hp Pavilion
Typewritten text
209

Hp Pavilion
Typewritten text
 R6/ XIX


456 Annexure- R6 | XX \

Chhendipada Village Committee, Chhendipada

Date:30.09.2024

TO WHOM SO EVER IT MAY CONCERN

Ministry of Coal vide order dtd.13.08.2015 allotted Naini coal Mine situated in
Chhedipada Tahasil of Angul District in Odisha state to the Singareni Collieries Company

Ltd., (SCCL). District Forest Department has handed over Reserve Forest Land (643.095
Ha.) to SCCL.. SCCL management has approached and requested to support & Co-

operation from the village committee, Chhendipada for early enumeration and felling of
trees.

In view of the above it has been resolved that there is NO OBJECTION for

enumeration and felling of trees in Naini Coal Block.

(? “hl’t" U\on&m%@:@ Qac:%mhf

lla]'w' ot %Li
Sarpmli"ffhhendlpa a Village Committee President, Chhendlpa
Chhendipada,G.P. aRep

S3999! gien ofp, AR6QR

vehilish O;‘\W% fm%fm %{ﬁ;u s &

e 2u, | 3\eb|3%’
President of R di VSS President of Chhéfidipe
resident of Ramachandi resident 0 1 lwa Maa ngula VSS

s
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Annexure- R6 [ XXI

— 2 /1/1
WILDLIFE HEADQUARTERS

OFFICE OF THE PRINCIPAL CCF (WILDLIFE) & CHIEF WILDLIFE WARDEN, ODISHA
PRAKRUTI BHAWAN, PLOT NO.1459, SAHEED NAGAR, BHUBANESWAR- 751007

Website: www.wildlife.odisha.gov.in, Email: odishawildlife@gmail.com

Memo. No. 32.Z5 /7WL-FD&WLC-181/-2020
Dated, Bhubaneswar, the /2 March 2024

To

The Additionai Chief Secretary

Forest, Environment & Climate Change Department
Government of Odisha

Kharvel Bhawan, Bhubaneswar

Sub: Proposal for non-forestry use of 783.275 hectare forest land
consisting of 643.095 hectare of RF in Chhendipada &
Kankurupal RF and 140.180 hectare of village forest land in
Angul Forest Division of district Angul (Odisha) — Preparation of
Comprehensive Wildlife/ Elephant Management Plan.

Ref; This office Memo. No.69 dated 01% January 2024.
Sir,

This is to inform you that the Director, Wildlife Institute of India has
submitted final Comprehensive Wildlife/ Elephant Management Plan vide their
letter No.WII-EIA/ Non-forestry/CK-RF (Coal mining)/2021-135 dated 19%"
February 2024. This Plan is approved as per stipulated conditions of Stage-Ii/
Final approval accorded by the Government of India, Ministry of Environment,
Forest & Climate Change (Forest Conservation Division) vide File No.8-01/2020-FC
dated 12" October 2022 subject to following modifications:

A. Financial outlay for mitigation measures in Angul Division:
i) LPG connection at SI. No.5.05 with financial outlay of Rs.35,30,247/- is
not approved.

i) Specialized vehicle for conflict management and animal rescue at Si.
No.7.03 shall be procured and customized by the Project Proponent
instead of depositing Rs.60,00,000/- in CAMPA Fund.

iif) Mobile Veterinary Vehicle as mentioned at SI. No.9.01 shall be procured
and customized by the Project Proponent instead of depositing
Rs.70,43,242/- in CAMPA Fund.

Page | 1
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B. Financial outlay for mitigation measures in Deogarh Division

i} LPG connection at SI. No.5.05 with financial outlay of Rs.17,65,135/- is
not approved.

ii) Pick-up vehicle for conflict management and animal rescue at Sl
No.7.03 shall be procured and customized by the Project Proponent
instead of depositing Rs.20,00,000/- in CAMPA Fund.

iy Mobile Veterinary Vehicle as mentioned at SI. No.9.01 shall be procured
and customized by the Project Proponent instead of depositing
Rs.50,05,555/- in CAMPA Fund.

The abstract of financial outlay in respect of Angul & Deogarh Forest

Divisions is as mentioned below:

Sk No. | Division Financial outlay (in Rs.)
1. Angul Forest Division Rs.33,73,56,885/-
2. Deogarh Forest Division Rs.17,65,57,980/-

Total Rs.51,39,14,865/-

Besides these, the Project Proponent shall deposit Rs.02.00 crores
annually in the "Satkosia Tiger Conservation Foundation” for conservation of
tiger landscape, interventions as will be decided by the Foundation till operation

of the mines.

One copy of the Plan is submitted herewith for favour of information

and necessary action.
Yours faithfully,

Principal o (Wikire) £]#2 ,2‘:

Chief Wildlife Warden, Odisha

Encl: As above,

Page | 2
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Memo. No. 33H7 /Dt. /3 March 2024

Copy along with copy of the Plan submitted for information and

necessary action to the: -

1)

2)

3)

4)

3)
6)
7)

Deputy Inspector General of Forests, Ministry of Environment, Forest
& Climate Change, Government of India, New Delhi

Deputy Director General of Forests, Integrated Regional Office,
Ministry of Environment, Forest & Climate Change, Government of
India, Bhubaneswar

Director, Wildlife Institute of India, Dehradun

Principal Chief Conservator of Forests (Forest Diversion, Nodal Officer
& FCA), Aranya Bhawan, Bhubaneswar

Regional Chief Conservator of Forests, Angul/ Rourkela Circles
Divisional Forest Officer, Angul/ Deogarh Forest Divisions

General Manager (Naini Area), Singareni Collieries Company Ltd,,
Bikash Nagar, FCI Road, Turanda, Angul, Odisha

Lo
or\/l%'v-[

Chief Conservator of Forests (WL-III)

Page | 3
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